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47
LOK SABHA
Tuesday, February 10, 1859|Magha 21,
1880 (Saka)

The Lok Sabha met at Eleven of the
Clock

[Mr Spiaxen in the Chasr)
ORAL ANSWERS TO QUESTIONS

Training of Indians in Wateh
Manufactare

-+

Shri B. C. Majlu
Shri Subodh Hansda
*1 { Shri 8. C. Samanta
Shri Ram Krishan
Lwhnuhwu‘l'um

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given fo Starred Question No
860 on the 11th December 1958 and
state

(a) whether any formal offer regard
ing scholarshups to Indian nationals
for trawung i1n Switrerland and fo
technical and financial assistance 1n
seting up a Watch Training Institute
m India with Swiss collaboration, has
since been received from the Delega-
tion of Swiss Watch Industry which
visited India 1n 1058

(b) if so the details of the offer
and

() the decision taken by Govern
ment 1n the matter?

The Minister of Industry (Shn
(Mannbhal Shak). (a) Not yet Sir

(b) and (¢) Do not arse
3P LSD-]

Shri B. C Majhi: May I know
whether the offer has already been
rejected or it 1s still under considera-
ton?

Shri Manubhai Shah The offer has
not been rejected It was an informal
offer We are awaiting a formal offer

dhri R C Majhl May I know some
details about the offer”

Shri Manahhai 8hah Broadly speak-
ing, the Swiss Delegation offered that
there will be 20 scholarships offered
to Indian boys to be trained m
Switzerland in the manufacture of
watches They also offered to asamist
us 1n setting up a horological wnstitute
in India where about 250 boys can be
trathed 1n wat n manufacture every
year

Shri Subodh Hansda May I know
what percentage of financial assistance
they propose to give to set up that
institute 1n India®

Shri Magubhali Shah When the
formal offer is received we will know
the financial implications thereof

Shri 8 C Samanta May I know
whether some private persons in the
country applied for being trained in
the manufacture of watches?

Shri Mannhha: Shah As a matter
of fact after the publication of the
news that the Swiss Delegation was
here so many letters have been com
ing to the Ministry and mdividual
Minusters, but all of them would be
considered only after the formal offe:
i1s received and accepted by the Gov-
ernments on both smdes



49 Oval Ansoers  FEBRUARY 10, 1980 Oval Answere =

Shri Ram Krishan: May I know
whether any site has been suggested
by this Delegation?

Shri Manaubhai Bhah: No; not yet.

Shri Joachim Alva: Is the Govern-
ment aware that the Swiss operate on
a monopolisic basis in the manufac-
ture of watches?! May I also know
whether Government has received
any other offer from the Germans or
Russians who also make their own
watches®

Shrl Manubhai Shah: Thus particular
offer was for tramning purposes, but as
the hon House is interested in the
manufacture of watches bewng esta-
blished m India I may say that about
12 proposals have been received by
the Government and they are under
consideration The parties have been
called in the third week of this month
Two or three proposals thereof seem
to be very attractive. They are notl
necessarily from Swiss manufacturers,
there are German manufacturers,
Japanese manufacturers and Bntsh
manufacturers who are ready to colla-
borate with Indian enterprise

Shri Tyagi. May 1 know if the
import of watches continues to be
banned in India®

Sh*i Manubhai Shah: Yes, Sir

Shri Tyagl: How long do Govern-
ment mtend to stop the import of
watches”

8hri Manubhali Shab: The foreign
exchange position being what 1t 13, the
ban continues

Shrli Muhammed Elias: A number of
watch-making factories are going to be
closed resulting :n many workers being
thrown out of employment due to difi-
culty in obtaining the small parts
required for watches. May I know
whether the requirements of the coun-
try in respect of these small parts of
walches were taken into consideration
before the import policy was restrictad?

repairing watches. No question, thére-
fore, arises as to what will happen to
the existing watches in the absence of
parts coming from outside; they are
all being manufactured in the country.
Central Designs Organisation and
Censtruction Agencies

+

Hansda:
8. C. Bamanta:
R C. Majhi:
Rameshwar Tantia:
Wil the Mumasier of Works, Housiag
and Supply be pleased to state:

(a) whether there 15 any propomal
for the establishment of Central
Designs Organisation and Construction
Agencies by the Planming Commission;

Shri Subodh
Bhri
*2. | Shri
8hri

(b) 1if so, the object of setting up
such organisations, and

(c) whether these agencies will be
of permanent character?

The Deputy Minister of Werks,
Housing and Supply (Shri Aull K.
Chanda): (a) and (b) Reduction
of building costs has assumed great
urgency in the context of our deve-
lopment projects and Govemment are
giving a high priority to the examina-
tion of the various aspects of this
problem The methods to be employed
in order o brmg down building coets
would have to take into consideration
the setung up of suitable agencies for
proper and economical designing and
construction and these will have to be
studied along with other factors, such
as the proper use of building materials,
laying down norms and standards,
prepanng specifications and model
plans for buildings

(c) Does not amse at present

Shri Subodb Hansda: May I know
whether Government have assessed
the percentage of construction oost
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that would be saved by setting up
these agencies?

Shei’ Apll K. Chanéda: 1 am afraid,
hawve not understood the gquestion

Shel Swbodh Hansds rose—

Anll K. Chanda: The whole
question 1s under examunation There
are different types of buldings and
the needs are also of a vaned type
The whole guestion 15 being studied
by a team

Shri R. C. Majhi: May I know
whether these agencies have already
been established, 1f so, how many*

S8hri Anil K. Chanda: There 1s no
designing agency at present except in
the Central PWD where they have
thewr own organisation for making
designs

Shrimatl Rran Chakravartty: May 1
know wh thcr the Central Designs
Organisation 1s only meant for design-
ing houses or does the Plannuing Com-
mission also envisage the setting up of
@ designs orgamisation for plants and
machinery of any particular industry”

The Minister of Works, Housing and
Supply (SBhri K. C. Reddy): We are
not now dealing with any orgamsa
tion for considening designs for setung
up plant and machmery That, af I
may say so, 1s outside the purview of
the activities of my Mimstry That 1t
15 necessary, of course, 1s not open to
question I would Lhike to say that the
question of preparmg new desgns,
going in for new specifications and
the examination and utilisation of
proper matenals 1n order to economise
in construction has been continuously
under the examination of this Mims-

the Planning Commussion Naturally,

we have mntenmified our activities, and

tion of one kind or another, including
the Ministry of Commerce and Indus-
trv We have arculated our views to
the varnous Minstries, We have
received replies from all of them and
we are m the final stage of being In
a position to submat a paper about
this subject for the consideration of all
the agencies comcerned It i3 hoped
that 1t wall be possible for us to do
somethung more active in this direc
tion Meanwhile, as I smd already,
this 15 a matter which has been con-
tmuously under the examination of
the Government

Shri V P. Nayar: The hon Deputy
Munister referred to economy in con-
struction matenals—in an answer to
an earhier question I want to know
whether Government have any specific
schemes for econorusing cost of timber
by the substitution of non-conven-
tional ttmber for conventional timber
in their construction work?

Bhri K. C. Reddy: Yes, Sur
Shri V P Nayar: What 1s 1t?

Mr. Speaker: It cannot be explmined
now

Electrolytic Copper

<+

e, S Shri S. C. Samanta
{ Shri Subodh Hansda

Will the Minister of Commerce and
Industry be pleased to state

(a) what progress has so far been
made to manufacture Electrolytic
Copper m the country, and

(b) how much Electrol\tic Copper
1s imported every year”

The Minister of Industry (Shri
Manubhai Shah): (a) Electrolytic
Copper 15 not manufactured in the
country at present Mijs Indian Copper
Corporation Lid, Ghatsila, are the
only manufacturers of copper in the



tion) Act, 1951 to manufacture electro
lytic copper, from out of its produc-
tion of fire-refined copper, with an
installed capacity .of 8,400 tons per
annum. The firm has not so far
finalised the details of the programme
for the manufacture of electrolytic

COpper.

(b) Figures of import of electrolytic
copper for 1057 and 1958 (January to
October) are as followa:—

Year Quantity Value
1957 32,750 o1 Ru.11,48,79,576
1psB(upto 25,511 tons Rs.6,61,00,093
QOctober)

‘ Shri 8. C. Samanta: From the state-
ment 1 find that the import price is
very high. May I know whether Gov-
ernment 13 thinking of manufacturing
electrolytic copper 1n the public sector?

Shri Manubha: Shah: The guestion
is really about blister copper and
copper ore. As the House is aware,
except 1n the Ghatsila mines and some
prospecting in Khetn munes, we have
not been able to locate copper deposita

Shri 8. C. Samanta: May I know
whether Messrs. Indian Copper Co..
have asked for any financial help to
begin the work”

Shri Manuobhai Shah: No, Sir; they
have asked for the foreign exchange
required for this plant; and, as already
mentioned in the statement, the matter
is under active consideration.

Shri Subodh Hansda: Is it a fact
that the Indian Copper Corporation
has been granted a licence for manu-
facturing electrolytic copper? May 1
know when this licence was granted
and whether they have taken any
further steps?

Shei Manubhsl Shak: All that is
included in the statement. Actually,

what is the requirement of the coun-
try*
Shri Manubhal Shah: It comes to

about 33,000 tons of electrolytic copper
and 25,000 tons of blister copper.

Shri Tangamaui: From the statement
we find that we import as much as
Rs 10 crores worth of electrolytic
copper. May we know whether steps
will be taken for the production of
the same as indicated in the statement
during the current year?

Shri Manubbal BShah: The basic
question :s the availability of copper
ores before any indigenous production
of copper could be considered. The
present effort is to proceed geologically
In 85 many areas as possible around
Khetrn1 and areas in Sikkam. If
deposits are located, Government will
consider the installation of indigenous
capacity for the manufacture of copper.

Shri Goray: Yesterday the Address
of the President referred to certain
copper mines Does 1t refer to exist-
ing ones or does it refer to new ones?

Shri Manubhai Shah: One is the
Ghatsila mines which 14 existing and
the others are Khetn and 8ikkim
which are being proceeded with. No.
major depogits are estimated.
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Will the Prime Minfster be pleased
to state

(a) whether it 1s a fact that Captawn
X R M Kinnier, skipper of the Indian
owned ship “Jalamam” was fined by
the Military Court in Karachu for
refusing to fly the Pakistan flag,

(b) what action the Government of
India have taken i1n the matter, and

(¢) whether 1t 1s an international
rule that the flag of the country n
which the ship enters should fly on
the deck of the ship”

The Deputy Minister of Extermal
Affalrs (Shrimati Lakshmi Menon)
(a) to (c) Capt K R M Kinner
Master of the Indian Shup ss “Jala
mani", was sentenced on 28th Decem-
ber to a fine of Rs 1,000 by a Sud
Divisional Magistrate of Karachu unde:
Martial Law Regulation 20(a) which
relates to acts prejudicial to law and
order or public safety It is usual in
accordance with International Mantime
Custom that the National Flag of the
country m whose junsdiction a shup
may he, should be hoisted at the fore-
mast of the ship On the moming of
December 25, 1958, the Master of the
ship delayed the hosting of the flag
in order to atiract the attention of the

with apologies He was, however, not
permitted to do so by the police
authorittes who placed him under
arrest and removed him from the ship

The Government of India have
lodged a strong protest with the
Pakistan Government aganst the high-
handed action of the Pakistan authon
ties It has been pointed out to that
Government that there 15 nothing in
the practice of civilized nations that
would permit removal of the Master
of a ghup from his vessel in such crr-
cumstances, and treatment of him as a
common crammnal, and that any sug-
gestion that non-hoistal of the flag
might cause a not 1s far removed from
reality when it 1s considered that the
wharf where the ship was berthed
was a prohibited area The Govern
ment of Pakistan have been asked to
take swtable action agamnst the
authonties concerned 10 as to prevent
simular treatment of Indian ships call
ing at Pakistan Ports in the course of
normal commerce
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Shri Mubammed Ellas Ma) 1 know
whether the Government of Pakistan
has informed the Government of
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Government of Indis’ This was
a ‘matter between the harbour autho-
ritles and the Scindia Steamstup Co
The Captam was a Britisher—a UK
national. The Governmen* ol Pakis-
tan was Informed by us of this in-
cident; they would have been mform-
ed otherwise too. It was g bad mn-
cident; but 1t was a loca! incident
between the harbour authonties and
the steamship

S8hri N. K. Munisamy: May [ know
whether any attempts have been made
to engage 2 Defence Counsel! for Capt
Kinnier; and may I also xnow whether
in the prosecution any criminal 1n
tent on his part was provea”

Shrimati Lakshmi Menon Anp at-
terapt was made and = Defence

Shri N. R Munisamy: May I know
whether the prosecution proved any
ecriminal intent on the part of the
captain®

Shrimati Lakshmi Menon® The De-
fence Counsel was engaged by the
UK High Commssion

Shri Jawaharial Nehru: The Scindia
Steamship Co, for reasons best known
to themselves, thought that because
the captain was a UK national, they
should go to the UK High Commis-
ston for relief. They did not inform
oury High Commismion to begin with
It was the UK High Commussion that
engaged some Counsel to defend him

Seme Hen. Members— rose

Bhri Vajpayee: My name 1, there,
Sir

Shri Nath Pal: The Sa:ndias  have
been apologetic when our Govern-
ment protested

Mr. Bpeaker: 1 must be able to
decide whether the gquestion has

been sufficently answered or not. If
hon. Members want sufficient discus-
sion later on, let us see. I am sorry
I cannot allow further Questions,

Bhilai Steel Plant

-
Shrisati Renu Chakravarity:
Shri Radbha Raman:
Shri Aurcobinde Ghosal:
Shri Nagi Reddy:
Shri Vasadevan Nakr:
Shri Vidya Charan Shukia:
Shri Rajendra Singh:

Will the Prime Minisier be pleased

to state

(a) whether any commumication has
been received by hum from the Soviet
Prime Minuster regarding the Bhilai
stee] plant; and

(b) if so, nature of the communi-
cation?

The Parllamentary Secretary te the
Minister of External Affairs (Shri
Sadath Ali Khan): (a) and (b) A
Jetter was received by the Prime
Mimnister from Mr Khrushchev 1n
December last This referred to
various aspects of the work being
done in the Bhilax Steel Plant and
made some suggestions to expedite
that work Ewven before Mr Khrush-
chev's letter was received, some of the
matters he had referred to had been
attended to and, m his reply, the
Prime Mmster informed Mr Khrush-
chev of the steps that had already been
taken and thst would be taken to
speed up the execution of this import-
ant work so that it may be completed
as near as possible according to
schedule

Shrimat] Renu Chakravartty: May 1
know whether it 13 a fact that the
Soviet Prime Minuster expressed con-
cern that delays that could be avoided
were taking place and that this was
holding up the progress of work at
Bhilaa which should have been
achieved earher?

The Prime Minister and Ministey of
External Affalys (Shri Jawaherial
Nehru): As a matter of fact, the work
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wrote after seeing the Chief Engineer
and others I think it was not only
a proper thing, I appreciate it

Shri Radha Rassan, May 1 know
whether the letter, which the Prime
Mimster received, mentioned certan
aspects of delay or whether it was a
general letter? What was the nature
of that letter?

Shri Jawaharlal Nehrn* I cannot go
into that personal and confidential
letter 1n this way 1n answer to a ques-
tion

Shri Aurobindo Ghosal. May I know
it the delay was on our part or on the
part of the engineers from Rusma®

Shri Jawaharlai Nehru: If the House
wants to know, it was neither on our
part nor on theiar part, it was on the
contractor’s part

Berder Violation by Portuguese Army

*8. Bhri Assar: Will the Prime
Minister be pleased to state

(a) whether i1t 1s a fact that the
Portuguese Army fired on the 28th
20th and 30th December, 1958 on the
Indian Border mear Bands, Sawant-
wadi, Dhstrict Retnagiri, and

(b) if no, the details of the incident
and the action taken by Government?

The Deputy Minister of Extiermal
Affaire (Shrimati Lakshmi Menon):

(a) and (b). Government have
recesved no reports to show that these
meidents occurred on days and places
mentioned

Bhri Joachim Alva: May I know on
which side these attacks take place
generally® Is it Belgaum side, Karwar
side or Ratnagin mde? May I also
know why the military police are not
called 1in when the civilian police fai1l
to repel these attacks”

Shrimati Lakshmi Menon' The
answer was that there were no such
1eports

Mr Bpeaker: There have been no
reports and no mcrdents How can
there be defence”

Shri Vajpayee: May 1 know whether
the attention of the Government has
been drawn to the Press reports that a
large amount of smuggling 1s going on
on this border and, if so, what steps
have been taken to stop that smug-
ghng?

Mr. Speaker: It does not relate to
that This relates to certam border
mncadents and not to smugghng

Shri Vajpayee: Incidents arse out of
smugghng

Shri Nath Pai: Are the Government
aware that of late there have been
efforts on the part of the armed
Portuguese naval units to nterfere
with Indian fishermen lepitimately
fishing m Indian waters near Daman®

Shrimati Lakshmi Menon: [ want
notice of a separate question

Amber Charkhas

*7 Bhri Keshava: Will the Minii
of Commerce and Industry be plea-
ed to state

(a) the number of Ambar Charkhas
distibuted 1n Mysoie State dunng
1858-59 so far

(b) the number of Charkhas which
are in operation,

(c) the total quantity of varn pro
duced there from, and

(d) whether weavers refuse to use
this yarn with the resuit that the
same remains unvold®



(b) Since the starting of the pro-
gramme in 1956-57, a total of 11,393
Ambar charkhas have been distn-
buted to spinners in Mysore State
according to reporis received upto
315t December, 1858, It is estmated
that on an average 10% of the
charkhas distributed usually remain
idle  Therciore, the estimated num-
ber of Ambar charkhas being pled
by independent spinners n Mysore
31st December, 1958,
would be 10,254. In addition, & total
of 2,000 charkhas have been distn-
buted as teaching amids in panshra-
malayas and vidyalayas located n
Mysore

(c) According to incomplete reports
received so far, a total of 2 ¢4 lakh
lbe. of yarn was produced m Mysore
State upto 31st December, 1858, from
the number of charkhas referred to
in part (b)

(d) No, Sir

Shri Keshava: May we know the
total cost involved in this distribution
and if there is any attempt to realise
some money from the parties to
whom these have been distmbuted®
Shri Manzbhal Bhah: These are the
standard schemes of Ambar Charkha
for different States. The distribution
costs are worked out according to
that scheme. If the hon. Member s
interested in any particular centre, 1
can certainly get the cost worked out
for him.

Shri Tangamani: Mgy [ know whe-
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and sometimes it is wholly on loan, a
part of it being written off as grant

Shri Thimmaiah: How many train-
Ing centres have been opened for
giving traiming 1n these Charkhas®

Shri Manubhali Shah:
small and big centres

About 1700

Shri Sonavane: The hon Muuster
has said that a person can earn about
twelve annas &« Rs 1-4-0 per day
How many hours are requured to earn
this amount by working on this
Charkha?

SBhri Manobhai Shah: Really speak-
ing, it 1s not a completely whole-time
job where a  worker works eight
hours The worker really works in
his part-time; 1t is a part-time job.
But in the parwhromalaycs they are
scheduled to work for eight hours of
which five or six hours are devoted
on the Ambar Charkha itself

Shri Bameshwar Tantia: May I
know whether any complaints have
been received regarding the diffieul-
ties 1n working and operation of the
Ambar Charkha® If so, what is the

improvement in  the new Ambar
Charkha®
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tion No 1807 on the 16th December,
1958 and state

(a) whether the Working

desh with regard to Bhopal Capital
Project has since completed ite
examination of the matter,

(b) f =0. the results thereof, and

(c) the decision, if any, taken in
the matter?

The Deputy Ministey of
(8hri 8. N. Mishra): (2) No, Sir

(b) and (¢) Do not arse
Shri V. C. Shukis: What are the

t propose to finslise thi«
MO

Shri 8. N. Mishra: As the hon Mem-
ber 13 aware, the committee Wwas ap-
pointed only about the muddle of
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in Chandigarh. Will the Government
consider the possibility of doing such
things to help the capital project of
Bhopal also?

Shri 8. N. Mishea: All these mat-
ters can be considered by the com-
mitiee which has been appointed
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Forged Passports

| Shri Ram Krishan:
.'”{ﬂhlm:
Shri Nagi Reddy:
( Shrf Vasudovan Nair:
Will the Prime Mintster be pleased
to refer to the reply given to Starved
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Question No 839 on Iith December,
1068 and state

(n) whether the investigations
regarding the forged passports have
since been completed, and

(b) if so, the details thereof”

The Parliamentary Secretary to the
Minister of External Affalrs (Bbri

Sadath Alli Khan). (a) and (b)
Investigations in respect of the
persons who were arrested in June,
1957 have been completed but it 1
reporied that some more persons are
involved in the case Investigalions
about them are proceeding and it is
expected that they will be completed
by the end of March 1959

Shri Ram Krishan. May 1 know
whether it 1s a fact that thus gang 1~
earrying on 1ts operations with the
aid of some fore g1 1 companies®

The Prime Minister and Minister
of External Affairs (8hri Jawaharlal
Nebru). There was no such informa-
tion

Shri Tangamani Even when the
question was answered during the
last occasion, It was suggested that
this gang s operating through certain
foreign air comparues and the names
were also mentioned We would like
to know whether the Government
have gone nto this matter and if <0
the information they have received

Shri Jawaharial Nebru. [ said that
although 1t may have becen so sugges-
ted, we have received no report of
the enquiry yet The enguiry 1Is
proceeding and they say it s making
good progress We cannot ask them
at mny rate to supply us odd nfoma
tion about odd parts of it

Shri P S Daulta May 1 know
whather 1t 15 a fact that in Punjab
some responsible officers were
suspended 3} years ago and they air
unhrnq;ulmaumnMNuuuer
they are restoved to thewr position nor
pinished ‘There are at least more
than half a dozen of them

Shri Jawaharial Neshru: In some
other connection, not in thus case

Shri P 8 Daulta: In this very
forged passport industry

Shri Jawaharial Nehru. The hon
Member 1s right in tallang about this
as an industry It has become an
industry It has been an industry n
the Punjab, for various remsons [
cannot say whether there are any ait
companies who have encouraged tins
or not But ar companies are
interested 1n getling traffic and so
people come to them, they do not
care whether the thing 1s forged o
not And very often, whole wrcraft
are chartered by these people, that
13, by groups or associations or com
panies who charter an aircraft, sell
places to individuals who go there tu
seck work or for work in the United
Kingdom or elsewhere and who often
get these forged passports It 1x a
widespread thing, and I think we
have arrested people, people have
been sentenced, people have nut been
allowed to land in England or Parm
and have been brought back  The
whole thing has been going on from
time to tme But this question
relates to a particular incident which
also has its ramifications, and there-
fore, 1t has taken some Lme to make
enguiriées both here and 1in  foreign
countries

Shri Jadhav May I know how
foreign exchange 1* made available
for this®

Shri Jawaharial Nehra Fore\gr
exchange” In fact, they consider
themselves eamers of  foreign

exchange

Shri D, C, Sharma May 1 know 1if
the Government have taken any
pieventive steps to decresse the
incidence of forged passports®

Shri Jawaharial Nehrn: The hon

Member wants to know 1f government
have taken any steps to decrease the
madence of forged passports Gov-
ernment 13 trying its very best to do
that
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Dyes for Handioom Indastry
+

Shrimat! Parvathl Krishusn:
‘“‘{mnmm:

Will the Minister of Commerce and
Indusiry be pleased to state

(a) whether at a meeting of manu
facturers, sstablithed importers, and
eonsumers held under the Chairman-
ship of the Textile Commissioner  of
the Government of India a Sub-
Committee was appointed to frame &
code of fair trade practices mn dyes,

(b) if so, whether the Sub-Com-
mittee have made any recommenda-
tions, and

(c) the eteps which are being taken
%0 check the rising prices of dyes in
the interest of handloom industry?

The Minister of Commerce (Shri
Kanungo): (a) and (b) Yes, Sur

(c) The mmport quota of established
importers from Soft Currency areas
has been increased from 12}% W
20% Under the export incentive
scheme handloom cooperatives
exporting handloom goods are eligi
ble for special import lcences for
dyes chemicals and superfine yarn
upto 10% of the fob value of therr
exports

Shri V. P Nayar: May ! know the
total quantity of such dyes imported
by handloom co-operative societies,
taking advantage of this 10 per cent®

Shri Kanungo: This figure would be
available at the end of this period of
heensing

Shri V. P, Nayar. May I  know
whether 1t 18 & fact that dyes and
chemicals required for the handioom
industry are sold at fleacing prices by
monopoly mporiers”

Shri Kanungo: No The prices have
gone up a little bit :1n November, but
they bhave registered a substantial
decrease,

Shrt V P. Nayar: May I know
whether i1t would be possible for the

68

hon. Miruster to give the index price
of textile chemicals especially dyes,
with 1950 and 1951 as a base.

Shri Kastmgo: I can give the prices
of certain chemicals and not all
chemicals As I have said, they have
registered a substantial  decrease
between November and January For
example, wat-proof, yellow, had
registered 85 points in November It
came down to 50 Solubles, green,
went up to 55 There 13 no decrease
there Naphtha group was §96-897
Base yellow 950, and so on and so
forth

Shr V. P. Nayar: For what quan
tity has he given those figures—696

and 6977 What can we gather from
that?

Mr Speaker: Probably, the hon
Member did not put a comprehensive
question

Shri V. P Naysr. 1 did put a com
prehensive question, Sir

Mr. Speaker: Then it ha- been
answered

Shri Rangas. May 1 know whethe:
these dyes are to be supplied to the
primary weavers co-operative socie-
ties 1n different States”

Shri Eanungo: The apex co-opera-
tive societies can obtain it, but export
tncentive s avalable only to such
apex socleties as undertake exports

Second Five ¥Year Plan

(Shri S. M. Banerjee.

13 Shri Tangamani:

Shri A E Gopulan.

Will the Minuster of Planning b
pleased to refer to the reply gmiven to
the Starred Question No 15 on the
17th November, 1858 and state the
further steps taken by the States and
Centre to rmse the resources for the
Second Five Year Plan?

The Deputy Minister of Planning
(Shri 8 N Mishra): The document
referred to m my reply on the 17th
November to Starred Question No 15
1s getting ready and will be submit-
ted to Parliament shortly There have
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been further discussions with State
Governments in regard to  their
resources position in 19590-80. The
results of these discussions will also
be incorporated in the document.

Shri 8. M. Banerjee: May 1 know
whether some of the State Govern-
ments have started a Development
Loan Scheme and, if so, which are
those States and whether the scheme
has met with success”

Shri 8. N. Mishra: 1 do not know to
which scheme the hon. Member ha:x
referred.

Shri 8 M. Banerjee: Some of the

States have started a  Development
Loan Scheme in connection with the
various plans. 1 wanted to know
which are those States and whether
the scheme has met with success

Shri B. N. Mishra: Developmental
schemes?

Mr. Speaker: He wants 1o know
which are the States which, according
10 him, have raised or floated loan<
for development purposes.

Shri S. N Mishra: To answer that
gquestion, 1 require separate notice

Shri Tangamani: May I know
whether the Government will con-

sider the question of increasing the
resources by bringing all the factories
under the Factories Act and unde:
the provident fund scheme and also
enhancing the provident fund per-
cenfage from 6 14 to B 137

Shri 8. N. Mishra: That 1s evidentls
a2 suggestion

Mr. Bpeaker: It iv a suggestion.
Shri Tangamani: May I explain®

Mr. Bpeaker: There 15 no question
of explaining We all understand
that it is a suggestion What further
explanation is required? The hon
Membey might think out another
question. 1 shall call him.

3

Bhri Hem Barua: What are the
States, if any, that have 20 far
informed the Government that the
taxable capecity has remched sature-
tion point and that therefore they are
not in a position to find out any addi-
tional resources for the second Five
Yurl‘ltnhth.m;uﬂod‘!

Shri 8. N, Mishra: We have not
got any intimation of that kind from
any State. In fact, whatever infor-
mation js in our possession indicetes
that they are trying to do their best
and there is expected to be an im-
provement in the resources position.

Shri Tangamani: May 1 know whe-
ther the National Development
Council which met in November last
considered this question and made
suggestions about the resources, and
if so, what?

Shri § N. Mishra: We have placed
the decisions of the National Deve-
lopment Council on the Table of the
House Many things were considered
and some important decisions were
reached

Shri 8. M Banerjee: May 1 know
whether the Government have made
any appesl to the capitalists to give
a portion of their annual profi{ as
loan to the Government for the
success of the Plan and. if so. with
what result?

Mr Speaker: That 1s also a sugges-
tion for action.

Shri 8. M. Banerjee: I want

know what are the appeals has
1ssued. This is not one such

Shri Panigrahl: [ want to know
whether for 1959-80, the Siate Gov-
ernments have informed their caps-
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Skri B. N, Mishra: We have dis-
cumed with the State Governmenis

Mr. Spexker: It 15 a suggeation for
action

Investment in Private Industries

+
Shri Harish Chandra Mathar.
*14 { Pandit D N. Tiwary:
Lsmm-

Will the Minster of Planning be
pleasad to state

(a) whether Central Government
have given any directive or advice tv
the State Governments regarding
mmvestment. in private industries by
the Stale Governments during  the
Second Five Year Plan ani

(b) what 13 the nature of the advice
and whether 1t has come to the notice
of Government that thus advice has
been 1gnored by some of the State
Governments®

The Deputy Mimster of Planning
(Shri 8. N Mishra). (a) Ye , Sir

(b) The State Governments were
advised that “as a rule loan assistance
to private sector projects should be
arranged  through the  Industrial
Finance Corporation or other similar
ingtitutions” and even “if in  any
exceptional case direct assmistance by
a State Government s felt to be
essential no commitment of any kind
should be made without prior refer-
enee to the Planning Commission”
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In a few mstances, this advice has
not been followed and the matter =
being pursued with the State Govern-
ments concerned.

Shri Harish Chandra Mathur. Has
there been any exchange of views on
this subject between the Central
Government and the Government of
Kerala on the one hand and the Gov-
ernment of Rajasthan oo the otaer
and if so, what are the wview-puinta
put forth by them and the reaction of
the Central Government?

Shr 8. N. Mushra. In fact, 1. every
case where such proposals have been
made, there has been an exchange of
views between the State Government
concerned and the Planning Commis
sion So far as the views of these
State Governments, par*icularly Kerala
are concerned they thought that
a lump sum provision should be
made for th1 purpose The view of
the P'anning Commussion is that f
in any particular case any excep-
Lonal circumstance requirey State
investment that should be referred to
the Planning Commussion On thux
basis we have agreed to certain pro
posals of the Kerala Government and
also to certain proposals of the Raja:-
than Government

Shry Harish Chandra Mathur. Wha'
are the Industries concerned ani
what 15 the amount that has already
been invested without the consent of
the Planming Commuission?

Shri §. N Mishra: A geparate ques
uon mav be put for that

Pandit D N Tiwary Whale
mvesting money M privau com
pasrues, may I know whether ¢t
State Governments have taken the
permussion of the Planning Commus
sion and if not, what <teps Planning
Commussion propose to take against
alloting money to  thowwe S o~
Which are thowe States wheh tae
done so”

Shri § N dMishra, It 1y a very wide
question. The hon Member wants
know how many State Governments
made such a reference But ‘he
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reasons for the Planning Comnmussion
not approving them in some cases
were ndicated 1n my reply itself I
do not know what exactly the hon
Member wants

Pandit D N. Tiwary. I want to
know whether m those cases 1n which
the Planming Commussion did not
approve of investment of money by
the State Governmentis and stll the
State Governments did take shares or
wnvested money, the Plannung Com-
miassion 18 going to sanction mones
for those purposes or not

Shri 8, N Mishra, In <ome cases
where the State Governments invest-
e wathout the prior approval of the
Planning Commussion, Yhe mater n
bemng pursued In some cases earlier,
when this matter was not sufficientlv
impressed upon the State Govern-
ments, some investments were made
they had made deep commitments mn
some earlier instances—about 4 years
back or so—and the Planning Com
mussion had to give thewr approval for
thoee cases

Shri Dasappa Is it not a faci that
many of the entrepreneurs are now
seekung the assistance of State Gov-
ernments to participate m the capital
for more reasons than one, viz, to
create confidence 1n the investing
public and also to get certain facih-
ties and concessions from the State
Governments

Shri 8. N. Mishra. In fact the point
of view of the Kerala Government
1s—] am )ust saying this bv way of
llustration—that the Planning Com-
miassion's advice did not relate to the
participation 1n the equity capital
But the Planning Commission's view
19 that anything that 1s sought to be
done by way of participation, whe
ther by way of equty capital or
otherwise, should not be done with-
out the prior approval of the Planning

Shri B. N. Mishra: Theoretically
that might be the consiruction put
upon it

Shri V. P. Nayar: May ] know trom
which statute or rule the Planning
Commussion derives power to e
such directives as 1o prevent the in-
vestments of the State's own finances

in certain schemes in which they
want to invest®

Shri 8. N. Mishra; There 15 no law
whatsoever, but i1n the interests of

planned economy, that seemed to be
the right attitude

Shrl V P. Nayar It s
that

Mr. Speaker, The hon Member
wanted to know if there 1s any law,
the answer 15, there 18 no law 1 am
not gomng to allow arguments

Shri Punnoose: Is 1t not a fact that
in certain States lkke Kerala indus-
trial development has been made
possible by Btate participation in the
past” May 1 know why the Plan-
nung Commission takes objection to
such historical development in such
States?

Shri S N Mishra. So far as hus-
tory 1s concerned, one does not re-
quire to go into 1t at thus stage
But the view of the Planning Com
mission 1s based on certamn sound
reasons One reason 15 that the
States do not seem to possess the
apparatus which mav go into the
technical examunation of the projects
and 1t 1% just possible that they might
mincur loss The second reason 1v
that there are financial institutions
established for this purpose, through
which this assistance may be routed
The third reason 1s that resources
may be diverted from the plan re-
sources that we have at the moment

Shri Ranga: Is 1t not the generl

obvious
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encourage the local entrepreneur to
ek from these Corpora-
tiang and not directly from the State's
rescurces®

Shri 8. N. Mishra: That is what I
bave mentioned It should be routed
through the financial institutions

Shri Kodiyan: In answer to an
earher supplementary, the hon
Deputy Minister stated that the
Planning Commussion has agreed 1o
certain proposals of the Kerala
Government in this connection May
1 know those proposals”

Shri 8. N. Mishra: Since the man
quegtion did not specifically relate to
Xevgla, 7 do not have & those
sthemes just now

Shri Harish Chandra Mathur: Is 1t
a fact that those State Governments
which have tended to ignore the ad-
vice of the Planning on in
this matter are those where the mn-
dustrial development has been most
msignificant during the last six or
seVen years May I know what
other incentives the Planning Com-
musgion 13 prepared to give for the
industries in those States?

Shei 8§ N Mishra, In the case of
Assam, which 18 considered to be an
extremely backward State industrially
we have made an exception But the
hon, Member would redlise that if this
13 Permiteq without any proper exa-
mination, there would be a lot of
competition and wooing by different
States and probably the advanced
States might get away with it

Shri Harish Chandra Mathur: Why
don't you trust the State Government
to that extent?

Shri B. N. Mukerjee, May I know
i the attention of the Government
has been directed towards a report
In West Benga]l that certain money
provided for the public sector for the
Pulpose of setting up & fertihzer fac-
iory jn West Bengal has been diverted
t6 & private capitahst, Birlas, and if
80 Whather this has been m conformity
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with the GCGovernment's mstructions
and desires?

The Minister of Industry (Ebn
Manunbhai Shah): That i1z not 5 fact
There was no provision for a fertilizer
factory in public sector in West Bengal
which could be diverted

Synthetic Rubber Plant at Rayellly
4
Shri Bhakt Darshan:
15 Shri Osman Ali Khay
Shri Mohan Swarup:

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Starred Question No
1058 on the 16th December 1958 and
state the progress since made ;n et
ting up a synthetic rubber plant at
Bareilly (UP)?

The Minister of Industry (Shn
Manubhai Shah): There has been no
new development n the last two
months but we are expecting some
definite proposals by March or April
1859
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Shri Mohan Swarup: Is it a fact
that about 100 acres of land has been
acquired for the establishment of
this factory? Is it also a fact that
standing crops of cultivators have

been destroyed at the tume of acquisi-
tion?

Shri Manobhal Shah: No, Sir. That
stage has not arrived yet. Perhaps
the hon. Member is meaning some

other factory. This factory 15 still
under consideration.
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Shri Ramanathan Chettlar: After
this factory has gone into production,
may I know whether all the require-
ments of the country will be met?

Shri Manubhal Shah: It 15 expected
that the country will be more than
self-gufficient after this plant comes
into operation. Its capacity will be
20,000 to 80,000 tons of synthetic
rubber per year
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Will the Minister of Rehabilliation
and Minority Affairs b+ pleased to
state

(a) what 15 the estimated number of
doctors, teachers and other profes-
sional men whose services will be
needed for purposes of the Danda-
karanya project,

(b) whether recruitment of such
personnel wall begin soon; and

(c) the principles laid down fot
making such rccruitment”

The Deputy Minister of Rehabilita-
tion (8hri P. S. Nagkar): {a) No final
assessment of the requirements of
doctors, teachers and other profes-
sional men is possible at this stage as
this will greatly depend on the num-
ber of displaced persons who settle in
the ares and the needs of the looal
population. The number of doctors
required immediately are One Chief
Medical Officer and T Medical Officers.

(b) and (¢). Recruitment is made in
accordance with the normal rules fol-
lowsd by Government Departmeats.
However subject to suitability, it ls
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intended to absorb as many officers of
the West Bengal Government, parti-
cplarly those of the Rehabilitation De-

pariment, as are to serve In
sources of
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Shri P. §. Naskar: So far as
pointments of doctors and teach

%
%
!
i

Madhya Pradesh have requested the
Government of India to reserve cer-
tain percentage of seats in these posts
for the local people of the Btates of
Ornssa and Madhya Pradesh?

Shri P 8. Naskar: As I said 1n my
original answer, recrmitment 1s also
done from the State Services of
Madhya Pradesh and Ornissa.

Shri Jalpal Singh: Can the Minister
tell us whether Government have
evolved any policy to ensure demo-
graptuc harmony in Dandakaranya in
view of the fact that there are certaun
elements which, if they are sent there,
instead of producing harmony, will do
just the opposite?

Shri P. 8. Naskar: All possible steps
will be taken.

Shri Aurobindo Ghosal; May 1
know whether the State Governments
will be approached in this connection
instead of requisitioning them from
the Rehabilitaion Department?

Bhri P. 8. Naskar: There is no re-
quisitioning from the Rehabilitation
Department. We are approaching the
State Government to give us 3 or 4
mobile medical units. They have

319 LB D2

agreed to give us doctors ss required
for three medical units.

Shri P. 8. Naskar; That does not
arise out of this question.

Shri Mubammed Elias; May I know
how many doctors and teachers have
gone there up t1ll now?

8hrl P. 8. Naskar: As 1 said, 7
mobile units are required. The Chief
Medical Officer has been appointed.

Arematic Chemieals

17 f mfv. P Nayar:
7 Shri Easwara Iyer:

Will the Minister of Commerce and
Industry be pleased to state the pre-
sent position of the maunfacture of
Aromatic Chemucals?

The Minisier of Indusiry (Shri
Manubhai Shah): A statement 1s laid
on the Table of the House [See
Appendix I, annexure No 1.]

Shri V. P. Nayar: May I know the
percentage of country's requirement
of aromatic chemicals which i1s now
made in India and what are the im-
ports?

Shri Manabbat Shah: As regards
percentage, barring menthol, thymol
and camphor, about 30 per cent. is
manufactured indigenously. We are
also trying to take steps to see that
factories are established for the manu-

facture of synthetic camphor, thymol
and menthol.

Shri V. P. Nayar: I wanted to know
the annual requirements of aromatic
chemicals in the country as against
the indigenous production of aromatic
chemicals, not for menthol, thymol
and camphor alone.



8 Oral Answvere FEBRUARY 10, 1980 Oral Ansosy 82

Shrli Manubbal Shah; The average
import in the year 1957 was about
Rs. 1.60 crores. Now because of the
foreign exchange diffictlties it has
been reduced to Rs. 1 crore during the
current year. When synthetic thymol,
manthol and camphor come into pro-
duction the imports will register a fall
and may hardly be Rs. 30 to Rs. 30
lakhs or so.

Bhri V. P. Nayar: From the state-
ment it is seen that the production of
jonone has registered a steep decline.
I want to know the reasons. I also
want to know the position of aromatic
chemicals which are made in India
from lemon grass oil.

Shri Mannbhai Shah; The whole list
is given. It all depends upon the off-
take of the local manufacturers. It is
not as if the capacity of any plant has
gone down. Regarding the rest of the
aromatic industries, it is not possible
to cover every small production here.
But our aim is to take the type of
production which is of a large size
like the ones 1 have mentioned.

Shri V. P. Nayar: When the very
small industries require aromatic
chemicals they have to pay 800 to 1,000
per cent. above the normal price. I
want to know the steps taken by Gov-
ernment to see that aromatic chemicals
required by small industries are made
available at reasonable prices,

Shri Manubhat Shah: As I said, the
steps are two-fold. One is 1o allow
the import of miscellanecus aromatic
chemicals of which a regular systema-
tic operation in small scale is neither

ble nor desirable. The other
step is to make the country self-suffi-
clent in those aromatic chemicals
which can be produced in bulk.

Shri Tangamani: May I know whe-
ther there is any likelihood of increas-

Shri Manubhal Sksh: Yes, Sir. We
are giving full support to the small-
scale industries’ development and
several people who want to extract
all these aromatic chemicals either by

also,help is being given to small in-
dustries. .

Minimum Wages of Beodi Workers

-+
Shri Warior:
Bhri A, K. Gopalan:

Will the Minister of Labour and Em-
ployment be pleased to state:

(a) the names of the States which
have fixedq minimum wages of beedi
workers; and

(b) the steps taken by Government
1o persuade the rest of the States to
follow suit?

The Depuiy Minister of Labeur
(Shrl Abid AH): (a) In the States of
Pradesh, Bombay, Bihar,

Mysore, Orissa, Rajasthan, Tripura,
Uttar Pradesh and West Bengal, mini-
mum rates of wages have been fixed
for bidi workers.

*18.

(b) According to information avail-
able, the bidi industry does not exist
in other States except Assam where
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Abld AH: This particular

Will the Mimster of BSteel, Mines
and Fuel be pleased to state:

{a) whether Government have kept
itse}f fully apprised of the prevailing
soaring prices of Kerosene Oil in the
ecountry;

(b) whether Government propose to
take any step for arresting the soar-
ing prices of Kerosene Oil;

(c) if so, the details thereof;

(d) whether arrangements are being
made to obtain adequate supplies of
. “Kerogsene Ol quickly; and

(e} whether the three oil companies
have been asked to co-operate with
the Government for meeting the
erigis?

) The Minister of Mines and 011 (Shri
K. D. Malviya): (a) to (c). Govern-

tain extent in Bombay, the Govern-

ment took the following steps to
relieve the situation:

(1) They have instructed oil
companies to remove the restric-
tions on the sale which had been
imposed in order to conserve
foreign exchange;

(2) a special additional allot-
ment of foreign exchange has also
been allotted and this has been
made available to them;

(3) the o1l companies have been
asked to arrange immediately for
additional 1mport of kerosene
against this allocation. Mean-
while arrangement has been
assured to meet the increase in
the off-take from the stocks that
are already 1n the country.
Therefore the relef should be in
sight immediately;

(4) with a view to preventing a
recurrence of such stuations in
future, the Government are also
trying to find out why the market
prices were increased;

(5) the State Governments have
also been informed of the steps
that have been taken and have
also been requested to give widest
publicity to the same.

It 1s hoped that traders from the
highest to the lowest level will co-
operate with the Government in this
task and that with the steps already
taken the selling price would return
to pormal levels within a few days
Government are prepared to take
other steps in case the situation does
not improve,

Shri Panigrahi: May I know whe-
ther besides the Government of Bom-
bay, the shortage of kerosene o1l was
also acutely felt in Orissa, West
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Shri K. D. Malviya: The shortage
was felt generally throughout the
country and, as I said, it was due to
various reasons, one of them would
be less allocation of foreign exchange
for the import of kerosene oil. That
being removed, it is now expected
that almost immediately the position
will be improved.

8hri Panigrahi: May I &now whe-
ther kerosene will now be included in
the Essential Commodities Act so that
State Governments will be in a posi-
tion to arrest the hoarders of kerosene
oil?

SBhrl K. D. Malviya: Yes, Sir. We
have advised the State Governments
to take all necessary steps including
the consideration of disparing kerosene
distribution under this Act.

8Shri Hem Barua: May 1 know whe-
ther Government are aware of the
fact that these oil companies have
taken full advantage of the Govern-
ment's suggestfon for a small cut and
are creating an artificial scarcity 1n
the market by affecting a cut most
whimsically and ecapriciously?

Shri K D, Malviye: It 15 2 matter
of opmmion for the hon Member to
hold I will be very sorry to note
that anybody could take advantage of
the shortage of kerosene o1l and raise
the price for profits

Shri Hem Barua: Oi1]l companies are
mot sorry. It i1s only the hon. Muus-
ter who is sorry. Because of the sug-
gestion of the Government they are
reaping a full harvest.

Shri K. D Malviva: Whatever
might have happened, we are quite
alive to the smituation. We are teking
such steps which are immediately to
result in relieving the mtuation.

Sbri H. N. Mukerjee: In view of our
presumably friendly relations with the
@il companies, may I know if Gov-
ernment was not entirely unaware of
what was going to happen in regard
to the supply of kerosene and, if that
be s0, what justification hes Govern-
ment given in support of this report?

Sl K D. Malviga: I apm not

supply and the retail distribution, it
is very difficult to locate where the
mistake lies. One of the regsons was
that there was a shortage of kerosene
oil due to a little cut in forelgn ex-
change. As soon as our attention was
.dnwn‘lothethorunn(kmmdf
from various parts of the country, we
took immediate steps and within a few
days it was relieved. Now I do not
think the prices are as high as they
were a few days back.

Sbyl Tangamanj: May ] imow whe-
ther the Government is aware of the
fact that in Madras the controlled
retail price was three annas per bottle
which was increased to four annas per
bottle and even now consumers @arey
not getting 1t* May I also know the
present retail price of kerosene?

Shri K. D. Malviya: Prices had
gone up to a certamn extent and I hope
they have come down even in Madras.
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Shrli Geray: Is it not true that for
the last two months this scarcity s
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WRITTEN ANSWERS TO QUES-
TIONS

Article on India by Russian
Ambassador to Chins

10, J Shri Rajendra Singh:
7\ Shri Surendra Mabanty:

. Will the Prime Minister be pleasad
to state:

(a) whether Government is aware
b the fact that the Russian Ambassa-
dor to China has written a critical
article in an International magazine
regarding the profession and Pragijces
of Indian Prime Minister; and '~

(b) if so, does it indicate any signi-
ficant change in the foreign policy of
Russla towards India?
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The Depaty Minister of External
Affairs (Bhrimati Lakstimi Menon):
(a) and (b). We have seen the article
to which the Hon'ble Member has
referred. We have no reason to think
that this article marks any change in
Soviet Government's attitude to India,
In fact, the relation between our two
countries continues te be cordial and
both the Governments are resolved to
improve it further.

Central Hospital, Asanm]

*11. Shri 7. B. Viital Rao: Will fhe
Minister of Labour and Employment
be pleased to state:

(a) whether any scheme for expen-
sion of the Central Hospital Asaneol
under the Coal Mines Labour Welfare
Organisation from 165 beds to 250 has
been sanctioned;

(b) il so, what is the estimated cost
of the same; and

(c) when the construction of the
building will commence?

The Deputy Minister of Labour
(Shri Abid Ali): (a) Yes.

(b) Rs. 5,17,156.

(¢) The construction of staff guar-
ters has already commenced. Plans
and estimates for the wards are be-
ing finalised.

New Cement Factories in Bombay

*19. Shri Papgarkar: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) whether the Government of
Bombay or any private comogm from
Bombay have applied to Government
for licences to start new cement fac-
tories m Bombay State;

(b) if so, whether any licences have
been granted; and

(e) the location of these factories?

The Minister of Industry (Shri
Manubhal SBhah): (a) Yes, Sir. Two
concerns hive applied.
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(b) and (e) The proposed loca-
tions are Rajur and Veraval. Licenses
have not yet been issued to these two
firms No new licenses for cement
factories are being considered for the
present 1n view of the comparstive
easy supply posuition. The matter will
however be kept under review

Educated Unemployed

*20. Shri Damanl: Will the Minis-
ter of Labour and Employment be
Pleased to state:

(a) whether pilot schemes for assist-
ing the educated unemployed bave
been fully implemented; and

(b) it so, the details thereof?

The Deputy Minister of Labomr
(8hri Abid All)- (a) No

(b) Does not arise
Landing of Pakistan| Plases

*21, Shri Snhman Ghase: Will the
Prime Minister be pleased to state

(a) whether 1t 15 a fact that four
unscheduled Padastan  aeroplanes
landed at Dum Dum Aurport on two
consecutive days (two on each day)
on the same plea, and

(b) if so, the detalls thereof?

Becrelary te the
Minister of External (ﬂlt
Sadath Al Khan) (a)and(b)

(b) the efforts that are being made
to step up the exports?

The Deputy Minister of Commerge
and Industry (Shri Satish Chandra):

(a) Dunng the penod January-
November 1958, exports of Indian tea

to UK and USA as compared with ~

the same period of the previous year,
were —

January November

To UK

Quanuty  Value
(inmn (Rs crore)
i)

ToUSA

Quantity  Value
(mnmn (Rs crore)
Ibs )

227
20 99

59
58

79 81
75 74

292 9
275 8

sent abroad by the Tea Board for
personal contacts between

mnmduﬁdlnndumdm
with a view to enabling

our
teas to compete effectively in world

markets

"



Wagqf Properties in Punjab

*23. Shri Ansar Harvani: Will the
Minister of Rehabilitation and Minerity
Affairs be pleased to state:

(a) whether 1t is u fact that almost
all of the wagf properties in Punjab
are still being managed by the Cuato-
dian of Evacuee Property; and

of
(b) if so, whether there is a pro-
posal to release their properties?
The

Minister of Rohabitita-
thom (Shri P. 8. Naskar): (a) and (b).
Properties of Muslim wagfs in Punjab
bave been released in a large number
of cases; but 1t has not been possible
to release the properties of all waqfs
as there iz hardly and Muslim popula-
tion left in a majority of distnicts in
the Punjb. It has therefore been
decided that properties of wagfs of a
non-religious character, such as schools
colleges, hospitals etc. should be allot-
ted to displaced educational and cul-
tural institutions on nomnal rent on a
long term basis As regards proper-
ties of waqfs of a religious character

the question of their future manage-
ment 1s still under consideration

Sixteenth Indian Labour Conference

*24. Bhri Tangamani: Will the
Minister of Labour and Employment
be pleased to state,

(a) whether it 1s & fact that the 16th
Indmn Labour Conference decided that
Central and State Governments on
their part should arrange to set rght
any shortcomings in the machinery
they constitute for the administration
of labour laws; and

(b) if so, the names of the States
which have implemented this recom-
mendation?

The Depaty Minister of Labour (8hri
Abld AM): (a) No.

The Conference, however, discussed
the question of setting up of Imple-
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mentation and Evaluation Machinery
both at the Centre and in the States.

{(b) All State Governments and
Adminstrations, except Jammu and
Kashmir and Manipur have set up sec-
tions in their Labour Departments to
look into cases of non-implementation.
Nine State Governments/Adminstra-
tions (Bihar, Kerula, Mysore, Punjab,
Rajasthan, U.P., West Bengal, Delhi
and Tripura) have also set up tripartite
Implementation Committees,

Former Freach Possessiona

*25. Shrimati Mafids Ahmed: Will
the Prime Minister be pleased to state
the latest position regarding de jure
transfer of former French Possessions
in Indm*®

The Deputy Minister of External
Affairs (Shrimati Lakshmi Menon): We
have been informed that the gpestion
bf ratification of the Treaty of Cession
bf the French Establishments of Pondi-
therry, Karikal, Mahe and Yanam will

given high priority on the agenda
Yor the next Session of the French

Irament, due to commence on the
28th of April this year

Aluminium Plant in Salem

rShrlBubbllhAmbnhu:
*28. { Shri Osman Al Khan:
| Shri E. V. K, Sampath:

Will the Minister of Commerce and
ustry be pleased to state:

(a) the cost of the Alumunmum Plant
proposed to be started in Salem:

(b) its production capacity;

(c) whether the projyect report on
the plant by the fechnicians has been
submutted;

(d) if so, the main features thereof,

(e) when it 1s likely to be started?

The Minister of Industry (Shri
Manubhal Shah): (a) to (e) Ths
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house was informed an 1fth Decem-
bet, 1658 (in reply to Unstarred
Question No 2208) that one party has
made tentative suggestions for setting
up an alumunium plant in collabora-
tion with an Italian firm and that the
matter 13 under examination It was
also stated that some representations
of the Italian firm have vinted the site
A report from this team of experts is
ted,

Hindustan Cables (Private) Limifed

*27. Shri Ajit Singh Sarhadi: Wil
the Minister of Comunerce and Industry
be pleased to state

(s) whether any diversified preduc-
tien has been obtained m the manu-
faeture of cables m the Hindustan
Cables (Private) Lumited, Rupmarain-
pur;

{b) whether the possibility of export
has been explored to South East Asian
countries; and

(c) o so, with what resuilt”

The Minister of Industry (Shri
Mannbhal Shah): (a) Yes, Sir

(b) and (¢) The agreement with the
consultants provided only for exports
to Nepal, Burma, Ceylon but it has
since been agreed that Indonesia
should also be included in the export
zone The present expansion of the
factory was designed to meet the
reguirements of the Posts and Tele-
graphs Department, which was esti-
mated sometime ago at 800 mules and
also export of about 200 miles of
cables The requirements of the Posts
and Telegraphs Department alone have
since nisen to 1,300 miles and steps are
under consideration to expand produc-
tion still further both to cover the
mcreased domestic demand and export
to the extent possible

i

State Awards for Films

*28. Shri Awurobinde Ghhsal: Wil
the Munster of Information and
Broadeasting be pleased to state

(a) whether any Commuttee has
been appointed to scrutinise the docu-
mentary films for State Awards, and

{b) i so, when and how many mem-
bers are there in the Committee?

The Minisier of Infermation and
Broadcasting (Dr, Keskar): (a) and
(b) Yes, S8ir A Commuttee for the
initial examination of documentary
films entered for the State Awards
1954gies recently been appointed It
connsts of five members including the
chmirman It might however be made
clear that the duty of the Committee
1s only to put up a panel of documen-
Maries before the Central Committee
who alone have the authority to take
a final decision

Puarchase of Newsprint from USSK

*29. Bhrli Mabanty: Will the Minis-
ter of Cemmerce and indusiry be
pleased to refer to the reply given to
Starred Question No 1018 dated the
16th December, 1958 und state:

(a) whether the Regsirar of the
Newspapers advised the State Trading
Corporation to purchase 2,000 metric
tons of newsprint from the USSR.
even though the price quoted was
higher,

(b) whether the State Trading Cor-
poration was offered, by another source
1n India, newsprint at the rate of £48
per metric ton whereas the Russian
supply was at the rate of £55-10-0 per
metric ton,

(¢) if so, why the State Trading
Corporation refused to buy at a lesser
cost while a firm offer was made to
that cffect, and

(d) what 1s the total amount of
foreign exchange lost on this account?

The Minister of Commerce (Shri
Kanungo): (a) The Prest Regstrar
only advised the State Trading Corpo-
ration regarding the quality of News-
print after ascertainung the views of

newspaper Interests through the
IENS
(b) Yes, Sir The price offered by

the Russians was £55 per metiric ton.

(c) The offer was not of a direct
deal but through a third party.
Further payment was to be made in
Bterling
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(d) Nil, because the transactions
were with countries with whom the
State Trading Corporation has rupee
Ypayment agreements.

e39. Shri J B. 8. Bist: Will the
Minister of Commorce and Industry be
pleased to state.

(a) the steps taken to popularize
Indfan handicrafts in the UK and the
Continent; and

(b) whether Government propose to
open permanent stalls in tirese coun-
tries to bring the Indian Cottage In-
dustry products withun the reach of
ordinary persons?

The Minister of Commerce (Shri

Kanungo): (a) and (b) Steps
for the promotion of exports
of handicrafts are Dbeing taken

by the Central Government n
respect of all countres including UK.
und Continent Apart from the Indian
Handicrafts Development Corporation
which was set up 1n April, 1858 to
look after activities connected with
exports, publicity 15 being given
through exhib:tions, trade centres, ete
abroad Trade Delegation of business
executives from foreign countries was
also invited to India to establish direct
contacts with dealers and experts

A proposal to set up Trade centres
exclusively for handicrafts at Frank
fart (West Germany), Los Angeles
and New York 1s under consideration

Closure of Textile MiMl in Bombay
State

*31. Shri Somavane: Will the Mins-
ter of Commerce and Indusiry be
pleased to refer to the reply given to
Btarred Question No 1242 on the 18th
December, 1858 and state

(a) the reasons for the total and
partial closure of (1) Rayen Textile and
(1) Jayashankar and (1) Lokamanya
Textile Mills respectively of Barm in
Bombay State, and

(b) the manner and method of solv-
ing the problem from the points of

view of fall in production and un-
employment of nesrly two thousand
workers?

The Minisier of Commerce (Bhri

their notices of closure of thurd shift
Rajen Textile are reported to have
been closed from 1st January, 1959,
The difficulties of these manufacturing
unts stem from outmoded machinery
and accumulation of stocks

(b) 1,321 workers are affected by the
closure of Rajen Textiles there 11 no
reirenchment in the other two Milis
The closed mull is to be surveyed this
month by the Textile Commussioner’s
Office and the management will con-
sider re-opening 1t 1n the light of the
recommendations of the Survey Team.

Rebate on Handloom Products

*32. Shri Sampath: Will the Minis—
ter of Commerce and Industry be
pleased to state

(a) the latest position in regard to
the amount of rebate dues to be paid
to the handloom weavers co-gperative
socleties 1n Madras State, and

(b) the steps taken to expedite the
payment?

The Minister of Cemmerce (Shri
Eanungo). (1) The State Government
have reported that an amount of
Rs 55,34,565 1s necessary to meet the
expendituie 1n connection with the
claims of rebste due to co-operative
societies as on 31st March, 1958

(b) An amount of Rs 40 lakhs has
been sanctioned

Soap Manufacture

33 Bhri Oza. Will the Minister of
Commerce and Industry be pleased to
state

(a) whether Government are aware
of the difficulies experienced by
indigenous non-motive power soap
manufacturers in getting copra and
caustic soda, and
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(b) if s0, what steps Government
contemplate to relieve the difficulties?

The Minister of Industry (Shri
Manubba! Shah): (a) Yes, Sir

(b) Actual Users licences for import
of copra are granted to the associu-
tions of non-motive power soap manu-
facturers The importa of caustic soda
are also being stepped up to meet the
increased demand The State Trading
Corporation, through whom the mm-
ports are canalised and who are res-
ponsible for distribution of the
imported caustic sods, are making
efforts to meet the demand of soap
manufacturers as much as possible
Further industnal licences have also
been granted for the establishment of
oew umts and expansion scheme to
increase the indigenous production
capamity of caustic soda 1n the country

European Common Market Scheme

( Shri Rajendra Singh:
Shri Assar:
» Shr1 8 M Banerjee:
$ < Shri Sadhan Gupia
Shr1 Raghunath Swagh:
| Dr Ram Subhag Singh

Will the Minister of Commerce and
indostry be pleased to state

(a) whether Government have
assessed the situation arising out of
the formation of European Common
Market,

(b) whether it will have any adverse
or favourable effect on our export
@arnings,

{c) the names of the commodities
and the extent to which their export
will be affected, and

(d) the steps taken in the matter®

The Minister of Commerce (nlfl,
Kanungo): (a) to (c) It is too ear
to make s precise assessment But
Government are watching develop-
ments and the situation is being kept
under examination

(d) Consultations are being held in
the GATT with member States of the
Common Market with a view to
making this assessment and negotiating
possible remedial measures.

Emport of Kashmir Shawls by US.8A,

(m) whether it is a fact that the
Government of USS.R. have showa
& keen interest 1n the import of Kash-
mun, Shawls, Embroidery, Papler
Mache and other artistics matesial
produced in Kashmur; and -

(b) 1f 80, what action Government
of India have taken or propose to take
in the matter?

The Minister of Industry (Shwi
Manubhai Shah): (a) Yes, Sir Ordery
for the supply of Kashmiri Shawls,
and other artistic products have been
received from USSR during the last
few yeanrs

(b) A provision has been made 1n
the Trade Agreement recently con-
cluded with the Government of
USSR for export of Indian Handi-
crafts which should include Kashmin
Shawls etc Financial assistance 1s
being given to the State Government
for developing production etc of these
handicrafts

Enquiry into Kerala Plantation Strike

*36. Shri Ram Krishan: Wil the
Minuister of Labour and Employment
be pleased to refer to the reply given
to Starred Question No. 850 on the
lith December, 1858 and state.

(a) whether an enquiry into the
Kerala Plantation atrike from the point
of view of the Code of Discipline haa
been made, and

(b) uf so, the result therecf?

The Deputy Minister of Labour (Shrl
AbM AM): (a) Not yet.

(b) Does not arise



(a) whether it is a fact that dis-
abled miners of Singareni Collleries
have not heen sent to Military Arti-
ficia]l Limb Centre, Poona so far;

(b) if so, the reasons therefor;

(c) whether arrangements have
since been made to send them; and

(d) the number of disabled miners
that will be sent to the Centre by the
end of February, 19307

The Deputy Minister of Labour (Shri
Abia All): (a) No.

(b) Does not arise.

(c) Out of the 13 amputees, six were
sent to the Artificial Limb Centre,
Poona, on 12th January, 1959,

(d) The authorities of the Artificial
Limb Centre, Poona, have suggested
that seven amputees may be sent 1n a
batch, The amputees are requred to
stay in the Centre for a period of not
less than 6 weeks for the fixing up of
limbs. The next batch will be sent

soon after the return of the present
batch,

" Formation of a new News Agency

Shri 8. M. Banerjee:

Will the Minister of Information and
Broadcasting be pleased to state:

(a) whether a request has been
made by the staff of the United Press
of India for the formation of a new
news agency; and

(b) if so, the reactions of Govern-
ment thereto?

The Minister of Information and
Broadoasting (Dr. Keskar): (s) and
(b). Alternative schemes had been put
forward by the U.P.1, Employees Union
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and some others interested in the
Ubited Press of India.  These were
brought to the notice of Government

for opinion.

While it is not for Government to
either approve any scheme or reject it,
because the Agency is an independent
body, we gave our opinion
the proposals. It was felt that the

proposals were not adequate enough
to put the Agency on its feet again
or to start a new one.
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Small Scale Industries

. Shri A K. Gopalan:
. {sm Warior:

Will the Minister of Commerce and
Industry be pleased to state:

{a) whether 1t 1s a fact that indus-
tries which have a capital less than
§ lakhs of rupees and employing more
than 50 workers do not come under the
definition of “Small Scale Industries”;

(b) whether Government had
Teceived any representation in this
regard from the Hosiery concerns in
Kerala; and

(c) if so, the action taken thereon?
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power and not more than 100 per shift
It not using power

(b) Yes, Sir.

(e) As the average employment per
unit in small scale cotton hosiery units
is 11 and in small scale woollen hosiery
units 1s 15, most of the umts of the
homery industry will be covered under
thedlﬂmﬂnndmllmhmm

mmmam
(Private) Ltd.

be pleased to state the estimated warn-
ings of the State Trading Corporation
of India (Private) Limited on manga-
nese ore contracted for exports during
1958-50 so0 far?

The Minister of Commerce (Shri
Kanunge): It would not be advisable
to disclose these details in business
interest A copy of the Annual Report
gving a picture of the profits made
by the State Trading Corporation m
its trading transactions will soon be
placed on the Table of the House

Btate Trading Corporation of India
(Private) L4d.

*42. Shri Damani: Will the Minister
of Commerce and Industry be pleased
to refer to the reply given to the
Starred Question No 718 on the 8th
December, 1858 and state the progress
made 1n the export of Cement out of
the contemplated quantity of two lac
tons by the State Trading Corporation
of India (Private) Ltd ?

The Minister of Industry (Bhri
Manublai Shahk): Up-till now contracts
for a total quantity of about 1,386,400
have been concluded and about
tons actually exported Negotia-
are n progress for further

i

Rubber and Leather Beltings

*45. Shrt V. P. Nayar: Will the
Minister of Commerce and Industry
pe pleased to state:

(a) the present requirements of
Hubber Belting and Leather Belting in
India, and

(b) the proportion of indigenous
manufacture and imports for esch ef
them?

The Minister of Industry (Shri
Manubhal Shah): (a) and (b) A state-
sment is laid on the Table of the House.
[See Appendix I, annexure No. 1]

Amsemblage of Radie by the ALR.
Research Department

%44 Bhri Ajit Singh Sarhadl: Will
the Minister of Information and Bread-
easting be pleased to refer to the reply
given to Starred Question No 137 on
the 20th November, 1958 and state:

(a) whether any private firm has
offered to exploit the production of
radio sets which work without electn-
¢ity, and which are assembled by the
gesearch department of the All India
Radio, and r

(b) 1f so, which firm has been givlin
such permission and on what terms?

The Minister of Information and
Slm (Dr. Keskar): (a) No,
r

(b) Does not arise
Nagar Havelli and Dadra Issue

og5 J Bhri Vidya Charan Shukla,
{snn D. C Sharma:

Will the Prime Minister be pleased
to refer to the reply given to Starred
Question No 1229 on the 18th Decem-
ber, 1958 and state*

(a) whether the rejoinder to the
Portuguese complaint to the Inter-
national Court regarding Nagar Havell
and Dadra has since been filed; and

(b) 1f 30, whether further stages of

the case have been determined by the
Court?
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Parlinoentary Secreiary to the
ﬁ?ﬂ.n‘ of External Affalrs (Shei
Sadath All Khan): (a) Yes.

(b) Not yet

Export of Indian Tes to Ramia

*48. Shri Rajendra Singh: Will the
Minister of Commeros and Industry be
pleased to state:

(a) whether it is » fact that Indian
Toa has become popular in Russian
market, and

(b) if so, the quantity proposed to
be exported this year as against last
year?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
{(a) Yes, Sir

(b) About 25 mllion lbs of tem was
exported to USSR during 1958
Though no precise forecast can be
made at this stage, 1t 15 hoped that
exports during 1959 may not be less
than the previous year

Delective Construction of Jungpura
Bridge

*47, Shri Ram KErishan' Will the
Minister of Works, Housing and Sup-
Ply be pleased to refer to the reply
fiven to Starred Question No 1029 on
the 16th December, 1958 and stats
whether the question of disciplinary
action to be taken by Government
against the persons found responsible
in the defective construction of the
Jungpura bridge has since been
examined?

The Minister of Works, Housing and
Bupply (Shri K. C. Reddy): Yes, Sir
A detailed examination of this case has
shown that the damages were mainly
due to the unprecedented heavy rains
on the 20th and 21st July, 1958 O¢f
the other causes contributing to the
damages, the one for which the officers
engaged on the construction could be
held responsible, relates to inadequate
consolidation of the earth-work, indi-
oating a lack of proper supervision.
Swtable diseiphnary action has been

taken against the officers concerned It
may be mentioned that the damages
to the approach road were not of any
major nature and did not exceed a
value of Rs 5,000 These damages
were rectified by necessary repairs at
the cost of the contractor

Water Supply for Singarenl Collieries

*48. Shri T B. Vittal Rao: Will the
Minister of Labour and Employmeat
be pleased to state:

(a) the total amount paid to the
Singaren] Collieries for the Water Sup-
ply Scheme at Kothagudiam during
the period from 1st Apnl, 1958 to 31st
January, 1959 by the Coal Mimnes
Labour Welfare Orgarusation, and

(b) whether Government are aware
of the fact that the workers are
experiencing considerable hardship due
to inadequate supply of water?

The Deputy Minister of Labonr
(Shri Abid All): (a) No amount has
yet been paid The payment of n
grant to the Colleries 1s under con-
stderation

(b) The Water Supply wn the Coal
fleld 1s reported to be unsatisfactory
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Government Advertisements

*50. Shri V. P. Nayar: Will the
Minister of Information and Broad-
essting be pleased to state whether the
volume of undvertisements handled by
the Ministry for the Government of
India and undertakings of the Govern-
ment of India have decreased or
Jnereazed o JOAR ax compared o JARTY

The Minister of (Information and

Broadcasting (Dr. Keskar): The
volume of advertisements handled by

the Directorate of Advertising and
Visual Publicity has increased in 1058
as compared to 1857 by about 17 per
cent,

Btate Trading Corporation of India
(Private) Lid.

*51. Shri Vidya Charan Shukla: Wil

(a) whether the Second Annual
Report of the State Trading Corpora-
tion of India (Private) Ltd,, has been
published;

(b) if so, when; and

(c) if the reply to part (a) above
be in the negative, the reason for the
delay in publishing the report?

The Minister of Commerce (Shri
Kanunge): (a) No, Sir.

(b) Does not arise.
{¢) There is no delay.

Industrial Units in Punjab

1. Shri Eam Krishan: Will the
Minister of Commerce and Industry
be pleased to state:

() the names of the new Industrial
umits established in the Hindi-speaking

done of Punjab during the last thres
¥ears and the extent of progress made
%o far; and

(b) the total amount sanctioned by
Government therefor and the amount
Rctually spent?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastel):
{a) and (b). The Industrial Policy
Resolution lays down the guiding prin-
tiples governing the industrial develop-
Ment of the country as a whole. The
tegional development of industries fis
Qependent on various factors like the
dvailability of raw materials, power,
transport facilities etc, etc, If the hon.
Member would like information relat-
ing to the establishment of new indus-
trial undertakings in any particular
Cities, villages or districts of the
bBunjab, Government will be pleased to
Collect the required information

Technical Training Committes

2, Bhri Ram Krishan: Will the Min-
ister of Commerce and Industry be
Pleased to state:

(=) l.henumbero.t meetings the

(b) the nature of important deci-
Sjions taken?

The Minister of Commerce and
Indusiry (Shri Lal Bahadur Shastri):
(a) As the Committee submitted the
Teport early in 1958, no further meet-
ing of the Committee was necessary.

(b) A statement is laid on the Table
Of the House. [See Appendix I an-
Nexure No. 4].

Trade with Pakistan

3. Shri Ram Krishan: Will the Min.
ister of Commerce and Industry be
Bleased to state:

(a) whether the recent changes in
i have affected in any way
Mmm.ndl’lﬁdln;lﬂ

(b) if =0, to what extent?
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The Mintter of Commerce and
Indweiry (Bhri Lal Bahadur Shastrl):
Y(a) No noticenble change has occurred
so far.

(b) Does not arise.

Tea Gardens

BShri Ram Krishan: Will the Min-
of Commerce and Industry be
to state the number of tea
in India, which are owned by
firms at present?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):

Number of gardens
owned by Sterling
Companies.

Number of gardens
owned by Rupee
Companies having
mixed foreign and
Indian capital but
under foreign man.
agement, 109

Total 617
SBecond Five Year Plan

5. Bhri Ram Krishan: Will the Minis-
ter of Planning be pleased to state
total amount of money to be spent
during fourth year of the Second
Five Year Plan, State-wise?

The Deputy Minister of Planning
(Shri 8. N. Mishra): A statement
indicating Btate-wise the ceilings for
Plan outlay suggested for 1959-60 is
given below:—

418

StaTEMENT
(Rs. erores)
L. Mﬂ m 37-“
2. Assam . . 12+2§
3. Bihar . - . 41°22
4 Bombay . . . 8770
5. Kerala . . . . 1855
6. Madhya Pradesh 3422
9. Madeas . . - 3363
8. Mysore . . 32-50
% Orisss . . 19:32
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10. Punjab . . . . 15+20

11, Rajasthan . . 2406

12. Utter Pradesh . i 49-98

73. West Bengal . . . 37-54

14. Jammu & Kashmur . . 6 83
TorAL 47065
Slam Clearance

6. Shri Vajpayee: Will the Minister
of Works, Housing and Supply be
pleased to state:

(a) the number of schemes for slum
clearance sanctioned during the Second
Five Year Plan period so far; and

(b) the work done in Uttar Pradesb
under these schemes?

The Minister of Works, Housing and
Bupply (Shri K. C. Reddy): (a) 106
Slum Clearance projects of the esti-
mated cost of Rs. 907 crores, formu-
lated by State Governments/Union
Admyrustrations, have so far been
sanctioned/approved by the Govern-
ment of India, during the Second Plan
period. From September 1858, under
the revised procedure, the states can
themselves approve and sanction their
particular slum-clearance projects.
The number of 106 does not, therefore,
include projects, other than the above,
a2 may have been sanctioned under
the new procedure; information
regarding this has been called for
{from State Governments.

(b) A statement is laid on the Table

of the Sabha. [See Appendix I, an-
nexure No §).

Films on Communicable Discases

- Shri H. N. Makerjee:
* | Shri Mohammed Elias:

Will the Minister of Information and
Broadeasting be pleased to state:

(a) the number of films based on
health education material on commu-
nicable diseases which have been pro-
duced so fur;
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(b) how many of them are 16 mm
snd how many 35 mm.; and

(c) how many have been shown in
(1) urban areas and (i) in villages
during 1957 and 10587

The Minister of Information and
Broadoasting (Dr. Keskar): (a) 7.

(b) All seven are in 35 m.m and
186 mm,

(c) Two of these films completed in
1957 and 1958 have been released and
shown in urban and rural areas. The
remaining films, released in previous
years, are being shown in rural areas
by the mobile vans; definite informa-
tion about shows in urbap areas is not
available readily.

Celling on land Holdings

9. Shri N. R. Munlsamy: Will the
Minister of Planning be pleased to
state:

(a) the surplus land made avail-
able for distribution to landless labour
after the imposition of ceilings in the
States which have legislated for fixing
ceilings on current land holdings;

(b) the extent of such surplus lands
that has so far been distributed;

(¢) the extent of the distributed
land which has been brought under
<cultivation (State-wise); and

(d) the extent of surplus lands that
are expected to become available to
the State when the land reforms are
implemented?

The Depuiy Minister of FPlanning
{Shri B. N. Mishra): (a) to (d). In
Jammu and Kashmir the surplus area
is about 47 lakh acres. Out of this
about 2'4 lakh acres were held by ten-
ants and have been settled with them,
Another 50,000 acres on which there
were no tenants have been given on
temporary leases. It is estimated that
out of the remaining surplus land
another 50,000 acres can be brought
under cultivation and the rest is not
eagily cultivable.

In States where legislation for ceil-
ing has not been enacted, surplus area
¢yn be estimated only after proposals
for a ceiling have been finalised. In

where a Bill providing for a
Ceiling has been introduced, it is ex-
Pected that surplus land to the extent
0 gbout 2 lakh acres will become
ayailable if the Bill is passed in the-
Present form.

Information regarding the extent of
distributed land, which has been
b;ought under cultivation is not avail-
ahle,

Commpuwealth Broadcasting Com-
ference

11, Shri D. C. Sharma: Will the
Minister of Informaation and RBroad-
Casting be pleased to state:

(a) whether India was represented
at the Commonwesalth Broadcasting

Conference held in 1958;

(b) if so, the composition of the
Delegation;

(¢) whether the Delegation hag since
Sybmitted its report to Government;

(4) if so, whether it has been exa-
Thined; and

(e) the nature of recommendations
acrepted by Government?
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m". Y ): (a) :’)‘
(Dr. Keskar): (a) to (e
There was no Commonwealth Broad
weasting Conference held 1n 1058

Cottage Industries in Delhi

() the amount of money allocated
to Delhu for the mprovement of
cottage industnies during the Secona
Five Year Plan, and

(b) the amount sgpent so far (year
wise)?

The Minister of Commerce and
Industry (Shri Lal Bahadar Shastri):
(a) and (b) A statement 1s laid on
the Table of the Sabha [See Appen-
dix I. annexure No 6]

Zireon

13 Shri D C. Sharma. Will the
Prime Minister be pleased to state

(a) the steps taken to exploit Zircon
for export purposes, and

{b) the result thereof”

The Prime Minister and Minister of
External Affalrs (Shri Jawaharlal
Nehru): (a) and (b) There i< no
demand for Indian Zircon from
foreign countries at present The
demand within the country 1s very
little The present production of Zir-
con m India 1s nominal The cost of
production of Zircon in India 1s
higher than the current prices abroad
Efforts are being made to explore the
possibility of finding foreign markets
for Zircon It there 1s sufficient
demand and 1if the production 1s eco-
nomical, more Zircon can be produced

- Additional equipment will have to be
mnstalled to increase the production of

3% (A1) L8SD—3

Development of Sericulture in Punjab

14 Bhri D C. Sharma: Wil the
Minster of Commerce and Industry be
pleased to state:

(a) whether the Punjab Government
has submitted any scheme for the
development of sericulture during
1959-680;

(b) if so, nature thereof,
(c) the amount asked for, and

(d) the amount proposed to be
granted during 1958-807

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri)+
(a) Yes, Sir

(b) and (¢) A statement 15 laxd on
the Tabfe of the Sabfia (See Appen-
dix I, annexure No 7].

(d) Rs 338 lakhs
State’s own share

including the

Small-Scale and Cottage Industries in
Punjab

15. Shri D. C Sharma: Will the
Minister of Commerce and Industry
be pleased to state

(a) whether any schemes for the
development of Small Scale and Cot-
tage Industries ;n Punjab during the
year 1859-80 have been sanctioned

(b) if so, the amount proposed to
be spent thereon, and

(c) the nature of schemes”

The Minister of Commerce and
Indusiry (Shri Lal Bahadur Shastri):
(a) No, Sir  According to the pre-
sent procedure, continuing schemes of
cottage and small scale industries are
sanctioned by the State Governments
under their normal procedure, no
sanction 1s necessary from the Cen-
tral Government Only in case of new
schemes, technical approval of the
Gavernment of India 15 necessary So
far no new schemes have been sane-
tioned to the Punjab Government for
the coming year



The amount tentatively proposed to be spent is as follows:—

(Rs. 1n lakhs)

Central Asmistance State's Grand

Name of the Indastry Loan Gmnt  Total Shape Total
1. Handloom . 1:86 477 663 0'30 683
2. Small Scale Industries 38:00 10°00 48-00 32:00* 80-00
3. Industrial Estates 20'00 2000 . 20+00
4. Handicrafts o so 400 4 50 z°50 7:00
§. Senculture . . . . 267 267 o' 338
16. Khadi & Village Industries e 5 0 30 030

1r7- 5t

*Includ
& Vilage ]
to be spent

1The amounts proposed
oot heen hnalised yet. Meetings with
& Village Industries Comm,

(c) Nature of continuing and new
schemes for 1858-60 and Central
Asgistance required in respect of
handicrafts, handloom, sericulture and
small scale industries are shown In
the statement laixd on the Table of
the Sabha. [See Appendix I, annex-
ure No 8]. The details of Khad: and
Village Industries schemes have not
been finalised yet

Jute Goods

18. Shri D C Sharma: Will the

(a) the value of production of Jute
goods in the country since 1948 State-
wise and year-wise, and

(b) the per capita consumption of
jute goods in the country (State-wise)
as in 1948 and at present”

The Minister of Commeérce and
Indusiry (Shri Lal Bahadur Shastrl):
(a) A statement 1s laid on the Table
of the Sabha. [See Appendix I, an-
nexure No. 9].

(b) Information is not available

ﬂm o‘fﬁ ::.h for the “estabbshment charges' pertaining to the State’s Khadi
3

on Khadi & Village Industries in the Punjab have
the State Governments are
1100 between the 20d and 19th Pepruary for the purpose.

being held by the Khadi

Low Income Group Housing Scheme

17. Shrl D C. Sharma: Will the
Minister of Works, Housing and Sap-
ply be pleased to state the progress
made upto the 31st December, 1058
in regard to the Low Income Group
Housing Scheme, State-wise?

The Minister of Works, Housing and
Supply (Shri K. C Reddy): A state-
ment 1s laid on the Table of the Sabha.
[See Appendix I, annexure No. 10].

Ground-nut Ofl

18 Shri E Madhusudsn Rao: Wil
the Minuster of Commerce and Indus-
try be pleased to state:

(a) what is the total quantity of
ground-nut il for which export
quotas have been issued by Govern-
ment during the second half of 1958;

(b) the extent to which these quotas
have becn utilised so far; ang

(c) the details about the ports from
which the ground-nut oil has been
shipped”

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastrl):
(a) 30,000 tons.
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(b) 1,575 tons of groundnut cil were
passed for shupment upto the 16th
January, 1959

(c) Bombay 952 tons
Madras 136 tons
Rajkot 487 tons

Carbonisation Plant in Andhra Pra-

desh

19 Shri E. Madhusudan Rao: Wil
the Minister of Commerce and Indus-
try be pleased to state whether Gov-
ernment have examined the request
made by the Andhra Pradesh Govern-
ment to reconsider its earlier decis on
declining to locate a low tempcra ure
carbonisatian plant . the State?

The Minister of Commerce and In-
dustry (Shn Lal Bahadur Shastri)-
The Government of India have not at
any stage declined 'o locate a low
temperature carbonisat on plant in the
State of Andhra Pradesh and hence
the question of reconsideration does
not anse However, when the re-
sources permit, the establishment of
such a plant in Andhra will be given
due consideration

Manufacture of Cars and Trucks

20. Shn E Madhusadan Rao: Will
the Minister of Commerce and In-
dustry be pleased to state whether
Government 1s considering any propo
sal to appoint a technial committee of
experts to examine the various aspects
of the problem of car and truck manu-
facture m the country”

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
In the case of all protected industries,
the Tarmff Commussion reviews the
progress penodically generally every
three or four years, m terms of Sec-
tion 15 of the Tanff Commission Act,
1851 In 1853 and in 1858, the Tanil
Commussion reviewed the progress of
the automobile industry and made cer.
tain recommendations After the
second enquiry, this industry was also
declared protected. In due course,

therefore the periodical inquury for the
automobile wndustry 1s due this year
The Government are considening whe-
ther the further review should be
made by the Tanff Commission itself
or by & technical committee of experts
n association with one or more rep-
resen‘atives of the Tunf! Commission,

Production of Trucks and Buses

21. Shri Anirndh Sinha: Will the

Minister of Commerce and Industry
bée pleased to state.

(a) the number of trucks and buses
produced 1n the country during the
year 1958 umt-wise,

(b) the proportion of components
produced indigenously and used by
the different units,

(c) the sets of components for
trucks and buses for which licences
were 1ssucd for imports to different
units during the year 1958, and

(d) the target 1f any fixed for
different umits for the manufacture of
buscs and trucks?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
(a) The umt-wise production figures
are given below —

Name of the Manufacturer Nos

1 Mjs Premmer Automobiles

Lid , Bombay . 4207

2 Mjs Hindustan Motors
Lid, Untarpara . 1431

3 Mjs. Tam Locomotive &
Engg Co Lid . Bombay . 7694

4 MJs Ashok-leyland Luid.,
Madras . 1177

5. Other trucks x?dd buses

not  under igenous
development . R 48
14557

—_—— ——— —

(b) The percentage of the indige-
nous content 1s worked out on the
basis of the ratio that the value at
the factory site of foreign collabora-
tor, of such components as are



11y Written Answers FEBRUARY 10, 1080  Written Answers 118

indigenously manufactured in India,
bears in proportion to the total value
of the whole foreign manufactured
pack at the factory site of the foreign
collaborator On the above basis, the
position of indigenous content based
on ck.d. value of packs for the half
yearly licensing period, October 1958
to March, 1950, sre given below for
the main models:

Dodge (Medium Diesel) 52%
Tata-Mercedes-Beny 57T%

Leyland ‘Comet’ 45%
Willy's Jeeps 62%
Bedford (Diesel) 1%

(recently started)

(c) The number of sets of com-
ponents of different vehicles for which
import licences were ssued during
the licensing periods October, 1857 to
March, 1958 and Aprnil-September,
1958 1s given below:—

Licensing Penods
Oct. ‘s7-March *s8
Aprle-SEpl. gt
Nos Nos.
Dodcle (Medium Die-
sel) . . s 2599 1987
Dodge (Power Wagon
& Short whee -
base) 317 300
Tata-Mercedes-Benz 2458 3459
Leyland ‘Comet’ 480 500
Leyland Royal “Tiger,
Titan" . ger 100 60
Bedford /Chevrolet . 1008 1512

(d) No such targets have been fixed
but the production depends upon the
import licences for the components
permitted to each manufacturer

Export of Tapioca Products

22. Shri E. V. K. Sampath: Wil
the Minister of Commerce and Indus-
try be pleased to state:

(a) the countnes to which tapioca
products are exported; and

(b) the quantity and value of such
exports country-wise during 1058°

The Minisier of Commerce and
Industry (Shri Lal Bahadur Shastri):
(a) Ceylon, West Germany, Nether-
lands, Belgium and Nyasaland

(b) A Btatement is laid on the Table
of the Sabha. [See Appendix I, an-
nexure No. 11].

Auction of Evacuee Balldings in Delhl’

23. Shri Daljit Bingh: Will the
Minister of Rehabllitation and Mine-
rity Affairs be pleased to state:

(a) the number of evacuee buildings
auctioned in Delhi in the last three
years,

(b) the number of such buldings
auctioned the possession of which has
been given to the purchasers;

(c) the number of such auctioned
buildings the possession of which has
not been given so far; and

(d) the reasons therefor?

The Deputy Minister of Rehabilita-
tion (Shri P, 8, Naskar): (a) 2453.

(b) 1462,

(c) 991

(d) Final possession of auctioned
properties 1s given only when the auc-
tion price has been realised in full,
either m cash or by adjustment against
compensation due to the auction pur-
chasers and/or their associates. Most
of the auction purchasers are claim- -
ants and they generally associate other
claimants regarding paymeni of the
auction price Very often 1t 1s found
that either the auction purchasers or
the associates have filed their com-
pensation applications in regions other
than Delh: It, therefore, takes time
to finalise the compensation applica-
tions of all concerned There are also
cases 1n which auction purchasers have
not been abl¢ to make up the price
either in cash or by adjustment
against claims

Industries in Jammu and Kashmir

24. Bhri A. M. Tariq: Will the Min.
ister of Commerce and Industry be
pleasad to refer to the reply given to
Unstarred Question No 402 on the
25th November, 1958 and siate:

(a) whether information regarding
the Industries which have been set up
in Jammu and Kashmir State under
the Second Five Year Plan has since
been collected; and
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(b) it »0, whether the same will now
be laid on the Table?

The Minister of Commerce and

Indosiry (Shri Lal Bahadur Shasirl):
(a) and (b) The information is still
awated from the State Government
It will be laid on the Table of the
House ag soon as received

4

Notification of vacancles to Employ-
ment Exchanges

Shri Vidya Charan Shukla
25 Shri Ram Krishan:
Shri Tangamani,

Will the Miruster of Labour and
Employment be pleased to refer to
the reply given to Starred Question
No 0§14 on the 4th September, 1958
and state whether any decision has
since been taken in regard to the ques-
tion of introducing a bill investing
Government with powers to require
employers both in the publie and pn-
vate sectors to notify vacancies to the
Employment Exchanges?

The Deputy Minister of Labour (Shri
Abld All) Yes, a bill will be intro-
duced shortly

Duck Farm in West Bengal

Shri H NN M
Shn lnhmod !llu

Will the Minister of Rehabilitation
and Minority Affairs be pleased to
state

(a) whether financial assistance 1s
being given to West Bengal for setting
up & large duck farm,

2.

(b) 1f so, to what extent,

(c) what are the details of the pro-
Ject, and

(d) by what time it 1s expected to
hegin its operations?

The Deputy Minister of Rehabllita-
tion (Shri P. § Naskar): (a) Yes, at
Gobardanga (Media), 24-Parganas,
West Bengsl
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(b) Rs 750 lakhs as loan for the
first phase of the scheme

(¢) The mplementation of this
scheme has been phased over three
Years During the first two years, the
Centre will be engaged in the multi-
Plication of egg-laying birds for sup
Ply to the displaced persons from East
Palkijstan who would be taking to poul-
try husbandry for supplementing thewr
income From the second year on-
wards, about 8,000 pullets will be dis-
tmbuted among the displaced persons
ind by the third year, 3,000 egg-lay-
ing birds will be maintained at the
Centre About 50,000 adult laying
birds will be distributed among the
displaced persons from the third year
Onwards Eggs as well as male brds
;ﬂl also be available for sale from the

m

(d) The execution of the scheme
has been taken in hand by the State
Government

Study on the Impact of Broadcasting

27 Shr1 Ram Krishan Will the
Minister of Information and Broad-
casting be pleased to state

(a) whether 1t 1s a fact that Govern-
ment 1s considering a proposal to con-
duct a nation-wide study on the impact
of broadcasting on the cultural pattern
of the country, and

{b) if so, at what stage the proposal
189

The Minister of Information and
Broadeasting (Dr Keskar) (a) and
(b) The Government 1s considering a
Proposal to conduct a pilot study on
the impact of broadcasting on the cul
tural pattern of the country But this
tan only be undertaken when suffi
clent funds are available as a compe-
tent staf will be required for the pur
Pose

be pleased to state the nature of steps
taken or proposed to be taken to make
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" India self-sufficient in the manufac-
ture of plastic goods in India?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
A Statement 1s laid on the Table of
the Sabha fSee Apendix I, an-
nexure No. 12)].

Indian Standards Institution

20. Shrl Ram Krishan: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that the
Indian Standards Institution has pre-
pared a ten-year plan for change-over
to the metric system; and

(b) if so, the details thereof?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shasirl):
(a) Yes, Sir.

(b) A Statement 1s laid on the
Table of the Sabha [See Appendix I,
annexure No. 13].

Projects for inereass in Food Output

30. Shri D C. Sharma: Will the
Minister of Planning be pleased to
state the progress made sv far (year-
wise) in implementinz the projects
which have been approved by the
Planning Commussion in the Pun)ab
State to increase the food output dur-
ing the Second Five Year Plan?

The Deputy Minister of Planning
(Shri 8. N Mishra): A Statement s
laid on the Table of the House [See
Appendix I, annexure No. 14].

Committees on Planning

I Shri Shree Narayan Das:
Shri Ram Krishan:

Will the Minister of Planning be
pleased to state:

(») whether it is a fact that all
party committces on Planning have
been appointed by all the State Gov-
ernments;

(b) it so, whether they are func-
tioning;

(c) the precise nature of work that
such a Committee has done in therr
respective areas;

{d) the constitution of such Com-
mittees;

(e) whether the all party commit.
tee on planning at the Centre has
considered any aspects of the plan so
far; and

(1) if so, the precise nature of ques-
tions so far considered?

The Deputy Minlster of Planning
(Shri S. N. Mishra): (a) to (d). Con-
stitution of all Comnuitees which may
be required for planning in the States
1s a responsibility of the State Gov-
ernments concerned

(e) and (f) The Prime Minister
has already constifuted an informal
committee of some Members of Par-
lhhament fiom different parties to con-
sider various matters connected with
planming The Comnmuttee has not
met so far.
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Import Licences

f Shrl 1L N, Mukerjee:
|\ Shri Muhammed Elias:

134

13

wift w1 AN e AniaEE T g Will the Manuster of C
Tu® s wefire fawre o firds Bty bestessad o T
7 & ¥ ol ooy § vk g (a) the total value of wnport Licenc-
yew, arefafes, & o T A7 es issued in 1858 in respect of (1
frerort, it fret & wdiel, oW :'02;‘;’ _::""‘- and (i) consumer
goaw Wit wiw IO W (b) the esumate of outstanding
werg gad efufedy & oy unutibsed import Lcences in respect
t | & @unft gfafaar @ wnfe @ of both categones of goods?
Mo wm s wd & The Minister of Commerce and
A aTd wwEA @y Industry (Shri Lal Bahadur Shastrl):
—— ‘: ﬂ| (a) Btatistics of licences issued are
Iy & whoifis semw not mamntamed on a Calendar year
sfz gt basis, but on the basis of lcensing
periods A statement of licences 1s-
g § wrfire ST feawT a3 sued 1n each half year since October,
1957 in respect of capital goods and
t' bl wafre Jeme & L b g ¥ heavy clectrical plant and consamer
[f Qf'-l’ ¥ 5w ﬁm t | goods licenced 1s appended below —
V dus 11 lakhs of Rup.cs
Octr 57-March 58 Aprl-Sept , 58 Oct 58-March 59
(upto 17-1-59)
Cupital guods 4,417 2,836 2,590
H.E.P b5~ 833 346
Consumer goods 1,514 1,355 Not yet available

(b) It 15 esumated that the out-
standing unutilised import licences in
respect of capital goods as on 1619858
amounted roughly to Rs 332 cro-
res The value of outstanding licenc-
es for industrial goods and consumer
goods taken together on the same
date stood roughly at 290 crores. Sepa-
rate figures of outstanding licences 1n
respect of mndustrial goods and consu-
mer goods are not available In view of
the tight import licensing which has
been 1n operation during the past few
half years. 1t 18 expected that the
Licences issued for consmuer goods
would have been fully used up.

Norx:

The above figures do not include:
(i) unutilized balances of Import
licences outstanding at the minor

ports like Vishakhapatnam. Rajkot,
Pondicherry etc,

(11) balances of Import Licences 1ssu-
ed by Iron and Steel Controller;

() commitments on non-licensable
Government Imports; and

(1v) all valid unpresented licences
as well as those presented licences
whose face values are less than Rs 1
lakh and were 1ssued before 1st Octo-
ber, 1857
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Subsidised Industrial Housing Scheme
” Bhri P. K. Eodiyan:
Shri Ram Krishan:

Will the Minister of Werks, Housing
and Supply be pleased to state:

(a) the progress so far made in the
implementation of the Subsidised In-
dustrnial Housing Scheme since the
be:mnml of the Second Plan period;
an

(b) the total amount so far advanc-
ed by the Central Government under
this Scheme?*

The Minister of Works, Housing and
Supply (Shri K. C. Reddy): (a) and
(b A Statement 1 lmd on the
Table of the House. [See Appendix
I, Annexure No 15].
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Handloom Research Institute, Bombay

36. Bhri Warlor: Will the Minister
of Commerce and Indusiry be pleased
to state*

(a) the details of the work done by
the Handloom Research Institute,
Bombay: and

(b) the amount spent in 1958 for
the Institute?

e Winlstan + Cwnmoenoe Wk
Industry (Shri Lal Bahador Bhastri):
(a) No such Institute has been aet up
by the Central Government.

(b) Does not arse.

Empiloyment Exchanges

{ Shri D C. Sharma:
| Shni D. A. Kattl:
37. { Shri Ram Krishan:

| Shri Oza:
| Shrl Pangarkar:

Will the Minister of Labour and
Employment be pleased to lay a state-
ment showing:

{a) the total number of persons
registered with the Employment
Exchanges during the year, 1958,
State-wise;

(b) the total number of wvacancie:
notified to the Exchanges during the
same period, State-wise,

(c) the total number of persons who
actually got jobs during the above
period, State-wise;

(d) whether any change in the
occupational distribution of employ-
ment seekers hag been noticed; and

(e) the total number of Scheduled
Castes people who registered them-
selves with the Employment Ex-
changes during 1058 and the number
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of those who secured employment
during the same year?

' The Depuiy Minister of Labour
(Shri Abid All): (a) to (c) A State-
ment 1s laid on the Table of the House

i [See Appendix I, annexure No 16.]

Allotment of Land to Displaced
Persons

38 Shri Bangshi Thakur: Will the
Minister of Rehabilitation and Mino-
rity Affairs be pleased to state.

(a) whether it 15 a fact that some
displaced persons of Kamalpur have
found out a big plot of Khas land in
Kamalpur Sub-division which can be
allotted to about 300 displaced famihies
of Kamalpur,

(b) whether it 15 a fact that the
matter has been under consideration
of Government, and

(¢) if so, the action proposed to be
taken thereon?

The Deputy Minister of Rebabilits-
tion (Shrt P. S Naskar): (a) to (c)

, A tract of Khas land about over a
mile in area in Kamalpur Sub-division
has been suggested The area 1s ful.
of thick forest and consists mostly of
tilla land A survey of the area has
been ordered to ascertain its switau-
ity for the rehabilitation of displaced
persons 50 families are being shifted
there to assuist in the work of survey
ete

Newsprint and Sulphite Celinlose
Mills at Mirthal (Punjab)

J Shri Ram Krishan:
| Shri Hem RBaj.

Will the Minister of Commerce and
Industry be pleased to refer to the
reply gaiven to Starred Question No
1223 on the 19th December, 1858 and
state at what stage 1s the scheme for
setting up a Newsprint Mill and Sul-
phite Cellulose Mill at Mirthal in the
Punjab?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri).
The matter 13 still under conmideration

Import of Raw Film

40. Shri E. Madhusudan Bao: Wil
the Minuster of Commerce and Indus-
try be pleased to state

(a) what 1s the total quantity of
raw film imported during the second
half of 1958,

(b) how much of it has been im-
ported by the State Trading Corpora-
tion on rupee account, and

(c) what 1s the gquantity expected
to be imported during the current half
year (1859)7

The Mumuster of Commerce and
Industry (Shri Lal Bahadur Shastri):
(a) The total quantity of Raw filin
imported during July-Oclober 19838
was 7,79,62,000 feet Information m
regard to November and December 15
nol yet available

(b) 4,66,33,736 feet

{¢) The quantity that would be
imported during current half year can-
not be anticipated

Villier; Collieries, Talcher

41 Shri Panigrahi: Will the Minister
of Labour and Employment be pleas-
ed to state

(a) whether any 1ecovery of arTears
of wage: of the labourers working in
the Villwers Coalfields in Talcher has
been maae from the management,

(b) if so, the amount of arrears
recovered,

(c) whether any inventory of the
assets of the said company hag been
made by the State Government, and

(d) whether arrears of the workers
can be paid from the value of the
assets of the said company”

The Depaty Minister of Labour
(Shri Abid Ali): (a) and (b) As a
result of the proceedings started
against the management for recovery
of arrears of wages under the Pay-
ment of Wages Act, 1936, an amount
of about Rs 3 16 lakhs was directed
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to be paid by the Payment of Wages
Authority concerned. Information
regarding the amount actually recov-
ered from the management has been
called for and will be placed on the
Table of the Sabha when received.

(¢) and (d). Information hag been
called for and will be laid on the
Table of the Sabha when received.

Asndloom Industry In Punjab

42. Shri Ajit Singh Sarhadi: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the places in the Punjab where
training i1s imparted to artisans in the
Handloom Industry; and

(b) the places where Handloom
research and design centres have been
established 1n the Punjab?

The Minister of Commerce and
Industry (Shri Laj Bahadur Shastri):
(a) and (b). A statement is laxd on
the Table of the Sabha. [See Appen-
dix 1, annexure No. 17)

Education of Coal Mine Workers

43. Shri Jhulan Sinha: Wil the
Miniter of Labour and Employment
be pleased to state:

(a) the progress made n educating
the coal mine workers with the help
of Coal Mine Labour Welfare Fund
during the Fust Five Year Plan
period; and

(b) the total amount spent thereon
during the above period?

The Deputy Minister of Labour
(8hri Abld All): (a) Forty-four Adult
Education Centres have been started
by the Organusation and a total num-
ber of 3,671 adults were made literate
upto the end of 1855-56

(b) Rs. 539,831
Ayurvedic snd Modern Systems of
Medicine

“.ﬂllll.l’lmlln Sinha: Will the

(a) the amount spent out of Coal
Mines Labour Fund during the First

Five Year Plan on the dispenssries of
ayurvedic and modern systems of
medicine (separately); and

(b) the number of persons served
by them, separately?

The Deputy Minister of Labour
(Shri Abid All); (s) and (b):

Expendi- No, of per-
ture sonsserved

(1) Ayurvedic dis-
pensaries Nil Nil

(2) Dispensaries
and hospitals
of modern
systems of
medicine Rs. 1,14,49,700 1,356,848
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Release of Shrimati Sudha Joshi

41. 8hri Vidya Charan Shukla: Wil
the Prime Minister be pleased to refer
lo the reply given to Starred Question

1880 (SAKA) Written Answers 132
No 1193 on the 19th December, 1958,
regarding release of Shrimati Sudha
Joshi and state:

(a) the broad features of the report
received from Mr Salah El-Abid
Counsellor, UAR Embaassy;

(b) the action taken thereon, and

(c) the results g0 far of these
efforts?

The Prime Minister and Minister of
External Affairs (Shri Jawaharial
Nehru): (a) The report received from
Mr Salah El-Abid 15 a fairly lengthy
document It deals primanly with
the efforts made by Shrl Abid 1n Goa
to secure the release of Indian pn-
soner, there He also discussed vari-
ous matters affecting Indian interests,
with the Portugucse author ties Inter
aln, the report covers such matters as
the repatrniation of Indian fishermen,
the movement of Indians to and from
Goa and the export of printed mate-
rial to the Portuguese possessions The
report covers problems connected with
the disbursement of pensions mn the
Portuguese possesslons in India and
also with the procedure of the drawal
of salartes by the Government of
India Pension staff at Margao

The primary objective of Shr1 Abd's
visit was to meet Indian political
prisoners there and to do whatever
possible to secure their release Three
of the four Indian prisoners m Goa
are believed to be in good health
Shri Guntuk had been sick but was
reported to be improving The pri-
soners were gene:ally given sufficient
time for exercise and they did not
have any special complaints to make
except that books of thewr choice were
not being supplied Except for Shn
Mohan Laxman Ranade, the Portugu-
ese authorities were reported to be
sympathetic towards the release of
the prisoners

(b) and (c¢) The Government 1s
pursuing this matter m all possible
ways and continues to hope that the
Portuguese Government will release
without further delay all the Indian
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prisoners, particularly Shrimati Sudha
Joshi, who is reported to be suffering
from ill health.

Hotel Janpath

48. Shrl Ansar Harvanl: Will the

Minister of Works, Housing and Sup-
ply be pleased to state:

(a) whether it is a fact that the
catering in Jan Path Hote] is entrust-
ed to a private caterer; and

(b) if so, the reasons therefor?

The Minister of Works, Housing and
Supply (Shri K. C. Reddy): (a) Yes.

(b) It 1s the practice to entrust
catering m establishments run depart-
mentally by the Ministry to private
caterers on agreed terms.

Rebate on Handloom Products

49. Shri Jadhav: Will the Minister
of Commerce and Indusiry be pleased
to state:

(a) whether it 15 a fact that the
rebate for the handloom cloth sold by
the Hand-loom Weavers’ Co-operative
Societies 1n District Nasik from April
1958 onwards, has not been paid in
spite of the repealed demand of the
Societies,

{(b) whether i1t 1s a fact that the
non-payment of rebate has told upon
the production of the handloom cloth;

(¢) when the amount 1s lkely to
be paid, and

(d) the total amount of rebate that
is due?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
(a) to (d). The information is being
collected and will be laid on the
Table of the House.

Kuth (Costus) Oll

50. Shri Hem Raj: Will the Minister
of Commerce and Industry be pleased
1o state:

(a) the quantity of Kuth (costus)
oil produced in India annually, (State-
wise);

134

(b) the quantity of Kuth cil export-
ed annually (Country-wise); and

(c) the price at which it is sold in
the home-market and the price which
it fetches in foreign country markets?

The Minister of Commerce and
Industry (Shri Laj Bahadur Shastrl):
(a) to (c). Small quantities of Kuth
o1l are reported to have been produc-
ed in India and exported to France,
Unuted Kingdom and U.S.A. The price
varies from Rs. 800 to 1,000 per 1b.
Exact amount of production, quantity
exported or the price in foreign mar-
kets is not available.

Kuth Medicinal Herb

51. Shri Hem Raj: Will the Minister
of Commerce and Industry be pleased
to state:

(a) the quantity of Kuth (costus)
medicinal herb which has been export-
ed from India to foreign countries
from 1952 to 1958 year-wise and State.
wise;

(b) the names of the importing
countries and the purposes for which
1t 15 used; and

(c) the price which it fetches in
foreign markets?

The Minister of Commerce and
Industry (Shri La) Bahadur Shastri):

(a) Year Quantity in Cwts.
1953 (Apnl to December) 1104
1954 4181
1955 45672
1956 3416
1857 2063
1958 (January to Novem- 2708

ber)

Information about exports prior to
Apnil 1853 is not available. Informa-
tion about State-wise exports is also
not available,

(b) Singapore, Hongkong, Burma,
China, Ceylon and France. It is

understood that Kuth is used mainly
as incense in temples.
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(c) The average fo.b. export price
is about Rs. 230 per cwt

Meghliband Tea Estate

52. Shri Dasaratha Deb: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether it 13 a fact that a
tripartite meeting was held in Decem-
ber, 1058 to discuss dispute between
workers and the owners of Meghli-
band Tea Estate; and

(b) if so, the outcome of such
meeting?

The Deputy Minister of Laboar
(Shri Abid All): (a) Yes.

(b) No final settlement was reached
Further attempts are being made for
amicable settlement

CORRECTION OF ANSWER TO
UNSTARRED QUESTION NO. 1315

The Minister of Commerce (Shri
Kanungo): Sir, I beg to lay on the
Table a statement correcting the reply
given on the 11th December, 1958 to
Unstarred Question No. 1315 by Shn
Morarka and Shri Khushwaqt Rai
regarding Import Licences

Statement

(a) to (d). It came to the notice of
Government that some licences had
recently been issued to the tune of
Rs 44'75 lakhs—to Messrs. Fedceon
Private Limited, Bombay for Rs 28:75
and to Messrs Wakefield Paints Pri-
vate Limited, Bombay for Rs. 18
lakhs—which should not have been
issued normally. The licences have
been cancelled, and the circumstances
under which they were issued are
under investigation. Final action will
depend upon the results of the investi-
gation.

12,00 hrs,

MOTION FOR ADJOURNMENT

Lock-outr N RazA AND BULAND Suganr
Mnus, RamMrur

Mr. Speaker: I have received a notice
of an adjournment motion from Shri
S. M. Banerjee regarding the lock-out
in Raza and Buland Sugar Mills in
Rampur renderng wmore than 3,000
workers 1dle and resulting in loss of
sugar production to the tune of 6,000
maunds per day The workers have
not even been paid their wages for
January, 1858 Has the hon. Minister
to state anything?

Shri S. M. Banerjee {Kanpur): Sur,
before you call the hon Minster, may
I submit that the General Secretary
of that particular Union has been try-
ing his best to refer certain cases for
adjudication The whole thing start.
ed hike this. He went on hunger strike
when certain agreements were broken
by the management These two mulls
are run by Dalmias. He went on a
hunger strike After 15 days, when
he had lost 32 pounds, he started
vomitting blood which has been check-
ed and certified by the mill doctor
The workers stopped work As a
result of this, without entering into
any compromise or negotiations the
management declared a lock out and
they even refused to pay the earned
wages of the workers for January,
1959.

Mr. Speaker: When was the lock-out
declared?

Shri S. M. Banerjee: On the 5th of
this month

My submission 15 that this has only
been done to boost up another union,
the INT.U.C aganst the Chini Mill
Mazdoor Federation of which my
learned friend Shn Shibban Lal
Saksena 1s the President. I submut
that an impartial enquiry be held by
the Centre Even the Slate Govern-
ment has become a party to the entire
dispute to boost up the LN.T.UC.
which has lost terribly in the sugar
industry My submission is, labour ls
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[Shri 5. M. Banerjee]
@ matter in which the Labour Minis-
try must come forward and institute
an impartial enguiry to elicit the truth
and save the workers from this starva-
tion.

Mr. Speaker: The hon, Minister.

Shri Tangamani (Madurai): There
are two other points which arise.

Mr. Speaker: Order, order. May
arwse; if 1 admit the motion, I will
hear.

Shri Tangamani: The first point is. ..

Mr. Speaker: Order, order. At this
stage I am not going to allow. I am
only trying to find out what exactly
it 1s. It is a State matter. All the
same, mnasmuch as it 1s said that 3,000
workers have been, on account of the
lock out, rendered idle or without
work, 1 wanted to know what the
situation is from the hon. Minister of
Labour.

Shri Tangamani: It affects the sugar
industry also, We want to export

Mr. Speaker: Generally we are not
discussing 1t.

Shri Tangamani: Because of the atti-
tude of the employers...

Mr. Speaker: Order, order. 1 am
not going to allow the hon. Member
fo rise in his seat and go on talking
like thus. The hon. Minister.

The Deputy Minister of Laboar (Shri
Abid Al): Industmal relation matters
concerning the sugar industry are
within the State sphere We have no
information with regard to thus parti-
cular strike or lock out. If you order,
Sir, information will be obtained and

placed here.

As regards the LN.T.U.C. member-
ghip, the hon. Member....

Mr. Speaker: The hon. Minister
would obtain information and place
it before the House.

Shri Abid All;: With regard to mem-
bership of the IN.T.UC, the hon,
Member also knows that verification’
was conducted last year......

Shri Tangamani; When he has no
information, how can he make any
statement......

Shri Abid All: The hon. Member
has made reference to this. (Inter-
ruptions.)

Mr. Speaker: Order, order. The
hon. Members claim the exclusive
privilege of going on speaking as they
ke 1in this House and would not allow
the Government to answer. It is
rather a peculiar affalr. The hon.
Member referred to two matters. One
matter was that there was a lock out.
I wanted to ascertain when it took
place. 1t 1s only recently 1 was
conuidering that matter. So, I request-
ed the non Minister to explain the
position They further alleged that
they were favouring some others. He
wanted a committee of enquiry for
going nto this wmatter. He is not
aware whether there has been a lock
out or not. So far as the other matter
1s concerncd, 1t appears the hon. Minis-
ter has got information. Shall I say,
he ought not to reply and allow this
kind of question, allegation, imputa-
tion to go unchallenged? No, no;
order, order. The hon. Minister,

Shri Abld Ali: I was explaining that
in the sugar industry, the IL.N.T.U.C.
union has got a substantial number of
membership, particularly compared
with the other union the hon. Member
has mentioned. It is not correct that
any favouritism 18 shown to either.

Mr. Bpeaker: I withhold my consent
to this motion, but the hon. Minister
will try to get information and place
it before the House—all the informa-
tion that {8 mnecessary—as early as
possible,

Shri 8. L. Sakeena (Maharajguanj):
When will 1t be done?
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Mir. Speaker: As early as possible I
have suggested; before the end of the

Shri Muhammed Elias (Howrah):
May I make a submission, Sir* We
tabled an adjournment motion with
lregard to the food situation in Bengal.
Just now we have come to know 1t
has been withhold We have been
experiencing for some time last that,
whatever adjournment motion we
move, it 1s withheld This particular
thing 1 absolutely different After
the 1p43 famine in Bengal, thus situa-
tion never happened All the rice has
vanished from the market

Mr. Speaker: The hon Member said
that I have withheld the motion but
he wants to make a speech

Shri Mohammed Ellas: Thus has to
be discussed and the adjourrment
motion should be accepted The Food
Minister should make a statement
over here

Mr. Speaker: I have asked him to
make a statement on the Callng Atten-
. tion notice, today

Shri Mohammed Ellas: On the Call-
g Attention notice, we cannot say
anything Whatever statement 1s
made by the Minuster, we have to hear
that We cannot object

Mr, Speaker: The hon Member
thinks that the adjournment motion 1s
a normal procedure by which atten-
tion of this House can be invited and
discussion raised 1 want to inform
him that an adjournment motion 1s not
the normal procedure Therefore I
have disallowed the adjournment
motion 1 am going to disallow
adyournment motions unless there are
serious consequences mnvolved i the
matter raised, the Government 15 guil-
ty of the error of omussion or commus-
sion and the subject is a recent one,
not a recurning one and so on 1
apply myself to all these considerations
and only then disallow them, I said
yesterday with respect to similar
adjournment motions that if any hon
Member wants to satisfy me, he may

of Privilege ~
come to me. All the hon. Members
who tabled adjournment motions
yesterday, twelve of them, came to me
and they were all satisfied that my
order was right.

Some Hon. Members: No

Mr. Speaker: Let us see If there
15 any discussion that 18 necessary, we
are having discussions during the
course of the session on foed, food
prices, scarcity All these things wall
come up not by way of adjournment
motions There will be a regular dis-
cussion I have disallowed it

Shri Muhammed Ellas: This 1z not a
general crisis

Mr., Speaker: [ am not gommg to
allow

Shri Muhammed Elias: Big hoarders
are there

Mr, Speaker: I protest agamst this
kind of interference and intervention
Hon Members must take this and wait
for an opportumty

1 have received notice of a motion
of privilege.

Shri Dasaratha Deb (Tripura): 1
want to say something 1 have. ....

Mr. Speaker: Not now I have gone
to another subject

Shri Dasaratha Deb: 1 want to sub-
mit somethmng

Mr. Speaker: Not now, let um write
to me

Shn Vajpayee
12.18 hrs.

MOTION RE. BREACH OF
PRIVILEGE

ReMARks oF SErt M O MaTEM
Shri Vajpayee (Balrampur} Sur, I

rise to seek your leave to raise &
matter mnvolving a breach of privilege
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[Shri Vajpayee]

of the House. Shri M. O. Mathm,
former Special Assistant to the Prime
Minister in the courze of his letter to
the Prime Minister has made certain
remarks which constitute a serious
breach of privilege of this august
House. The remarks are as follows:

“But the ever-mounting tendency
in our Parliament and our Press
to attack public servants without
caring to verify facts 1s having a
devastatingly demoralising effect.
Under such deplorable conditions
very few self-respecting persons
will care to enter Government
service or public life ”

May 1 submut in this connection that
Shri Matha: has made a wild charge
agawinst this House Let us consider
the implications of what he has said
He has accused the House—(An Hon
Member. You also)—growing tendency
to attack public servants without even
caring for facts I think this House 1s
seized with a matter ¢f another pn-
vilege motion when the Chief Minister
of Kerala accused some Members of
this House But, now the whole House
has been accused And that letter has
been circulated by the Press Informa-
tion Burcau of the Government of
India and with the permission of the
Prime Minister who 1= the Leader of
the House and 1s expected to safeguard
the duignity and honour of this House
I appreciate the frankness with which
the hon Prime Minister during his
Press Conference accepted that a mis-
take was committed and Shn Matha;
caught him m a wrong mood, 1n &n
angry mood. I do mot know on how
many occasions the Prime Minister
was caught by Shr1 Mathai in 8 wrong
mood. He 1= also reported to have
sald that he has been committing
foolish things I think this i1s the most
foolish thing that Shri Matha: has
committed. Without going into the
merits of the case

Mr, Speaker: Order. order The
hon. Member will note that under rule
225 it is sawd:
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“, ... .before the list of business
18 entered upon, call the member
concerned, who shall rise in his
place and, while asking for leave
to raise the question of privilege,
make a short statement relevant
thereto:"”,

The general conduct of Shri Mathai
15 not 1n question here. If he had not
made that statement, he would not be
a4 subject before the House at all. It
i1s only with respect to the statement,
and he has said enough.

If he wants to say anything more with
respect to the statement, how the state-
ment m the press ought to be accepted
as genuine or any further remarks
that this amounts to a contempt of the
House and so on, they are allowed
After that, I shall hear if there 1s any
opposition to this and follow the rest
of the procedure Only one question
cran be raised at a time

Shri Vajpayee: I think the statement
15 quite clear, self-evident, and 1t
amounts to a breach of privilege of
this House, and I request you and the
House to take into consideration the
breach that has been committed

Shri H. N. Mukerjee (Calcutta—
Central) Ma; I bring to your notice
that I also gave notice of a motion

Shrimati Parvathi Krishnan (Coim-
batore) 1 have also given notice

Shri H. N. Mukerjee: Would you
allow me to make a statement under
rule 223 as you powinted out” 1 feel
that ’

Mr. Speaker: Under rule 224, not
more than one question shall be raised
at the same sitting Bhri Va)payee has
raised this question If all the others
relate to the same matter, I am not
going to allow each ome of them to
speak on this particular matter.

Shri Braj Raj Bingh (Firozabad):
The same question has been raised by
many Members.
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Shri Surendransth Dwivedy
(Kendrapara): A motion of privilege
has been tabled by me

Mr. SBpeaker: Because the other
questions are of the same nature and
only one can be allowed, I have allow-
ed Shr1 Vajpayee If 1t goes through,
the other questions will be barred, and
all hon Members will not have an
opportumity to speak at this stage,
whatever may happen later on If
leave 15 granted, a motion has to be
made later under rule 226, and on that
hon Members will have the rght to
speak, not at this stage Therefore,
13 there any opposition to this?

Bhrimati Renn Chakravarity (Basir-
hat) May I make a submission® On
a prior occasion, the House will
remember, 1t 1s not one person who
spoke on the subject

Shri Tangamani (Madurai) So many
Members were allowed

Shrimati Renu Chakravartty. Various
people were allowed to submit their
positions on the question, and I am
not quite clear a« to what your ruling
particularly means on this occasion

Mr. Speaker: What I said was this
Even now [ shall hear the objection
under rule 225 Thereafter, if leave Is
gianted, hon Members will have an
opporturuty, as many of them as I
consider necessary and who want to
speak on this question and throw hight
upon this matter I will certainly
do so

Shri V. P. Nayar (Quilon) The
objection can be iaised after hearing
our case.

Mr Speaker: Let us go strictly b«
the rules

Shri H N. Mukerjee: May I ask one
thing® Would you please let us have
our say because we gave notice of the
motion also, after the Prime Minuste
has spoken 1n this matter, because
before the 25 Members mre asked to
rise in their seats the House has got
to make up 1ts mind to a certain extent
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in regard to the relevancy of the
matter at all> After the Prime Minis-
ter has spoken, would you please let
us have our say if we wish to make
our submissions”?

Mr. Speaker: It 1s only one perscn
that can be called upon to speak on
this occasion

Shrimatl Parvathi Krishnan: There
are other aspects of the matter

Mr. Speaker: I am concerned now
with Shr1 Vajpayee's privilege motion
There may be a number of privilege
motions I am not ruling them out
now Let us see what happens to
this motion and if a similar matter is
sought to be rawed in the same
session, this having been disposed of,
the other matters cannot come up, but
~o far as hon Members who are inte-
rested m this subject are concerned,
they mught have tabled sipular
motions [ shall give them an oppor-
tunity 1if this matter 1s taken up
That 1s all that can be done at thus
stage Let me ascertain 1f this 1s
opposed

Shri H N. Muokerjee: Even before
the Prime Minisier speaks, there might
be certain points which he ought te
bear in mind before he tells the Hous»
his reaction in the matter He ha
already spoken to a press conference
1 do not know how far that was pro-
per when the Parliament was to mee*
but now when he 1s going to addre:
the House, 1s it not better that he
listens to some of us because we have
also taken the responsibility of send-
ing notice of this motion?

Shri Jaipal Singh (Ranchi West-
Reserved—Sch Tribes) I humbly sub
mit that if you were to interpret the
rule as you are trying to do now. you
are making a preemptive bid as they
call 1t m Brnidge Various hon Mem-
bers have tabled this motion the
motions seem to be similar but their
approach may be dissimilar in each
case So, the hon Prime Minister will
not have an opportumty to reply to
what the other people have in mund
The motions may be similar, but the
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[Shri Jaipal Singh]
approach of each motron might Le
different, So, in fairness to the Primeo
Minister, it is only necessary that the
various approaches be heard first.

Take my own case, I feel it 1s not
a slander against Members of the
House 11 say it is a direct charge
against you in the Chair, that you have
not been conducting the business of
the House in the manner you should
have, that you have permitted Mem-
bers of Parliament to say things with-
out verification That 1s why.

Mr, Speaker: 1 am really sorrv
Wihile we are very anxious o guard
our rights and protect them against
any attacks or on slaughts, let us also
be very strict and proceed according
to the rules.

There may be a number of motion..
but it does not mean that merely
because I allow this motion or refuse
to allow this motion, other motions
will not be taken up one after the
other, unless they are barred Rule
224 says:

“The right to raise a question of
privilege shall be governed by the
following conditions, namely'—

(1) not more than one ques-
tion shall be raised at the same
sitting:”

We are going to have a number of
sittings during this session If this 1s
disposed of today, and if the other
motions are barred, I will declare them
barred; if they are not barred, if they
are dissimilar and are matters which
have to be decided by the House, I will
call them tomorrow, the day after, one
at w» time. There may be ten. we will
take them one after the other. Let
us dispose of only one this day It
does not mean that I am coming to
any conclusion regarding the others

Shri V. P. Nayar: Sir, may [ say
that the prohibition in the rule is
against only raising more than one
question; there is no prohibition
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8finst more than one Member raising
the same question.

Mr. Speaker: There is only one
question that is raised. Hon. Members
will see rule 225:

“The Speaker, if he gives con-
Sent. . .and before the list of
business is entered upon, call the
Mmember concerned, who shall rise
In his place and, while asking.... "

I have asked Shri Vajpayee to state
1t, he has done so.

8hri H. N. Mukerjee: 1 have also
talifed a mofien

Mr. Speaker: If he has also done so,
I is not at this stage that 1 will call
tpon hum If leave is granted under
tule 225, I will give him an opportunify
becguse he has tabled a similar motion

The Prime Minister and Minister of
Exiernal Affairs (Shri Jawabarla)
Nehrg): Mr Speaker, 8Sir, the hon
Member has raised, as he has put it,
a question of privilege involving a
contempt of the House Now, I should
like to distinguish, if I may, between
an impropriety and a question of
Privilege

Speaking for myself, 1 thunk that
the wording referred to is regrettable
angd not proper That 1s a different
matter And, as a matter of fact, 1
am given to understand that Shri
Matha; some time ago addressed you
on this question expressing his deep
regret that i1n a moment of whatever
it was he wrote something without
ever intending anythmg against the
dignity of this House

What [ am suggesting 18 that we
must not get mixed up between two
things—the impropriety of a thing
or the undesirabiity of something
written, and the question of privilege.
Of course, they are two separate
things. Personally I regret that this
Wag written and Shri Mathai as I said,
I understand. also expressed his deep
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for it I do not myself see,
rt from the Question of impro-
priety, where the question of privilege
comes m into this matter—on that
point only—and because there was

Bhri V. P. Nayar. He also said he
had no intention

8hri Jawaharial Nehru' I am merely
expressing, because, naturally, when
this matter was referred to rather
casually, I did not even know 1t was
coming up now, otherwise, I would
have perhaps brought up some papers
in this connection, because, when 1
heard that this was gomng to come up,
I was interested to find out some pre-
cedents previously as to how such a
thing 15 dealt with, and g0 I had the
matter enquired into from a parlia-
mentary, constitutional and legal
point of view to satisfy myself, and
that satisfled me at any rate that any-
thing like this could not be considered
a breach of privilege or contempt of
the House 1 am merely stating ths
fact for the knowledge of the House
I do not venture to give any opinion
myself except to say that apart from
the wmpropriety of it I do not myself
see where any breach of pnvilege
comes in In the remarks made
It certainly does not apply to the
House or as one hon Member has
said to you Sir It says—I have not
got even the words before me at the
present moment, I have no papers
but I remember the words

8hri Goray (Poona) Shall I quote?

Shri Jawaharlal Nehru. But I re
member the worda namely that there
iIs & growing tendency in Parliament
tor remarks or statements to be made
:lt:wut due inquiry [ do not think
‘ha

Shri Jaipal Singh: And the Chair
jermits the remark, by imphication

{Interruptions)
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Mr, Speaker: He said.

“But the ever-mounting tendency
in our Parliament and our Press
to attack public servants without
canng to verify facts is having a
devastatingly demoralising effect”

Shri Jawaharial Nehru: If [ may
say so, the answer to the hon Mem-
ber 1s this 1 do not wish to enter
into any argument in this matter 1
would only make my submission, the
submussion T had made to you, that
while these remarks are unfortunate
and regrettable, and for my part, I
regret them, and Mr Matha; also 18
deeply sorry, as he has expressed it to
you, Sir, yet, so far as the question
of privilege 1s concerned, I do not
thunk that 1s ralsed, and as far as I
know, whenever something even much
stronger than this has besn said on
these lines, 1t has been held slsewhere
that no question of privilege 1s raised
I merely make this submssion to
you 1t 1s for you to decide

Shri Surendranath Dwivedy: Does
1t mean that the Press Information
Bureau 1s also absolved of il responsi-
bility? They have also committed a
breach of privilege (Interruptions)

Mr Bpeaker: Order, order There is
nothing more Let us now proceed
with thie

Shri H. N. Mukerjee: I would beg
of you to let me have my say in regard
to this matter

Mr BSpeaker: No hon Member will
be prevented fiom having his say
legiimately The hon Member will
kindly resume his seat Under the
rules, I have to ask iIf leave i3 ohject-
ed to That 1s what the Prime Mins-
ter says Is it not so?

Shri Jawaharial Nehru. I do not
know about objection I am merely
placung certan things before you It
is not for me to object, and I would
not like to object or to agree I am
merely placing certain considerations
before you for you to decide
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Mr, Speaker: It 1s for the House fo
object, under the rules It is true
that Mr Matha: has sent me a letter
stating that:

“] enclose a copy of a Iletter
from our Law Minster "

Shri V. P, Nayar: Law Minuster?

Mr. Bpeaker: If you consider 1t
appropriate, please place these papers
before

“Tf the Lok Sabha in 1ts wisdom
decides that I have been responsi-
ble for casting aspersions on
Parhament, I should like to state
that 1t was never my intention, and
1 willingly express my deep
regret (Interruptions)

I am not disposing of anything

hurnedly

“As a citizen 1 am interested,
mn upholding the supremacvy of
Parliament in India, particulaily
at a time when the "

Some Hon Members Oh' oh!
(Interruptions)

Mr Speaker There is just one more
sentence

- parhamentary system has
broken down in some of our neigh-
bouring countries "

That 1s all

Now, 25 hon Members must rise n
their seats to say that they arc in
favour of leave being granted How
many hon Members are in favour?

(More than 25 Members rose i their
seats)

Mr. Speaker Now, any objection®
(Interruptions)

Bome Hon, Members: There 15 no
objection to this

Mr. Speaker: I take i1t as an objec-
tion, the hon Prime Minister says
that this does not amount to a breach
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of privilege Therafore, I have asked
hon Members Now, leave is granted

The further step 1s under rule 226
which reads

“If leave under rule 225 s
granted, the House may consider
the gquestion and come to a decision
or refer 1t to a Committee of Privi-
leges on a motion made either by
the Member who has raised the
question of privilege or by any
other Member "

It 13 open now to the Member
raised it or to any other Member to
ask this House to dispose of it itself
or send 1t to the Committee of Privi-
leges In either case, I would only
ask the House to consider this letter
that I have rcad (Interruptions) It
1s not as if everyvbody should go on
talking

Shri V P Nayar How does it ab-
solve him?

Mr Speaker I am not saying any-
thing now What 15 the next motion
now”

Shri Naushir Bharucha (Easf
Khandesh) I am moving that the
mattetr be referred to the Privileges
Commuttee for a report

Shri Braj Ra) Singh I move that
the Housc itself do decide and call
Mr Matha) to the Bar of the House

Shri Nath Pai (Rajapur) We would
be grateful if you would be kind
enough to read the text of the letter
again we did not get it since there
was an uproar gomng on, it seemed to
be an apology letter

Mr Speaker | have read the letter
He says

‘It the Lok Sabha in 1ts wisdom
decides that I have been responsi-
ble for casting aspersions on
Parliament, I should hke to state
that 1t was never my mitention,
and I willingly express my deep
regret As a citizen, ]| am mter-
ested 1n upholding the supremacy
of Parhament m India, particular-
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Iy at a time when the parliament-
ary system has broken down in
some of our neighbouring count-
nes"”

The next step 1s motion under rule
226 Shr1 H N Mukerjee may make
his motion

Shri H. N. Mukerjee., Mr Speaker,
Sir, 1t ¥ with a considerable and a
very serious sense of responsibihity
that I am moving my motion which
1 shall presently read, suggesting that
the Commuttee of Privileges be asked
to report on the question of privilege
which has been raised over the press
statement of Mr M O Matha:, who
was lately employed in the Prime
Minister’s Secretariat

1 do not believe 1n kicking a man
when he ijs down Qute obviously,
Mr Matha: 1s m a bad way He has
lost his patrons But somc matters
of principle are involved n this pro-
position that we are making

You were pleased to inform us of a
tertain letter rather dubiously phra-
sed which has been wnitten to vou
bv Mr Mathas, c¢xprossing in his own
patticular way regret for certamn im-
plications of his statement I consider
that that kind of letter 1s completely
inadequate, as far as pwiging the
contempt which he has already per-
pcirated n 1egard to the privileges
of this House 1s concerncd There arc
many statements m the press commu-
nication which, with the peimussion
of the Prim¢ Minister, he got pub-
Iished 1n our national newspapers,
but in at lcast one of those passages,
there 15 a reflection indirect, but con-
siderably effective, on the conduct of
our Spraker 1n the Chair, and a very
direct reflecion on the conduct of
Memburs of Parliament I refer 1o the
passage where he says

“But the ever-mounting ten-
dency in our Parhament and our
press to attack public servanis
without caring to verify facts 1s
having a devastatingly demoral-
zing effect”
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And he goes on to add

“Under such deplorable condi~
tions, very few self-respecting
persons will care to enter Govern-
ment service "

I say that thus a very serious re-
flection, indirect but extremely posi-
tive and categonical, in regard to the
conduct of proceedings m this House
by yourself IiL s very clear that Mr
Matha: unplies that the proceedings
of this House are not regulated au
they ought to be, that public servants
are criticised, without their having an
opportunity to refute allegations
made here, that Members of Parla-
ment who are under the discipline
which the Speaker imposes, attack
public servants with impunity, with=-
out caring to verify facts This, [
submit, 1s a very clear reflection on
the conduct of the Chair, and the
Chair being the repository of the pn-
vileges of this House, it 1s a very
serious matter of which cognizance
should be taken

Some of my hon friends have begun
to suggest—I know 1t very well
because amendments, 1 am told, are
going to be moved—calling on Mr
Mathat to be brought to the Bar of
this House and to answer for his de-
rchiction  Personally, I am not going
to suggest that proceeding here and
now On the contrary, I feel that
since he has raised a matter of con-
siderable public importance, thus
whole subject should be discussed m;n
the Commuttee of Privileges, and the
Commttee should give us a report,
on the basis of which the House
will make up its mund as to what it
ought to do 1n regard to the matte:

Apart from this reflection on your
conduct 1n regulating the proceedings
of this House, there 1s a very serious
imputation that Membersy of Parlia-
ment arc  habituated to attacking
public servants without caring to
verify facts

It 1s also added as a sort of moral
blackmail, so to speak, on Govern-
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ment that ‘if such deplorable condi-
tions created by the conduct of Mem-
bers of Parlinment continue, then self-
respecting persons will not care to
enter government service' Perhaps
he means by ‘self-respecting persons’,
persons of his ilk, because in the
letter which he published he gave a
great deal of information in regard to
how he got into touch with the Prime
Minister and how he condescended to
offer hig services to the Government
of our country.

But, Sir, he suggests very clearly
that certain deplorable conditions are
created by Members of Parliament
which make it impossible for self-

a government
servant while he was in government

service,

Shri Tyagi (Dehra Dun): After

Shri H. N. Mukerjee: I could under-
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the
in being unable to regulate the
ceedings, as they ought to be regulated,
in the interests of the country.

Therefore, 1 feel that on the face of
1t it is very clear that Shri Mathai's
Press statement published all over
the country brings him within the
ambit of the law of parliamentary pri-
vilege and that proceedings ought to
be taken against him, and I propose
that the matter be referred to the
Committee of Privileges

I move:

*That the attention of the House
having been drawn by some
honourable Members on February
10, 1959, to a letter written to
the Prime Minister by his Special
Assistant Shri M. O. Mathai and
made public on January 17, 1039
through press release by the
Prime Minister's Secretariat and
the Press Information Bureau of
the Government of Indla in which
the said Shri M. O. Mathal, inter
alia, remarks :

‘But the ever-mounting ten-
dency in our Parliament and
our Press to attack public ser-
vants without caring to verify
facts is having a devastatingly
demoralising effect. Under such
deplorable conditions very few
self-respecting persong will care
to enter Government pervice or
public life’.
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The House resolves that the
matler be referred to the Com-
mittee of Privileges for investiga-
tion and report whether the above
mentioned remarks of Shm M O
Matha: made public through the
Prime Minister's Secretariat and
the Press Information Bureau of
the Government of India con-
stitute an adverse reflection on
the digruty of the Members of
Parliament and the Speaker of
the Lok Sabha and whether they
constitute a contempt of Parlia.
ment and also to recommend what
further «teps the House may take
in the matter”

As I gaid earlier, I do not believe
in lucking a man who 1s down That
s why I do not make further obser
vations which I could easily have
pitched 1n a very much stronger key
I am only suggesting that my recom-
mendation that the matter be referred
to the Commuttee of Privileges be
accepted by the House

Mr Speaker Motion moved

‘That the attention of the House
having been drawn by some
honourable Members on Fibruarv
10 1959 to a letter written to
the Prime Minister by his Special
Asmistant Shni M O Mathay and
made public on January 17 1959
through press release by the Prime
Minister's Secretariat and the Press
Information Buicau of the Gou
ermnment of India in which tne
said Shm M O Matha,, mter
aha remarks

‘But the ever-mounting tei-
dency m our Parlament and
our Press to attack public ser
vants without caring to vent
facts 1s having a devastatingly
demoralising effect Under such
deplorable conditions very few
self-respecting persons will care
to enter Government service
or public lfe'.
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The House resolves that the
matter be referred to the Com-
mittee of Privileges for nvesti-
gation and report whether the
above rnentioned remarks of Shn
M O Mathai made public through
the Prime Minmster's Secretariat
and the Press Information Buread
of the Government of Indig
constitute an «dverse reflection
on the digmty of the Members
of Parlament and the Speaker of
the Lok Sabha and whether they
constitute a contempt of Parlia-
ment and also to recomimend whaf
further steps the House Mmay take
in the matter ™

Shri Jawaharial Nehru: 1 only wish
to say that 1 do not oppose thus
Motion, that 15, the Motion 10 refer
this matter to the Commitiee of Pn-
vileges

I ventured to express m) opimon
that so far as 1 could understand It
there wa« no breach of privilege But
«unec this Motion has been admitted
bv vou, I think the night course
waould b¢ to wend i1t to the Commtiee
of Privileges for them to consider it
fully

Mr Speaker I will put il 1o “ee
tote of the House

Shrimati Parvathi Krishnan: I have
to sav a few words

Shri Braj Raj Singh | have a sub-
stitute motion to the cifect that the
matter be dealt with here and Shn
Mathas be called to the Bar of the
House

I beg to moie

“This House deaides that Shn
M O Matha) be called to the Ba
of the House to answer the charg,

of breach of puvilege brought
aganst him and be punished "

Mr Speaker Amendment moaved

“This House decides that Shrn
M O Matha: be called to the
Bar of the House to answer the
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[Mr. Speaker]
charge of breach of privilege

brought agamnst him and be
punished.”

Both the original Motion and the
substitute Motion are" before the
House.

Shri Braj Raj Singh: I wish to
speak on my substitute motion

Mr Speaker: There 18 nothing to
speak on 1t

Shri Braj Raj Singh:
explain my motion

I want to

Mr. Speaker: It it goes to the Com-
mittee of Privileges, it will come back
to us If it 1s to be disposed of here,
1 will give opportunity to hon Mem-
bers

Shrimati Parvathi Krishnan: In
supporting the Motion that has been
moved by my hon. friend, Shr1 H N
Mukerjee, there are one or two other
points to which 1 would hke to draw
the attention of the House and of the
hon the Prime Minister

1 rems Le the Prime  Minister
k. aself, when speaking in this House
on the 27th Novcmber 1958, said the
following .

“1 think all of us will agree
that where any kind of—may 1
use the word without any impro-
priety—slander 15 done to any
Member of the House, in what-
ever way it may be, or, in fact,
anything 18 done which attracts
the privileges of this House, this
House, every party and every
group in this House, should defend
the House and should take steps
to prevent that kind of thing
happening We are all, I hope,
jealous of the réputation that this
House should have and should
puild up for itself. So there can
be no doubt, no argument—even
though we mav in our heart of
hearts differ—about that basic
issue”.
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1t is with this in mind that we have
brought forward this Motion, because
we want to safeguard the privileges
of the Members of the House, we want
to safeguard most jealously—zealously
—the reputation and the standing of
the Speaker of this House and the
Chairman of the Rajya Sabha (Inter-
ruption ) An allegation of this type
has been made, which has been
made quite a long time ago
and which has received the
widest publicity m the Press of our
country and m the Press abroad. It 1s
very necessary that the House should
take cogmisance of it and that we
should take steps to remedy the
matter and take steps to prevent re-
petition of this type of slander against
Parliament

It is not only the Members of Par-
liament who are being attacked by
that ytatement, but, Sir, you yourself
also come under attack bccause Rule
353 of the Rules of Procedure and
Conduct of Business in the Lok
Sabha says

“No allegation of a defamatory
ol ntrniminatory nature shall be
made by a member against any
Person unless the member has
given previous mntimation to the
Speaker and also to the Mimster
concerned so that the Minnter
may be able to make an investi-
gation into the matter for the
purpose of a reply”

We, all Members of Parliament,
particularly Members of the Opposi-
tion, are fully aware of the fact how
you do see to it that this rule is
observed by every single one of us
Sometimes we may even be impatient
because you are rather strmct; at the
same time, in the final analysis, we
have always bowed to your ruling,
and we have realised that if we go
beyond that rule, 1t 13 not only one
Member who goes beyond it but the
dignuty of the House as a whole can
be lowered
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Therefore, we, who have been so
careful about observing the propriety
pof this House, who have always
accepted your rulings m the matter,
are today particularly anxious to see
that $hia type of breach of privilege,
‘thus type of contempt expressed of
Members of Parbament by Shri M O
Mathat should not go unchallenged,
should not just be thrown into the
waste-paper basket by quibbling and
hair-splhitting as to whether 1t 1s a
breach of privilege or whether 1t 1s a
word that has been used in the heat
of the moment when a person 18 in a
particular state of emotion, whether 1t
158 a word of mpropriety and so on

Further, Sir, 1 would lhke also to
draw your attention to what we find
in May's Parluumentary Practice,
because there we find the various con-
ventions and rules laixd down On
page 125 he says.

“Both Houses will punish not
only contempts axising out of
facts of which the ordimnarv courts
will take cognizance, but those of
which they cannot, such as con-
temptuous nsults, gross calumny
or foul epithets by word of mouth
not within the category of action-
able slander or threat of bodily
mnjury "

Mr Speaker, Sir, I would submit that
the remarks that have becn made by
Shri Matha: in his letter of resigna-
tion, which was released to the Press
on 17th January, 1858, amounis
exactly {o contemptuous insults, gross
calumny and foul epithets, because ht
says that due to the “ever-mounting
tendency 1n our Parhament” to make
charges against officers “without
verifying facts” no honest person, no
“self-respecting person” in this coun-
try will come forward to take service
undet Government

We, here, Members of Parhament,
are entrusted with the task of super-
vising the work of the Government
by the electorate of our country
Serious matters concerning the destiny
of our country are discussed here But
we find Shri Matha: most blndly
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penning these few words and saying
that no self-respecing person will
come forward to serve Government
and to carry out those decisions that
are taken in Parhament by which the
Cabinet 1s entrusted to see to the day-
to-day functioning of Government
This 1s what that letter amounts to

1 hope, Sir, that all those who were
champions of privilege on an earher
occasion, who rushed into the fray
when the guestion of a telegraph
from the Chief Minister of Kerala to
a Union Minister was coming under
discussion on just an ordiunary rumour
that came in the Press—it was not
thal, tha fadd. was mlnaead, ta. tha
Press by the Information Department
of that Government—

Mr, Speaker: Order, order ‘That
matter has been referred to the Pri-
vileges Committee It 18 bemng dis-
cussed and considered by that Com-
mittee, and we have extended the
time for submission of the report
Therefore, no statements shall be
made here regarding the correctness
or otherwise of that decision, which
will prejudice the dispassionate dig-
cussion of that matter by the Privi-
lcges Commuttee

Some Hon. Members rose—

Mr. Speaker: Order, order I think
enough has been said on this matter,

I shall now put it to the vate of the
Houne

Shri Braj Raj Singh: Sir I have to
move

Mr. Speaker: If the House wants
to dispose 1t of now 1 will give oppor-
tunity to hon Member« who want to
speak If the House agrees to refer
it to the Privileges Commuttee, once
again the House will have an oppor-
tunity to discuss 1t when the Com-
mittee submuts its i1eport with its
recommendations

Raja Mahendra Pratap (Mathura)*
Sir, 1 rnse to a pont of order 1 beg
to oppose this We are supposed to
oppose the Congiess here, but on this
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[Raja Mahendra Pratap]

motion I also oppose my hon. friends
on the Opposition. What I want to
say is, we should not be puffed up
with pride and always speak of pn-
vilege. We have no privilege. We
have only privilege to serve the people
quite meekly and modestly, —We
should not have any pride. Religion
says: "serve the people”. Religion
also says: ‘*forgive the people”. So,
if anything is done by anybody, I for-
give. Here, 1 am sorry to say, unfor-
tunately, our hon Prime Minister has
been pulled into this matter. 1 do
not like that 1 think our Prime
Minister should be considered above
all these quarrels.

Therefore, 1 appeal that we should
drop this matter altogether. It 1s not
necessary to send it up to the Privi-
leges Committee or any other com-
mittee. We should drop this matter.
and we should also drop the question
regarding the Chief Minister of Kerala
There should be no privilege ques-
tion

Mr, Speaker: Order. order There
is a third motion placed before the
House that the whole matter may be
dropped Therefore, the first motion 1s
that of Shri Mukerjee that the matter
be referred to the Privileges Com-
mittee. Shri Braj Ra) Singh’s amend-
ment 1s that the matter may be dis-
posed of here The third motion 1s
that the whole matter may be dropped.

Shri V P Nayar: Who has moved
that motion?

Shri Jaipal Singh: Sir, 1 nse to 2
point of order. What I have to pomnt
out 15 this, Shn Braj Ra) Singh has
.given his substitute motion He has
.a right to have his say, and he can-
not be precluded from that. You
were pleased to observe earlier that
when the matter comes back from the
Committee you will give him an oppor-
tunity.

Mr, Bpeaker: No, no; 1 am calling
him also. Shri Braj Ray Singh.
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ot swaw fog : W Wy,
T v T g whes ot v & |
% fad v firder wor § fe g
g weine § fr vw wed o fedefe-
w17 afafr ¥ doR o O srverwn
ot & 1 wor & Aoy ® onfy qor fear
fie o @ v o€ wfer afY § e
™ ATa¥ ¥ aiw o ard | wer fast
v § fs velt ofafr wiwst @
o7 wyd gawt afw w | ow @ qor
& freft ®Y oft xv v Yoerwr miY
fe ag o% oo wwr @ faw v fie
T7a w a7 afafe & whe sof ofgd,
o grrir e wifed e fednfa-
w7 W e ger & ar Ay a4
frizer sar wrgAr ¢ fie gt fadr-
fwr afaf vy g7 ¥ $ré wrewwn
aft & wrro fagefes & TR
¥T 4® FZ arEer § 1 Avd refd
¥ O § I7 AT X FAT YT, °H A
& 37 W7 AEw & g & I W
ATE W WTGA WA W owrfeer o §
w7 ford xa ary # R @ fs 2w oY
a1 g7 qfe aAw fawa & @k
o\t AR sEw oo § et
N qeF 7 amrandt %1 6w & fad
o I ®1 wwm @ & ek
a7 TR A% %7 WTRY AT Ay g )

# faaew w7 wew g f o
Y ¥ dr ¥ WrEYw 5@ avE W
T g aw & 7§ W7 ST g an
¥ fis o3 safer W) JEY & a7 F WTw
qETT aTd, TET 9T AT qyATH o
v WY qgi 97 IAN gww & W
s @ e qArfew w6y
f I

gl % W AT 57 g Fadr-
furere afirfer & oot o o § TN
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fad & wegm g & e T w &
off 9 x@ ww & rour et fE
fedwrfawre wfify oo w 7T om-
o o it aw are F w7 A e
7T wei @Y ow Y @ T Y fa-
wifewre sfufe & gt far o swr
o Ssfien o Qeft arer anfy § o &} W
§ fe 3 wwter o @ w f
wry offT TF ATTNT FEA qT WX AW
& W wuet Wl w fagnfasr
winfr & g¥ w & oW wmr T
o weor mff § 1

worl s w1 wpn ¢ fe

very few self-respecting persons
will care to enter Govern-
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W 1 Ay wrz | faex aarf W
©F 7 ¥ ATCF AT a3
wefreTy gud ¥ AT W Oy e
I aow, A THEY qwr A ag
% urar w7 g 5 W O wEw Wy
Tt o7 wq wm wr favnfyere afuafy
¥ oY W W T R N R
Y WX | WA AR T T J o
W wer off @t s form wyfer &
femrs g ufram v ar W §,
I g et wrver = Ay fad,
at & @ sRwe &7 74 A qpar FAdw
#vn fr ag e fasrfarers wfafa
¥ go¥ w7 fear arn wifgd | der
f& aw R &, w7 w9y U Ay
fagrw § fr ufrge w1 gy aerd
X w1 g wEwr femy wen wfigd o
# wwwar g f a8 @ Iy woA
ST 7 g7 W61 A iR ware fadrar-
feT &1 v A gwT @, Ot Ay
wot feafa me w2, ¥fen g™
Y 72T AW A% T X T grqyw wrf
TR WY A § W w7 w@E
g | wafed & oy e g fiv ag wo
T W A g7 fawre s & wo
otz 2 wtr yafed 2y wrwers § fis
freee” waré W ag_qemw_amw W
afe Ife_swwr wra, a1 I g
& amd

Shr: Khadlikar (Ahmednagar) Sir, I
want to move a sort of an amendment
While this House should be very vigi-
lant regaiding i1ts privileges, 1t should
also take into consideration who has
really perpetrated the contempt The
person and the position he holds must
also be taken into consideration Afte;
all, Shr1 Matha) happened to be an ad
hoc Special Assistant to the Prime
Minister, and he has used words which,
no doubt, mean contempt of the House
by a strange: in terms of May's Parlia-
mentary Practice What I would Like
to subnut 1s. Are we going to take Inta
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[Shr1 Khadilkar]

very serious consideration a matter of
thus nature? A certsin remark had
been made by a person who was a
Special Assistant or an Under Secre-
tary while he was in government ser-
vice No doubt, they constitute essen-
tially a contempt of the House But
the question 1s whether we, as Mem-
bers of this House, should attach so
great an mportance to the remarks
made by this person That should also
be taken into consideration

1 am inclined to support what ‘he
Raja Saheb said—that after a discus-
sion the matter should be dropped It
need not be given that importance to
be referred to the Committee This s
my submission and, if you permit me,
I would like to give such an amend-
ment

Mr. Speaker: That only means thot
it must be disposed of here

Shri Jagdish Awasthi (Bilhaur) I
support Shr1 Briy Ra) Singh's amend
ment and I want to speak

Mr. Speaker: I am not aillowing u
general discussion on thi~ I will eall
upon the representatives of paities and
those per<ons who have tabled amend-
ments

Wt gvaw W@ (&) W
wgew, s gmfae 9@l w oA
foreefer ot a5 ad =T &)

Shri Surendanath Dwivedy. Shi:
Khushwagt Rai has tabled a motion on

our behalf, he has not spoken nor has
anybody on ou: behalf

off wrwww T oftw w R
a3t a8 wears wrar § fy o anre
 feiierfer afafy ¥ 48 # faar
aw, & IJEET GPHRT FAT B | W
T ¥ 9T g W wmed g § fe
AR ye WAt & sfawm ok wEw
L R R R R
ug s fasterfeorer fr s adi 1
T 3 |y A & o ofermaedt dfew
§ 9% 125, 1R¥ G LY T qy
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g, o IR Wi g T T & gt
fis g fadterfewr #r owiear wf §
o e oF wyfer A YRWTw
frrma ) Rwam AT g
fox oft & sww 7 A A
s g | ag Ry & f o amy ward
awgw & wft, oy wyfew §, dfer vy
fadurfwre * sade Y & 1 @
aowan g 6 adr oF o AT e
¢ fr @ smoe Y fritfeTe wfafy
& g€ w1 fear o anf ag A fear
o a® i qurT T & et & oF
TH Yy e Aw ARG

amq § arq & g @ FEN AT
fir fastafawr afafa w1 ag »f whwr
far ot fr ¥ FerarenferaT oy srageran
| for Avn & wox & &, wfe oA o
fasigqrfusre # e A ¢, @iy
FT ¥ a7 o) ag fa=re & | FA @
# & 7 yera & @ § foay w7, @
T a9 $W THHEE A & S
Mo A T &
wg wmn ¢ f e W
3 off TateeT A 8, SRR Y
fagi arfirsre Y waEaa ¥ ¢ 1 W R
Ht faae fear am )

7w A ewey TR SRR
frfaezs ot w7 7wy 0

o e T I FEEE FA
qTT WIY 7T AT §, A 0T AH
ot o & 1wl AR § EmEY
surt wA € v sehw § e W@
awaeq #1 01 A4 ¢ | whfad ag @
wat A fmmsmagm g e
fasrerfewre afafa 51 ag i wfec
o o F vy Frdrenfimre o sragere
Frmarmsrgg Ay ¥
famms ot srAn) ¥ a7 |
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W oot &, 9 wen S
waer ot qelf 3 vo aeT ¥ g T
t fow & wgr mar § s 3@ ameen
frdwifswre afifir ¥ gt < Fray o,
# 30 w1 qHeT ST g |

oft writw wweft  sfta oft, mft
»ft worarw fag & oY gt wepy fe
§, 3o% vl § & &) wex s wEw
g \ & wwwar g e wad @ 3 frw
THTT & wEY %7 vy fear 8, WA
e Gy € WEA &1 WUNI WEE
g § 1 xafeg gw a ¥ 98 -
war 7 & e o s & frafiere
afufy & @ doy T wAAS € &
g we feqr srq 1 ag AveEr qw
we § W W T # @ & e
F #1 wfwwr gra § o A fe st
warer T | w1 ¢ e of sfer
A AEUE, R AR AR g
famre @ wifge WY 99 & a2 0%
"z N 58 Y 7wy fraifa 7, ag 1w
frar o7 AwAT & | a7 #r gaeT |E
W& AFY & 1 o7 ward F FETR ST
ogRT & oF dufew afag § =9 &
vt af aw wd fewr W T ow
fedee o @ &1 damwar g
form fora & o 9 o @R A
s e &, 3% 1 2w go 7% ST
fear s awen @ & 37 & ot wfew
gl fF o8 @ A=A & aww o w7
aor 7€ & )

e FE R oY m oW @
amaY ®7 qEfe ®ar @A, G W 5
¥ A Q% T 9RO SN R 0
¥ FTA ¥® W 7 qEafC qear ) e
il afm —Rwwam &
& T T A 8T W adn,
o fafee =9 & @ oa w1 v
Yar w@r 1 weieT gy s ¢ fe
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™ WS ¥ O% 9% 9 g N Wi
Y feurfiwr afufa & q da s
TR 99T A2 7 ¥, ATl g @ w A
TF JETE AW ¥ wE fF o wEw
vt afe ¢ e ag wod Fedenfirre
 wayEr @ W A, o @y
sgfer Wi} wur iy w7 At g, W}
fedy wwr w1 A

w1 et ¥ §e # ol woror feg ¥
|IGA FT qHAT FAT E |

sit vouw ey (arond) g
™ & 77 =fe @1 aw ¢, wieg
agT W =W AT Wiy )

Shri Jaipal Singh- We are not 1m:-
tating them

Shri Jawaharial Nehru: M Spea-
ker, it 13 not quite clear to me whe-
ther there are two motions before the
House or three Raja Mahondra
Pratap’s suggestion (Interruptions)

An Hon. Member: There 15 no
motion

Mr. Speaker: He raised a point of
order

Shr: Jawaharlal Nehru: You were
pleased to sav, Sir, that there were
three motions (Interruptions) May
1 be spared gestures from the other
side, Sir> 1 was enquiring of the
Speaker 1 can understand his lan-
guage, he need not enforece 1t by
gestures

Mr. Speaker: Though Raja Mahen-
dra Pratap raised it as a point of
order, 1n substance he wanted the
proceedings to be dropped I wanted
to treat it as a substantive motion
(Interrupteons ) Order, order He
has not subsequently followed it up
He could have easily saxd that he
wanted these proceedings should be
dropped He did not follow it up and
therefore, 1 am not placing 1t before
the House (Interruptions )
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Some Hon, Members rose—

Mr. Speaker; 1 have called the
hon. Prime Minister, (Interruptions.)

Shri Jawaharial Nehru: 1 am not
going to give in to anybody. Since
Raja Mahendra Pratap's suggestion
hay not taken the form of a definite
proposal, I need not say anythung
about it. But, I would lke to say
thiz that i1n a matter of thus kind, as
has been rightly pointed out, 1t should
not be treated as a party matter or
group matter I have ventured to say
it on an earlier occasion Some
woras of mineg Asve Been quuded I
would say that when = considerable
section of the House has a feeling
that something should be done, it 1s
hardly a matter for a majority to over-
ride those wishes I look upon 1t
from this point of view  Therefoic.
when a number of Members of this
House felt this way, I 1mmediately
agreed to a reference of this question
to the Privileges Committee of the
House and at that stage any suggestion
to drop this matter would, 1 think,
not be a rght one because 1t would
almost appear that an attempt was
made somehow to hush matters or
hide matters It 1s not a good thing
for such an impression to be created
Therefore, I would have opposed Raja
Mahendra Pratap's proposal to drop
this at this stage (Interruptions,)

Mr. Speaker: Order, order, Hon
Members must follow the English
He says *“I would have opposed”

Shri Jawaharlal Nehru: As thing-
are, 1 think the proper course 1s to
send 1t to the Commuttee of Privileges

There 1s another proposal that has
been made I do not even understand
it in the sense how things are to be
done in the House 1 think it would
be otherwise too, not only unnecessary
but not very desirable. After all the
dignity of the House may suffer in
various ways and i1t may suffer even
by attaching too great an importance
to trivial matters. It is not merely a
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Question of another person of other
Persong saying. What other persons
5y may affect the dignity of the;,
Houge but how we treat it also affects
the dignity of the House.

1 beg your leave to read a few lines g
from the report of what I said on &
Previous occasion because a reference
has been made to that. On that
OCcasion when the telegram from the
Chief Minister of Kerala becama the
Subject of argument here, I maid this
and I hold by it today:

“l am a little anxious that
we should not enter into a path of
conflict ;n such matters, because
This &kind of thing might be over-
Hone. There are things said, often
enough, which are not desirable
&nd things said in the heat of the
hmoment which a person
more coolly would not have said.
It we pursue every person who
makes a statement like that, I do
hot know how many of us will
be completely innocent of never
Tnaking any remarks which might
Tiot be held up against us. We
8re all human beings, and 1 know
that I err sometimes, Sir, though
I hope not too often So, from
that pont of view, if my mind
Was quite clear that if it was a
deliberate flouting of the dignity
9f Parliament or of any individual
Member of Parliament, then, of
Course, there can be no doubt that
that challenge has to be met But
Where 1n other contexts in the
heat of the moment or in a
Controversy something is said, I
Would personally prefer this
House not to take too much
Notice of it. But, ag I said, this is
My personal reaction which I
Place before this House.”

I hope I have been consistent in this
maiter, not with any idea of avoiding
this reference because I support this
reference to the Privileges Committee;
but, quite apart from this, for the
futyre, I may submit that it is a
matter of maintaining the dignity of
the House by not attaching too much
ImBortance to every odd word that
SoMe outsider says.
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Bajs Mahendra Pratap: I believe the
hon. Prime Manuster 15 too liberal
t.vcdonot.mpthuvlmhue I
wek for a civision and I hope you will
all agree that this should be dropped

& Mr, Spegker: Order order 1 wll
put the amendment of Shr1 Bra; Raj
Bingh to the vote of the House to the
effect that thus House may dispose of
this matter here and nmow and call
Shri Matha to the bar of the House
If this House decides upon disposing
1t now, the further procedure as to
what we ought to do may be thought
of later on The mam point for deci-
sion 18 Whether it ought to be sent to
the Privileges Commttee

Bhrt H N Mukerjee. Even at this
late stage, my submission 1s that Shn

Raghunath Singh's amendment 18 In
the nature

Mr S8peaker: He has not moved any
amendment

An Hon, Member. Shr1 Braj Ra)
Singh

Shri H N Mukerjee that
amendmen; that the matter be dispos-
ed of heie and now is a motion which
1s tantamount 10 negation of the 1efer
'nce to the Privileges Committee

Mr. Bpegker. It i1s not a negation of
the reference (Interruptions) 1
am putting the other one—the amend-
ment of Shr Braj Raj Singh—to the
eftect thay this House do dispose of
it here and now

8hri Bray Raj Singh. Not now

Mr. Speaker. That 1s, instead of
referring it to the Committee

The question 1

“This House decides that Shrn
M O Mathas be called to the Bar
of the Houge to answer the charge
of breach of privilege brought
against bim and be punished’

The inotion was negatwed
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Mr. Speaker: I shall put the other
meotion

Raja Mabendra Pratap rose (in.
terruptions )

Mr. Speaker: Order, order The
hon Member 15 irrepressible I am
¢xceedingly soriy  The other motion
18 for i1eference to the Committee of
Pyivileges The question 18

“That the attention of the
House having been drawn by
some honourable Members on
Februay 10th, 1959 to a letter
wiitten to the Prime Minister by
his Special Assistant Shn M O
Maths) and made public on Janu-
ary 17, 1958 thiough Press release
by the Prime Minister’'s Secre-
tariat and the Press Information
Bureau of the Government of
India in which the said Shn M O
Mathai mmter alr, remarks
‘But the ever-mounting tendency

mn our Parhiament and our
Press to attack public ser-
vants without caning to venf)
facts 18 having a devastating-
ly demoralising effect Under
<uch deplorable conditions
very few self-respecling per-
sons will care (o enter Gov-
ernment seivice or public
life

The House resolves that the
matter be refeired to the Com-
mittee of Privileges for investiga-
tion and report whether the above
mentioned remarks of Shn M O
Mathai made public through the
Prime Minister’s Secretanat and
the Press Information Bureau of
the Governmeni of India consti-
tute an adverse reflection on the
dignity of the Members of Parha-
ment and the Speaker of the Lok
Sabha and whether they consti-
tute a contemp! of Parliament and
also to recommend what further
steps the House may take in the
matter "

The motion was adopled
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13-20 hrs
PAPERS LAID ON THE TABLE

AMENDMENT TO THE INDUSTRIAL Dis-
pUTES (CENTRAL) RurEs

The Deputy Minister of Labour
(S8hri Abid All): Sir, I beg to lay on
the Table under sub-section (4) of
Section 38 of the Industrial Disputes
Act, 1047, a copy of the Notification
No GSR 40 dated the 10th January,
1859, making certain further amend-
ment to the Industrial Disputes (Cen
tral) Rules, 1957 (Placed in Library
See No LT-1181 /59)

AMENDMENTS TO THE Dispracezd Prr-
soNs (COMPENBATION AND REHABILI-
TATION) RuLES

The Deputy Minister of Rehabilita-
tion (S8hri P. B Naskar): Sir, [ beg to
lay on the Table, under sub-section (3)
of Section 40 of the Displaced Persons
(Compensation and Rehabilitation)
Act, 1954, a copy of each of the fol-
lowing Notifications making certain
further amendments to the Displaced
Persons (Compensation and Rehabihi-
tation) Rules 1955 —

1 GSR No 1214/R-Amdt XXVIII

dated the 20th December
1858

2 GSR No 108/R-Amdt XXIX
dated the 24th January, 1958
(Placed m Labrary See No
LT-1182/59)

AMENDMENT TO CoTtron TEXTILES
(Propucrion ®y  Hanoroom) Con-
ol ORDER
The Minister of Commerce (Shri

Kanungo): I beg to lay on the Tablc

under sub-section (6) of section 3 of

the Essential Commodities Act, 1855

a copy of Notification No 80 11 dated

the 8rd January, 1859, making certain

further amendments to the Cotton

Textiles (Production by Handloom)

Control Order, 1956 (Placed m Lib-

rary, See No LT-1183/59)

AmenDMENT TO Ruseer RuLes

Shri Eanungo: I beg to lay on the
Table, under sub-sectix (3) of sec-
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tion 25 of the Rubber Act, 1947, »)
copy of Notificaton No G.8R. 56
dated the 17th January, 1958, making
certain further amendment to the
Rubber Rules, 1955 (Placed in Lib-!
rary See No LT-1184/89)

AmenoMmeEnTs 10 Correx Rures

Shri Kanungo: I beg to lay on the
Table under sub-section (3) of sec-
tion 48 of the Coffee Act, 1042, a
copy of Notfication No GSR 1221
dated the 27th December, 1058,
making certain further amendments
to Coffce Rules, 1855 (Placed 1n Lib-
rary See No LT-1185;50)

13.21 hrs

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Foop PricEs

Shri Ram Krishan (Mahendergarh).
Under Rule 197 | beg to call the
dttention of the Minister of Food and
Agriculture to the following matter of
urgent public importance and request
that hc may make & slatement there-
on

‘Soaring food prices n the
couniry resulting in distress to
peoplc 1n general”

The Minister of Food and Agricul-
ture (Shri A P. Jaln), I would invite
attention of the House to the Presi-
dent’s address in which the mamn
fcatures of the food situstion have
been indicated The prices of food-
giains  particularly of wheat and
gram, have arisen consderably during
the last few monthe This has been
mainly due to a severe shortfall in
production last year owing to failure
of monsoon The production of cereals
alone had declined by 44 million tons.
as compared to the previous year and
the total shortfall in the production
of all foodgrains including pulses had
been of the order of 67 million tons
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The shortfall in the production of
wheat and gram was particularly pro-
nounced in some of the rabi producing
States. The shortfall in certain areas
was even more than 50 per cent

Tul about the end of March, 1958,
the prices of wheat had been steadily
deciming The index number of
wholesale prices of wheat declined
gradually from 97 in February, 1957
to 84 in March, 1958. In Aprnl, how-
ever, when the fallure of rab: crops
became evident, the prices started
rising. Since then there has been a
continuous mse.

The Government have been irying
to avoid distress to the people by
judiciously utilizing the available re-
sources and taking neccssary regu-
latory measures Over 38 lakh ton.
of foodgrains were distributed from
Central stocks during 1958 through a
network of fair price shops Even
1oday, over 48,000 fair price shops are
functioning in the country The flour
mulls :n the country have been pio-
hibited from making puichascs from
the internal markets and they are be-
ing supplied wheat from imported
stocks thus removing the pressure of
their demand from the market  The
wheat requirements of 1mportant
cities such as Bombay, Celcutta and
Delh: a1e being entirely met by the
Government  The Central Govern-
ment has also been able to meet the
necessary needs of the State Govern-
ments Suitable restrictions  have
been 1mposed on the movement of
foodgrains with a view to con<erving
«upplies 1n particular areas

Nature has been kind this yes1 and
there has been a very good crop of
rice The prices of rice have already
recorded a substantial fall The
index number of wholesale prices
which had risen to 118 2 in September,
1058 has now already fallen to 81 4

Shrimati Renu Chakravartty (Basir-
hat): May I have the figures for the
last harvesting time for rice, and the
figures for this year also?®

319 L8D—3
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Shri A. P. Jain: 100-101.

Shrimatl Benu Chakravartty: For
this year?

Shri A. P. Jain: 91'4 The harvest-
ing of rabi jowar has already started
in Bombay and other rabi-jowar pro-
ducing areas This will have a salu-
tary eflect on the jowar supply
position

The reports coming from the Btates
indicate a good prospect of rabi crops,
there should be a substantial improve-
ment in the foud situation after the
coming harvest With the stocks at
thein disposal the Government hope
to be able to meet the requirements of
the deficit arcas during the interven-
ng period

Shri Bimal Ghose (Barrackpore):
The hon Mimister has stated that
prices have come down In regard to
rice, though minimum prices have
becen fixed i1n ceitain States, for
example, 1n West Bengal, no rice 1s
available 1n the market at the munl-
mum price What 15 the Government
doung about that”

Mr Speaker. He asks what sieps
aie being taken to provide sufficient
gra'n at the minimum price which, the
hon Minister has said, has been fixed
1 do not normally allow any questions
on such occasions but «nc or two
questions could be put and answered
for clatfication and that may be ail
rght I se¢ a number of hon Mem-
ber« standing They may put ques-
tions one after another, once fur all,
and the hon Minister can then gne
the answer

Shrimat: Renu Chakravartty: The
price of rice which has been guoted 1s
probably the overall average for all
India, for Orissa and all other States
As far as my own State of West
Bengal 1s concerned, the price pre-
vailing 1n the open market per maund
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[Shrimats Renu Chakravartty)

of rice, when the rice 1s available, 1s
between Re 24 and Rs 25 In com-
parison with last year, there 5 no
decrease Agamn, it 1s no use com-
paring the figure for September with
that for January, when the harvest
1s comung in December

Shri Prabhat Ear (Hooghly) Since
the day when the West Bengal Anti-
Profitcering Act came 1nto force, from
1st January, up till now, all the rice
which was in the market on the 3lst,
bas gone out of the market In the
Calcutta industrial area, for the last
more than 1} months, rice i1s not at all
avauadle, ler alone ti¢ quesdunm of
the price of rice So, what steps are
the Government going to take to pro-
vide rice in the market?

8hri P. S. Daulta (Jha)jar) Docs
the hon Minuster know that the acute
shortage of wheat 1n Punjab 1s direct
ly due to his refusal to obtain a uni-
form price for wheat in Uttar Pradesh
and Punjab and to get the entire
grain-producmg area in one single
zone, and that the smuggling 1s due
to the difference of Rs 7 on this side
of the Jumna which 1s directly res-
ponsible for the museries of the

Punjab®

Shri Panigrahi (Puri) On the one
hand, while the Government have pro-
cured some rice, how 1s 1t, on the
other hand, that rice and paddy stocks
aré not gvailable in the market, and
how does the Government explain it?

Shri 8. M, Banerjee (Kanpur) Has
it been brought to the notice of the
hon Minister that after the Food
Muuster of Uttar Pradesh made a
statement, announcing that the Gov-
ernment would have state trading in
food, the grain dealers in Uttar Pra-
desh have shown absolute non-co-
operation with the Government and,
if so, what steps have been taken in
thag regard by the Centre to help the
Sipte Government to procure grauns

o Maiter of b{
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T W N (R) & g
wwar g ol sty ag g § fie s
T At § W W oY wre T Ve
§ fr a¥ v & wyw owmn weer
IRT FT 7@ § WK Ag W I A
Fafied @ | Fo ov gew & O
forer & v o WY fereera® Savar 7 o o
T qu v wifgd e ot gamt st
¢, gerree &, ¥ ¥ o afafr o @
W W § wgww Fw W o for-
izfr & ], ™ vy W foi-
=2fer 3 & wife g w7 wwo v
2 ) 3% vg3 v vome 07 3 Fr yeiw
AN Y pEyr w7, I A 0y wR e ag
sz & s omr &) fAmr
rafay wgard &, 92 af g § A w0
? | #9T g g% O fE e & qrE,
awan fag & amr ar few & qra aear
TR fsen §
qre T AT § ar I wy oft ifed,
R & et W oft g Wi
Tgr 1w s W o w7 A
AT I§ & v e £ Ay frere sfod
WA TS F AT T ¥ g
naFm

e war wrorw we (g d)
wsIR gy, & ag A wpa fe
Teq N2AW q N IJEORA W A @
o\ s Wy AT F R9W gt At
g X W wg feafa @ v ffim
& @ & e oY o & & fod ear
T frr g & 7w e w wf
& qF @ WHT A gy g ok ¢
fie aft agr v wwre & feufay w1 Frwfor
o at Wy gun, S I g e § fad
TR W7 INT Hrwy 7

off woow fey  (Frdomam)
o T, & g war wgw fs
o oy & § f5 wnT st & ofondt
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farel} & 7 30 o, AL To WX 13 ko
7 faew gy § e w7 Aw F gy
fedrar & oy 9< wor # wlw v WA
& %o stfer 3 forfearer favar rar § s
¥ 10, T © T FA PHAI AKX
@ ¢ W e Y afw oW oAk
xam aft ¢ e srw fene
AR for @ & w7 37 *1 o

At R e’

off ¥ ATY (FATTAYT)  ATHAT
o gy 4o F ¢@ A B W
ameft < § f g 9 3fee ¥ ot qra &
foraffer g & 7 &1 gieT (Far o v
oY W ¥ TS Wy A ufor @ A
§ 7% wETT §F O 9 wafea fem
wg ¥ are T wgRT ¥ @ A
%, frewre vy fagr ofaw ag 2o o
smewd gen fie s ¥ o 2w
F o Y ot A dwA oW e ¥
fogriamew fear mar @ o 39 ®
ave fear mr @ 1 & s S fe
AR AR F A AT TR
ofedi fer o o @ foedr fe
oA & Iy AN A7 9 A6 W Ag
/T ATAT &7 3% A A v frawna

Shri Tangamani (Madurai) What
15 the position 1n Madras so far as
rice production 1s concerned this
year? May I also know whether the
fair price shops will be retained and
how much of rice would be supplied
to Madras from Andhra during the
current year®

Shri D. C Sharma (Gurdaspur)
May I know whether the Punjab Food
Minister met the Union Food Munister
and asked for an additional quota of
wheat for the State, how much wheat
he asked for and how much has been
allowed? Then, I find from observa-
tions made in Punjab that the number
of food depots has got to be increas-
ed Not only that, but the quantity
of wheat supplied to Punjab must
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Urgent Public
Importance
also be increased 1 know of one
district where the number of food
depots and the quantity of wheat
EBhould be increased at least by 50
Ber cent May I know if all these
Boints were put forward by the Punjab
PFood Minister before the Union Food
Minuster and also if, ;n view of the
ncieased needs of Punjab not only in
terms of the snhabitants, but also
termg of the food depots 1n the cities
and willages—he has been pleased to
Increas¢ the quota of wheat to that
State’

Shrl Sonavame (Sholapur—Reserv-
td—Sch Castes) The price of wheat
In December, 1958 in Delh: was Rs 18
Her maund Now (fic same wfieat 1s
Seling at Rs 25 per maund What
dre the steps which are being taken
to reduce the price and to supply
Wheat at the previous rate to the
Members of Parhament®

Nt wa®m w et (e faeet—
era-wgfa afar)  weaw s,
feeslt & gy aw g *1 gErw § W
T ww §9 fir @ § W W e
g ¥\ |TeT qgr 9T qqiwr qra & fer
wr ¢ e aiAr ot feafa § a@
Faawers gAY av wfr § « wnft faa® feay
AT TP 9T 3 W9 WA qr fE o
23 v wfr w1 % e S g
f& 7@ = 1w feR & fao
R TR R ?

Dr. Samantsinhar (Bhubaneswar)
The price at which the Centre pro-
Gures rice from Orissa 1s not the same
1 would like to know from the hon
Minister how much paddy and rice
will be exported from Orissa to other
nunicipal and ndustrial areas and
also who will bear the transport
Charges According to the Onssa
Government statement, if it 1» near
the rail-head, the producer would not
bear the transport charge, but if 1t 1s
Tnore than thirty flve mules from the
*ail-head, the transport charge will
be deducted from the producer's pr.ce
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There are only 800 mules of raslway
m Orissa and the places are far away
from the rail-head The price now
fixed 1s not a fair one and even from
that, the transport charges will be
deducted

Shri A. P. Jan: Bir, 1 hope you will
sympathise with me. I have been
placed in a very embarrassing posi-
tion, because such a large number of
questions have been asked

Mr. Speaker: The hon Minuster did
not even note down what gll questions
were put If he finds it difficult, I
shail supply a copy of today's proceed-
ings to him; he will look into them
and file a statement tomorrow

Shri A. P, Jain: I shall try to answer
the questions

Mr Speaker: If the hon Minister
15 willing to answer to the best of his
ability now, the House may hear it

Shri A. P Jaln: It 1s pussible that
I may not be able to carry all the
questions in my head, nonetheless, I
will try

Shri 5. M. Banerjee: M Speaker,
your suggestion 1s bette:

Shri Prabhat Kar: In view of the
fact that the hon Minister has not
taken down the questions, he may
make a statement.

Bhri Vajpayee. Why not have a
two-hour discussion®

Mr. Speaker: We will have 1t later

Bhri A. P, Jain: If you want me to
answer now, I shall do so But it you
want me to answer them later on, I
shall do so

Mr Spesker: 1 shall pass vn a cop)y
of the proceedings to the hon Minis-
ter. He may gi:ve an answer leisurely
and I will circulate it to the hon
Members, instead of his making a
statement here. He may antcipate

(Amandment) Bill

further questions arising out of thal
and he may make as complete a
statement as possible.

Shri Prabhat Kar: Including today's
statement.

Mr. Speaker: That also will be cir- _
culated

13.37 hrs.

DELHI LAND REFORMS (AMEND-
MENT) BILL

Mr. Speaker: The Business
Advisory Commuttee did not go
through this Bill and fix up any time.
It 1s proposed by the Government that
three hours mav be allotted I think
three hours are cnough

Shri Naushir Bharucha (East Khan-
desh) Thll 5 o'clock, we can discuss
H !

Mr. Speaker: We will conclude 1t
today

Shri Radha Raman {Chandni
Chowk) The time should be extend-
¢d at least to four hours

Mr. Speaker: We shall dispuse of it
today

Shri Radha Raman: I would hke tr
make one more suggestion, if you
approve of it The two Bills—the
Delht Land Reforms (Amendment)
Bill and the Delln Panchayat Ra)
(Amendment) Bill—are inter-con-
nected

Some Hon. Members: No, no

Mr. Speaker: So, 1t 15 not approved
of

The Minister of Home Affairs
{(Shri G B Pant): I beg 1o move:

“That the Bill further to smend
the Delhi Land Reforms Act, 1954,
be taken into consideration.”
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13.38 hrs.
w» [MR Drrurvy-Seeaxex in the Charr|

This 18 a very simple measure, and
1 do not think i1t admitz of any flerce
‘controversy Before referring to the
salient features of the Bill, 1 should
like to give m brief the necessary
background As hon Members are
aware, the central territory of Delhy,
which before the re-organisation of
States, was known as the Delhi State,
was carved principally out of areas
that formed part of the Province or
State of Punjab It also included a
number of vilages which were for-
merly a part of Uttar Pradesh So,
there was a bewildering vaniety of
land tenuies in the Delhi rural area
There was also a certain amount of
disparity between the nights of the
cultivators 1in one pait as compared
with those possessed by the tenants
and others in the other parts So, it
became necessary to rationalise the
whole thing, to give a superior and
adequate status to the cultivators and
to confer on them such other pnvi-
leges as were necessary in order to
raise their status and aiso to enable
them to have the full benefit of their
labour- Accordinglv in 1953 8 Bill
was intioduced in the Delhi Leg sla-
tive Assembly Ulumately, 1t took
the form of what 1s now the principal
Bill on the subject mz  the Dell:
Land Reforms Bill, 1954

Delhi consists mostly of the city of
Delh: and New Delh: But, still there
are nearly 300 willages, the exact
number being 1 think, 201 comprised
in the Central terntory of Delhn I
said 201, but besides these 291 there
are 15 others So, the tolal number
of villages comes to 306

Under the Bill passed in 1854, the
entire area was to be governed by
the provisions of the Act of 1954 But
later on, 1t was found that there were
certain areas which were vested 1n or
controlled by the Improvement Trust
So, an Act was passed by the Delh:
State Legslature in 1956 excluding
these areas from the purview of the
Bill of 1954 These 15 willages were

(Amendment) Bill 184

ne longer entitled to the rights which
had been conferred on the tenant,
sub-tenants and others under the Act
of 1954 They were relegated to the
Position which they occupied before
1854 That placed them at a consi.
dergble disadvantage The Act of
1854 was a progressive measure |
think 1t 15 one of *he most pirogressive
Acts passed in the matter of land
reforms 1n our country It was based
dnd moulded on the pettern of tLhe
Zammdan Abolhiton and Land
Reforms Act of Uttar Pradesh, which
had been passed a few years earlier
That Act of Uttar Pradesh even today,
1 beheve 1s the most progressive
measure on the subject of land
relorms No State has surpas.ed it in
U, matcer

S0 when the matter came to our
nouce dafter the Delh: territories had
wome directly under the Centre—that
these 15 villages had been excluded—
and representations were made to us
by the people Iining in these villages
Wwé Jooked into this question So far
85 the cultivators in these 15 villages
are concermed, thus was of wvital
IMportance to them These 15 villages
W¢ found had not actually been
tiken into possession by the Improve-
mént Trust Notificauons had no
doubt becn 1ssued We also found
that ccording to the Intenm Plan
Prepared for Delhu these villages or
thy lands situated in them would not
be required within a measarable d s-
lahce of time for extension of the
Delhy ety  So it seerned not  only
degirable but necessary to give the
Villagers of thesc 15 villages the same
Tights and priviliges to which the
People lining m other villages were
€Ntitled Accord ngh we  have
brought forwaid this Bill

It secks to cancel and to repeal the
stép that had been iaken previously
in taking the ‘illages out of the
“cope of the Act of 1854 So all those
In the villages would enjov an equal
sgtus with the other 291 villages of
Delh: It 15 a matter of genune gra-
tification to me that the disability to
Which they had been subjected m 19858
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is bemng removed by means of this
amending Bill

Under the Act of 1854 most of the
cultivators acqured bhoormudari or
proprietary rights Those peopls
hving 1in these villages, who are con-
nected with land, will now have a
sumiler position, they will be able to
stand the weight The Act of 1954
abolished intermediary interests In
fact, the majonty of the people hving
in the Delhi rural areas consist of pea-
sant proprietors having small hold-
ings But there were still tenants,
sub-tenants and other categories
which had an inferior status They
were also to be given the status, rights
and pnivileges of bhoomidars or pro-
pnietors on the payment of some com-
pensation which 1s to be collected n
a number of years n annual instal
ments Well, that measure, the Act
of 1954 was not implemented as 1s
usually the case, whenever such laws
are passed, an attempt was made to
question its validity and an order for
stay of the enforcement of the Act
was also obtained That order remain-
ed 1n force till about Apnl 1956 I
think—I am not quile sure of the
month But after that it came into
force

Now that 12 the main purpose of thi-
Bill, e, that these 15 villages should
now be restored to the posiion which
they would have occupled 1f thev had
not been taken out of the 1954 Act by
the amending Act of 1956 The Act
of 1956 was to have retrospect ve
effect, 1e, these villages were to be
treated as being under the Improve-
ment Trust and formmg a separate
category from 1954 So, this amend-
ing Bill also 13 to gave retrospective
rehef to the cultivators so that s
provisions will be deemed to have
been incorporated in the ormginal Act
of 1954 and to have formed part of the
Act that was then passed That 18 the
main provision

There have been certan decrees,
transfers and so on in-between since
1054 and it is proposed that these
decvees ote, which are connected with

(Amendment) Bill e

the exclusion of this area, should slso.
be declared as null and vold, so that
the ocultivators mey bhave the full
beneftt of the 1954 Act, subject to sach
equities as may be necessary and alse
that while the rights of the cultiva-
tors which are being revived and
restored should be respected, bona jide
transfers also should be similarly pro~
tected 30 that justice may be dome to
all interests concerned,

That is one of the mam provisions
and origmally that was supposed to
be the principal and perhaps the one
and the only purpose for which this
Bill wag to be framed Bui on @
scrutiny of the Act of 1954, it was
found that there were certain laccnse
which needed attention So, a few
provisions have been introduced mn
order to cure those 1lls and to remove
those defects Under the Act of i054,
all waste land was 1o vest 1n gaon
sabhas There was again another
provision to the effect that all land,
whether cultivated or uncultivated,
which was included in the holdings,
should continue to belong to the per-
sons who own those holdings It was
found that really every bit of the
uncultivated waste land was included
in the holdings So, there was an
incompatibility between these two
clauses  According to onc the entire
wasle land was to vest in tne gaon
sabha and according to the definition
of the holding nothing was there to be
handed over to the gaon sabha That
error wdas discovered and in 1956,
when this amending Act was intro-
duced and passed, it was provided
that all land other than the land
which formed sir or khudhashe
would be treated as waste land 1 am
saving that in a very gencral way
But then i1t was found that this khud-
kasht by itself had not been defined
and one could interpret this word any
way one lhked So, again that
ambiguity remained



1% Delhi Land Reforms MAGHA 21, 1880 (SAKA)

consist only of such land as has been
cultivated within five years or having
' been cultivated has not been let out
10 anyone else so that most of the
waste land now will vest in the gaon
sabha and, but for a few hundred
acres, the vast area consisting of
whiste land will now become the pro-
perty of the gaon sabha. ie., of the
entire village community. So, that is
a very wholesome provision which
will give not only to the villagers of
these 15 villages but to the cultivutors
in all the 36 villages the right to
poasess the waste land subject to the
reservations which I have mentioned.
So, that is another clause which foims
part of this Bill.

According to the 1954 Act, the
maximum area that any cultivator
could hold was fixed for the future.
What might be briefly stated is that
a ceiling was fixed for the future It
was to consist of a standard 30 acres,
¢, no one, who had more than 30
acres, could own or acquire any more
land. Similarly, a minimum area was
also fixed, what might be called a
floor area, the other being the ceiling
area, and 1t was laid down 1inat no
one would be competent to transfer
uny part of his holdings if what was
left with him was less than eight
acres. These eight acres were to be
treated as the minimum holding
which should not be subject to any
further fragmentation. Of courre.
there were people who held less than
eight acres. They would not be
deprived of what they nad. That 1s
another feature that was introduccd
in this Bill on the lines of similar
provisions that had been incorpurated
previously in the TUttar Pradesh
Zamindari  Abelition and Land
Reforms Act. But, in spite of this
provision, small packages of land had
been transferred to Harijans since, So
far as others are concerned, if the
law has been infringed, we do not
propose to take any special measures.
But, so far as these Harijans, who
could not purchase the full minimum
standard area and who have somehow
been able to get small plots, are con-
cerned it would be hard on them if
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they were deprived of the land. Beo,
while not disturbing the clause mself,
a provision is being made in the Bill

I have just said that for the future,
a ceiling of 30 acres has been fixed
But, at the time this Act was passed,
no ceiling was fixed for holdings as
they then existed. 1 have asked our
Ministry to look into this matter and
1 hope to introduce a Bill m this
session, if possible, otherwise in the
next session, fixing ceiling and dealing
with other matters connected with
ceiling on the cxisting holdings. That
will follow. We did not hike to delay
this Bill as these 15 villages are at
present being put to great hardship
and it was necessary to have this
measure enacted without any loss of
time. But, a ceiling on existing hold-
ings is necessary and we will be
bringing forward a measure, 1 hope
during the course of the next xession
if not in this, but, certainly before thn
end of this year. That question rawes
many other problems and they have
all to be fully examined. Ho, we ar.
giving thought to that matter and that
Bill will follow in due course.

Under the Act of 1954, the asanus
were to pay rent not exceeding one-
fifth of the produce. We have made
an amendment to the effect that it
should not exceed one-fifth of the
produce or four times the land
revenue whichever be less. Under
this provision, the asamis will get, 1
think. substantial relief in many cases.

There was yet another reason for
introducing this Bill. Under this Bill,
as 1 said, the waste land vests in the
Gaon Sabha. There are also certain
other powers which can be exercised
only by the Gaon Sabha. There was
some discrepancy in the definition of
Gaon Sabha between the Delhi Pan-
chayat Act and the Delhi Land Reform
Act. The Panchayat Act and the Land
Reform Act are now both being
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brought on a uniform basis, All per-
sons who are voters for Parliament in
a village will be the members of the
Gaon Sabha of that village. So, an
amendment had also to be made in
this Bill to the 1854 Act in order to
remove the difference between the
two. Otherwise, it would be unwork-
able and that is one of the reasons
why so far that has not been fully
acted upon. This is a wholesome pro-
vision. Under the existing Act, mem-
bership was somewhat vague. But.
under this amendment now, it will
not be open to any sort of attack on
imaginary or nebulous grounds. That
is another change that has to be made
dy means or' dlis ST

I do not think it i1s necessary for
me to deal with other matters which
are of a relatively subsidiary and
minor character. All those points
which are worthy of appreciation and
consideration have been mentioned by
me. I hope the Bill will be passed
unanimously. I do not quite sce whv
it should take four hours. But, if that
be the wish of the House, 't may. Only
my colleague Shri Datar will, with
the permission of the House and of
the hon. Deputy Speaker, look after
the stages of the Bill that will follow
as, I think, 1 have done my part m
placing before hon Member<, I think,
a clear summary of the provisions of
the Bill and its succinct features and
all the reasons and objects which have
induced us to bring thic measure
before this House.

Sir, I move.

Shri Ajit Singh Sarhadi
{Ludhiana): On a point of clarifica-

Mr, Deputy-Speaker: Before I place
it?

Shri Ajit Singh Sarhadi: The hon.
Minister said that certain bona fide
transfers after 1054 have been pro-
tected and the Bill does not apply.
May I ask what about the consoli-
dation of small patches which were
transferred to colonists in that area
-who purchased small areas?

Shri G. B. Pant: I am not able to
follow.

Shri Ajit Singh Sarhadi: The hon,
Minister said that some bona Ade
transfers after 19564 have been pro-
tected from the provisions of the Bill.
It means that bona fide transfers of
certain areas to the colonists are pro-
tected by it. These colonists purchas-
od areas in small patches., These
patches are scattered. What provision
has been made for the development
of those areas which have been pur-
chased by the colonists?

Shri G. B. Pant: [ do not think
there are any colonists. Small patches
may have been purchased and they do
not constitute, I think, any vast area.
They are bona fide purchasers jusi
as the other proprietors have their
lands; and they deal with them as they
like, so will these people. They are
small areas.

Mr. Deputy-Speaker: The hon.
Member will have an opportunity of
making his point clear.

Shri Ajit Singh Sarhadi: This s
just a clarification I want

It 15 conceded that some ‘ransfers
have been made after 1954, and those
transfers, if they are bonu fide, are
evxempted from the provisions of this
Rill Those transfers have been made
to certain refugees and others who
have bought those patches for pur-
poscs of residence and building houses.
They are in scattered areas, nol in &
consolidated form. They want to
build houses. What provision has
been made to consolidate them? Has
the Chief Commissioner been given
the power, or what is the provision
about them? They cannot build them
individually.

Shri G. B. Pant: Are you refer-
ring to the small patches that 1 men-
tioned?

Shri Ajit Singh Sarhadl: Not the
Harijans; I mean others.

Shri G. B. Pant: So far as othems
are concerned, the provision about
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eight acres stands genmerally, but we
have made a provision that bona flde
_4ransfers will be protected, and given
authority to the Chief Commissioner
to look mto these matters If there
are any cases which call for sympa-
‘hetic consideration, in order that
justice may be done to all concerned,
he will have the opportunity of domng
S0

Shri Radha Raman: I want to
know

Mr Speaker: He will make hi
points clear, and then perhaps the
hon Minister will have sn opportunity
of replying to them

Motion moved

“That the Bill further to amena
the Delhi Land Reforms Act, 18%
be taken into consideration ™

st ®o fae Ao (Fowr7) W
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Wi R @ T N o v R
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TN WPEw : wOer e fr
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o Wo fae e F fach vftwe
HTEW 6 TTRA WA HEIET 6T AT WOAY
TR FITAT AT § |
Mr, Depuly-Speaker The hon

Member has complained that he 1s
not being listened to

Shri G. B Pant: 1 am sorry The

tomplamt 1s, I think, justified
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2T —

12(A) “"Khudkasht" means land
(other than Sir) cultivated by a
proprietor either by himself or by
servants or by hired labour
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T QR T 4 1 v g A o ¥
WY § TA@ T A ST OBEET
TST T 4gT ¥ Feufq WIv wqeqiT an
A E TR T FA N FE
AR R § & ar wEr g ) T@ 0
e A1 T 7 A FW fo,000 THY
w1 o 1 Frar § ) @ A A wr e
ft a8 a2 A Ferd § = ar G
fam &1 ~dram ag v & o gfaw
ST FEAFTT § T AAZA A FH W 3
TR W A G frer g

sAfq T W AW T AT FA
¢ A F I ST am Y
Mt B T &1 # &1 FTA T /9w
ag waeq w4y Az fr @ &
grer A € Amr W @Ay, WO
A% ¥ ¥F1 ¢ | g faega wrae aw
21 for it sfemE S T IR F7 9%
9| WY a7 &7 754 7 5 0% age
# fom & ot gon o A o= @ Wie
T wod & af o ¥ faan wshm #1 @
frq foft &t # v & WA A
1 & wfew = § am fw A a4
aifgg + w7 W& wfwr qfq &1 @
a7 qg® efvaa ¥ o7 I & A g
wE A F W I e I A
§ 9 ¥ gra &7 A wfed | woe
fat T g it o ¥ wAT F FA
w1 ot W far | Afer s
# oY ®re ATy g P W T
W w g fr S A §
& U ST T OF WIFFT AT AT
o aren §w gfem A S da
& THE S A A g 0
A ¥ oW NAT AT W) AN
WETEN & S wET /R O% AT ) WA
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g ww A g Wi d
g wg wigan g fw o et faserer wr
wfw feet o s & e g §
N g *N T W g 7 @
aw 39 ¥ org w gET A e afan
o e sy WY gea afar
u Y oY e ® wifg? e 3w @ A&
et # syweqr WY, 99 W fedr
¥ 97 gmE fow ¥ 3w N A& e
R |

Ay ¥ A ggax
WENT WIgAT F 1 T R F At F
N yfrenfr & gy @ aw
vt ok § & W oo fadit g, 3w oA
spwraat A frere wfegd | g yfw e
"ot & 71 g & A1 wAew @
¥fer soe Wit & A a9 oy
sraenT %¢ e 39 fi o7 agerd &
gnft wtr 37 agerd &t s s
¥ gfcam v A & 7w A g
T8 ® 7 1 w7 T ey At
TG A Y I 37 A 6 gy T
a% Ty W T erl

% AT TR 7 ¥ fe e
gfoomt &1 awd J@Y fawcht &, amrna
afY fored @ | ¥ T & ] oF quT
AT wrEeT § | A wEgen g i
T W few § ox =aewr W §
fs dmow o A W fe a@ av
wiirr & sroe # wrafar afewrd
& 9% ¥ o ag aed & I s o
Wwimmt R & s T
oy W wEU WK AR 6 awe wfa-
IR E AT T & AT W
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W JY |wEdT § wry Ay age e F
iy fsart WY e Y Ewar § )

W mat & Gy & ey F e @A
g Wi g e 3 S faedas §
T R ¥ 8 $r¢ ey amer § s ft ok
wierd g g W A ff o § ok
G AT HrEET @ o o & o gt
W WY OF G2 ¥ T W v g
e 3 WY wgr 9T AT o e et @
W & ¥ aity wwm s g o aw
T E, ¥ | frd g s oy wafgd e
fen @ & aw § w1e & g frAgw
vaw & W § e et
T & ¥ 9 T W € oy
i gurT el w fadas kAt R
# 3 ot gery fxd &, o A W o
1 ST wAew wrAT wifgn o 37w
"y wiv %1 gfe & voT nfgd o

Shri Ajit Bingh Sarhadi. Mr De
puty Speaker, Sir, the 1issue 13 very
simple m this Bill The chief objec-
tive of the Bill 15 to give equal por-
tion to the tillers of the soill n 1§
villages which were excluded from the
purview of the Delhi Land Reforms
Act, 1954 [ do not think there 1s any
objection to the basic principle that
undcrhies the Bill  Certainly, the dis-
crimination that was brought mn at
one time was improper and that dis-
crimination should now be removed
But the provisions of the Bill should
be seen in the hight of the exigencies
of the wituation and the circumstances
of the ume

There arc two aspects of the Bill
which should be taken into considera-
tion The first aspect 18 this how it
would affect the development of Delha
as a cosmopolitan oty I do say,
and I agree with my hon friends Shn
Daulta and others who have preceded
me, that not only due compensation
but much more compensation should
be given to the persons who are
ousted from their holdings
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Those people alone should be given
eompensation who are entitled to it;
there 13 no difference of opinion about
that

The House will appreciate that with
the developing economy in the coun-
¥y, there 18 bound to be more of
urbanisation and Delhl 1s bound to
expand tremendously It is not only
an economic problem, but i1 15 a huge
problem I believed that the prowvi-
sions of the Delhu Land Reforms Act,
1964, were yet not made appucable to
ecertain villages simply because of the
posaib lity of the expansion of Delm
I the Government wants o withdraw
that, I have the least objection I can
understand if the Government had
placed certain scheme before us as to
how the development of Delh: would
take place, how the slums are gomng
to be removed how this congestion
of Delhi 15 going 1o be elinunated, etc

8hri C. K. Nair: That can be done
urespective of land reforms and 1t 1s
bemg done

Shri Ajit Bingh Sarhadi. If you ses
the history of the capitals of the
different countries of the world, you
will find there has been a treinendous
increase i population and there 1s
every possibility of Delhi expanding
That 1s one of the aspects which we
have got to see while discussing the
provisions of this Bill [ agree with
my hon friend who has just said that
the Government i1s doing something,
I am not joming 1ssue on that, but
there 13 another aspect to which I
would draw the attention of the hon
Minister

You are well aware that before the
enactment of the Delhi Land Reforms
Act, 1954, there was a tremendous
influx of refugee population to Delh:
There was also a large sec'ion of poor
people who were not able to purchase
plots in Delhi because of the h.gh
prices They spread themselves out-
side and made purchases of small

(Amendment) Bil 224

plots I am not aware whether 1t was
a company or an mdividual, but cer-
tamly there was somebody who pur-
chased 260 bighas of land near about
Gandhinagar and other places and the
plots were sold to different refugees
who were very keen to puichase such
small plots outsde Delhi for the pur
pose of bulding small residential
houses Those purchases were made
at a time when the Delln Land
Reforms Act, 1954 did not exst

I am glad that the Bill gives pro-
tection to bona fide purchasers, but 1
would agree w : my friend Shn
Radha Raman, that this protection
should be given to all those bona fide
purchasers and therc should not be a
specific period Shri Radha Raman's
amendment says “upto the 27th Octo-
ber, 1956" I would go even further
and say, upto 1958, when the purchases
have been made bona fide I would
submit for the consideration of the
House that they are enttled to pro-
tection, but in many cases, such pro-
tection has not been given

I am told that about 875 bighas of
land out of this have already been
vested in Gaon Sabhas on the plea
that there was no transfer of posses-
sion I am told that this transfer of
possession did not take place because
of certain manoceuvring at the lower
level 1n the revenue department This
1s a matter to which I draw the atten-
tion of the hon Mmister and submit
that this diserimmation should be
removed He should look into this
matter carefully, find out why posses-
sion was not given in respect of these
plots of land and remove this disen
mination

I submit for the consideiaticn of the
hon Minister that there a;c stll a
large number of refugees—nearly
5000 families—who have made pur-
chases of certain plots Even after
taking into consideration the grotec
tion given under the present Bill
therc will remamn scattered patches of
land m respect of which possess on
has not been taken over Those pur-
chases were not for agricultural pur
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poses. They were mainly for build-
ing houses. It 15 very difficult for the
people in those colonies to build
houses, because there are no amenities
and there is no provision for develop-
ment, the area not being consolidated
1 am not sure how far the piovisions
we have got in the Bill would meet
the sityation. I hope the hon M nis-
ter will think about it, Some provi-
sion should be made to give protec-
tion to those refugees who have got
small patches of land purchased boma
Ade. Some of them have already
built houses and sume wntend to do =o
So0, somehow they should be made
into a consohdated whole through
co-operaive socielies or some other
organisation, so that they muy be able
to provide amemties hke roads, etc
This 15 & lwe problem and this will
also help to some extent, if not to &
large cxtent, in the elimmation of
over-crowding in Delhi

I do not m any wayv oppost the
provisions of the Bill; rather I sup-
port the principles of the Bill  But I
submit that those pecople whu have
purchased lands before 1957 or 1958
Bona fide for the purpose of residence
should be given due protection There
shouid also be provision for making
these small plots into a counsol dated
whole, so that they may be able to
have development schemes

st oWt TRw : TRl AT
0 wHwea fadgr @ @ & AR
WA TR AT AT T AT
e il g€ & o &% o et e A
wWeamm frnifv s am g fy
Ig qut I age A v ¥ faa
Fradee gror faa & fod ag 0 8
o wgw § g @ a9 G W
N f& @ fewr & aga awgw At
Twdt 1 % ) oifered) ) i § oy 9
N @ TF A A R A SR
Wi w2 I e §
it o e o s gt Tl @
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W W fekas § for wresarw i )
¥ fod an D 1T Wl o1 e W
g § o fir A deher & areps
et & 1+ & g wvrn § e o g
¥ wnit W aga sy v &
ag #r wgm fx orar 2 At o @
Twels §, g wed W off §, w
iy g 7 @ wwedt B, g 7 vl
e wag A fedt SR
T TETS ¥ AW ¥ 99 o 6
o wX | 79 § qg ¥t & B agr qv
o1 arer s ad faen @9 wae ay
ft &% 71 & ) far Aoy 9T A g
el #1 s vy ey o, faeit ot
A wg fem am, W gfefe
¥z fagr s a7 fiesdy Wy g Frar o e
FNE AT a7 RG AW I
™ W aca § A5 § 3% WA feamr
%1 @ ¥ fad. 39 oW & fAg ok
N Af @ @ IA AT w7 ® Fod
g felt & afeg w5 am, wr o
TATE §t a9y 9T % N a9
A g @ ¥ am fem arn
e | et e T v ¥ 3 W
AN GATE X 7 ATy # O AR WA

mAams d gegm gledw
fadrs w7 € w3@T p o A 0% AR
¥ ford Y 7g v & g &are o
fos wrvor Y i AT woeY et i o
Wt we § Wt waA g o e
7 7 v wrameA qre o § ek
A FAT I & 3w aftw W Wl
TR O

g ¥ e o far § o qww
wonfas g7 www v@ W& @ § )
ra foedlt dw foorst few @ fe
ffeoww faw ¢ wg wet wrow & wroge
fawr @ F o8 g W W @
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it 7 ey fy 1w e Fov s
wew e gmfeww wwar mar SEk
TR oy g ot g A adh awd
¥ wrw waran ) e oy @y frfeae fad-
¥ TN OT 97 @ I§ AW OAHE
& W ¥y T 6, T wibt W
grwife sy aro-rar wlY gwr a1 A
MO @1 Wk T W AR F
oy ¥ A #Y O fedy f dwew
N F gy vl f, 3w fadas F
vz & vk ot oy %€ g H @ fr =
oAt ® oY 5 Aifewes & ar 9
weaite gz Wt ot A 7 e w
¥ TF Distinction 74T ®ET 9
W 9 A9 ¥ ¥ § w1y 9y faue
o A I am feay | dfew ek A
a1 T f 9wy 97 a9t fF feeeit
yade % oY yHT o, e amgar
%) awdts 9 9T qEAE e 9v o
QW gl ATE A IT 9T T F¥Q G
arifasr ® 9@ 9 IR fewew
wggA Y 41 1 37 B & JuT =mw
T T AT @ WA A I 9T Tl
fare fran WYX g ag wnfea sawn
fae W 6 Ly AT Y anfes I A
# & Ay Ay A A 18v ¢ ¥ faonw
¥ Tfas @1 O T ¥ Qg e w
9 W WY e el ) aw age
gafer @8 ¥R w0 g @
fear WX 3w faviw &1 € 7 v &
fis wrw wg fasms qg-a= wERT @
o aCE A o ¥ wrn faerad 99
forr &

T fas woen e qe §
ww & texy § v fawr wie o fe
JGE T U9 e Harew faar &
¥ FY T A g W @ e
agy & vy At ¥ g L TR &
w1t @ ¢ v ol ol el
WY v oY o @ h @ wife e

& W Y & fe dwd) e &
wreaTe W g i i qddr &
™ AT W N A fade @ @

C R ER g Fw A s R O

wieerd § I f 10w srawry s
arsftef ¥t el wrdy T ArEr B
€ %Y Yy v & Qe wfeT ) IR
fermme wYE ot st A @ s anfge
2 & v f9rs e ey g ol A
a%ar AfeT IX WY IAHT AT AT
T[T I YR’ GT W7 F A AR
iR ® ot aa o aEre
wlra fag wgd 7 fos favan oY W
7% gg% & fewrew #7ar W@ § W
¥ ww 7 Tz OF AE A aW W
a8 ®71 & | gar Hraar qw o
& qrar ag 3w § av A

feft ¥ o=y fee @t =gfafatfh
T AT OF THAT 47 4T A IqAY g2 @,
qy w9 WYY T gz wafs gurh
fraT &9 4@ T @, ¥ qrEr v
@ W # awwa g fs oo faeen
& TEHT WA WY QY | Y 7 A
QIR AT A qr afew 99 IHE
¥ URI WAAT & WRT AGT AT
gfsferm AT o, s s
s, o T AT TN W7 IT AW
AT NNT FHT 27771
g a%a § % %8 00 2w feam
Aoz & oY fF @ $@ § W o e
I9 T IO ¥ QA AT FR G
I 99 O TS W G 9 | A
I g WA AT N W T -
rexy ® 7 faeft doe farst o
qre oy UT AY I a9 IE WO @)
fomr mqr fe 3w w1 aEE 2
47 AT AT ME W F IN A A
e fenr fe g & fgR kv o
T 9 R Q@ W A A o«
Aroge w7 R B TAE W AR A
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wTRteTT s  av vy @Y, s @
mrda Y, T T W FwT we
fear wrw, O WTC W IW TR S
o Xy ww & off v fe Sl
iy ¥ ar of faw 9 fs qoaw
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IV Y AT & =T woAr yEt T
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R, s s @
WYY & W WY T A § W
T 0% gy sy € fw o safier fdy
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Q 7€ 35 o feelt w7 W ) O v
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e ¢ | s fad 3 wie W
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e fedft R air A g v g
Y i © sz T mg ¥ W
R § o T F o gd ¢, o
¥ mfew ® e s I o
z wamé g N WX ¥ FARIA 7 AT
feefy & w0y ace skt awAr on
W & wgdh o [ A oAw |
fore o 0k W OF T w0 @R
WY W W R SR w0 gt
o ? oAy 6 aEdw W ww
o et g av ag wg 3 e
o fe o et ot e W &
M FAGT 7 W9AT WX WTAE KA ¥
forg wrot Y WAl F & too W
% vz fedt oot @ qAT faar
veEwim e Rt e 2w @
a7 IAWY IA® W €A @A AT §
T4 w93 auTw T T I g e
¥ fis dgifeay w1 ag e @ @ @
a7 gt W€ o awE | § ok I
Feam A g o R W

et ¥ s T oo R 7 4w
o w7 wigar ¥ e & wr( ¥ yre
g am wit v & fe o Srene
wlrare § e s ow ol & el
# & gy Tgear wiaw vt fr ot oy
M WT & FIC G9AT w6y
wgn § IEw @ wgew A fear
a7 | WY g% are § e ety & 4R
gy & et ded g fedt e @
faat o ¥ g W TER e,
tie T & Arqelt &7 @ne wdwr av
AW TW I TAEA WA AT A
Ty T g R e ow xag
T it @t fis o et F o oy
#z g ¥ dgww § ot 9% ax
feeelt dwmadz Wrfaw qafcdy ol
W JEE T wEd 97 97 e
A R A g ] e
(layoul)mm v dray W
el gar o1 I au el WY
A gewa ¥ & sl oY g & gl
R dar fed WX 3w Wit & e ag-
et ¥ ar qufrert ¥ sfgd o ¥
X ¥G R A Lo AW WX OF wra
¥T GYeT §T ZF AE & wAar | fagy
Wit ot 3w xww felt spfafadfirdy o
T & A 9 & W I o S
¥ afd agn 7 & N7 9w e
& arg A feoredt @ o el a0
i # g fR aq QEnv & qauy
§ o ag THTAZ AT A AT A} aww
fre & qEw, I9 T aw @ AW
g & W | A o e @
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# qr oft A o Iw a9t S R
iy FOwr v & TR I Wi
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ag A0y wuw & Y war 1 AT gweA
frdw »% wt v & =pF T
2 1 o 3g ty TEY W1 wave wmay Wi
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«F T ¥ 77 fawry a7 A o |-
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ww @ifer & for o fear i €
# g wedY o Y wearE ¥T 7 e IR



233 Delhi Land Reforms FEBRUARY 10. 1959 (Amendment) Bill 234

[ sfrawrow ]
o AT ¥t werf ¥ wy fear § e oo
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T 8 W A R Em &, . fw
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og € S ¥ WL JE o IEnt
# o o wfigg | X W
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wit wid ar IEd o> it A hd
TGWY A TF FTAT AT § W I AR
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g & gn & o AW & 3w ™ qH
Y 77 £ ¥ ft om azev afed
wgr A% FEwrr vt} o
THAA W ATCTH § qU AAT AW Y
FENEA FT AT B, @ A 77T
¢ oY 3w Y T g wfag WY
W W § WY & wwwar g w€ @ @
agr 2t awAT & a1 w€ < amry A #
A7 § 6T IAET W qu g ave-
wE ¥

Mr. Chairman: Let the Members be

brief.

ot Ro Wo WX (F47) AW
Nari =g, wy fawr A T T I
¥ o @ W\ fm & O F e
¥ quforarz £ o€ §, ww & @
W & A T el T A ar g
Yoer gEfrr @ et ¥ A
Yerdt g1 # 17 T A A
Yo fear i Aamwrg fe
¥ faer &Y A & A iz qarfes-
e Frafasafi 2

ot wao fag (fRavamarT)
L2 R i )

W Ho Wo ¥ : WIT TF FFT AW
f& 7 (eus 7 femeT whast 4y
A &1 T f & A A A e
w7 HJqUAT # Or Er e A
Fremed 0w s8y¢ ¥ wEnEY AT@T
@rAT ATER 41 AT a7 A% AT oA
WTT g ¥ AW fF I Ly e ®
iz fer ¥ ¥ & wEm e
A I 2 I TT AT W AFAAE
¥y qafream # am A T & R
mfeT B T 7 )

afvq Far fe ov @ F omft
F71 & TFE 4Y AT FAK T IAAH
¥ a1z g o gar? Ap Wt e R A
fem w7 qari AR & a7 TER
AT & Fr § wed wud aEr owfe ¥

Mr Chairman: Shrn M C Jam. Just
a word We proposc to finish this
Bi;ll in the course of the day by &
o'clock I have got here m my st
ftwo more names 1 will request the
bon Members to be as brief as possible
and not repecat the arguments which
have been put forward by previous
speakers

Dr, Sushila Nayar (Jhansi): 1
would also like to have five minutes,
H 1 can

gafras M ¥TAA ad g # s
qUTT 7 AT 7 a7 g ¥vi A fF
w7r A= frx AAT AT ATE 2 AR
fo st 2fzda & @ & @§ #7199
TAT FHAT & I fAm 33 oF AT TS
wET wfE g a8 A Ans
w w1 w1 3 R aeEs ¥
wq g qer & 5 W ¥ TR
Yo ¥ A o AR FEE O,



ajly  Deihi Land HeJorms VRERUANWY 10, 1080 mm T S

[ e o dw ]

I ardz 9T Qur wrgw v  fe u
faw ser T fa ¢

A faw Xrerr agw & wyr fie 97
it # fa & mifes deE o
& T wiw ard ol § e quTEar
T T gt JEd of saver @ wrfed
Qe N w g wd R F
Woamy garg 1 A I TASNE
e ¥ faedor 7w Few o € aTE
fesrm g W TR F dwA o
# 73 WAz (Contemplate) FEm
1y & & A A e T § W7
W R R ¥ ¥ a7 ¥ qwrad wiaw
ot & 3% fan fedt off feddae &t
o WY i quraar A for aar @
o ST w2 T F6 A T gl W
wie ot WY e & 3T W § Afer
wgr 9 St @ S RN aww Faw
fear mar § ot felt mfaw & 9k
qurrar Y fewamar war @ 1 &
AW gr § BF ag e § T ag
g7 ¥® a1t #F w0y el ok @ o qEw A
TR T Y a1y wg ¢ e gy da
afEm sy g fe
qUTEE W W g fed )

@Rt @ fw &
g woft ok § o Foreet o< & wwman
¢ o€ s fear T § Wi oy
NG AAA HATHT AT A IW T W
T &, f faeet & gt & o gfom
TerTa # WA R T ag R F N
¥ It g farerre et & fir e sfers
X 778 | o WY s re o §
Y AT TS 9T A7 § 9 IR TR
TIER FT IR § | 7@ @ 9T
@ ¥ N ¥ The Punjab
Village Common Lands Act &
ag agm Ot 1 agt o wow F Oy

R W & ot ok § fe oY e
¥ Ay el § zwwr wrfew g 4
® wwwar § g @ fafireee age Wy
sTy¥emwerr Ay dwv o ¥
T @ oAz WOk gUTT wT BN
wifgd a1 f6 v anz T e ¥
ST & FareiE g qwdy o )

g A YU W AT § 0w
Wi sty & T g § o QW
dar ¥ g ¥ [gel ¥ ove aoww
T T 9 § | 416w qgS dewidz
& qgFR & (wlEwr arfemd 7 ot qogw
w4 AN awew dewie duw
wirg & fad ¢ suidl ot § fe T
w97, TR Arae 9dE 9,
wreTa 3T 9T 7 Fad faederd wr
g% ¢ wfew aga A g qv At ¥
T AET AT T ¥ W g g W
e G R R R &
e mEferorwdar
fox #8 Ot my 1 qefes @
6T § | ITH W T AT Hqrfew
£ 9 a0 & WS w1 W w T § 1 A
& w & ag T 1t § fw faw i
ff‘]’t!“ L,000 m 8,1‘[3 Y000
% ¢ A g @ @Y, o
TR @ & g1 gudr Aoy & ma ¥
wu wrfg=ae #7 g% § O wH v
fis sorrar fea o ¢ qom & g
3 o g, D faeh ¥ A @
ar & qawan § 6 agr st $r€ sperrar
@ femr s wfgg

wa & difar #r avw 9v g g o
a8 ¢ G T A R, Wy A ¥
® & 7 A o) fe e ded oee @
wrag st feet & g8 fr At gt
et faw & o e ¥ e b
T WAL w1 AT oy R
7 faw § ST W A 7 @ Ak &
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Wy efw el giw frfrer e
& & § wwwr o ofY cuy wwr § fw
wg W WY T} € s Ty g e R
et o g€ & 1 v vl der ¥ W
wrr o wy Wl o Ay OF AR W
faw Y vt ag feelt Rz ¢ wwr @l
o gfraw Fodw § 37 w W @
oY srvar @ o oW gy WY e sda
N awr qul 2zw Wy oy awi  fw
tfed ag o w1 e @ oy anfearife
! wmar § dxw ¥ il ww

W awmm or i aa v aE
forw ot qW wrer A 9w gut & ) Oy
TR A TTET A L
THR wg fF e wwEe teuk @
qgs forely oY Wi oy dve gk &
€ T ¥ Iy w7 X fagy w7 o
R LR R R e R
wgr a% 4% ug fawr =0 foar @ @
awaT F v o qRteer faer o w=r 2
WY AT I A TART W7 G AT AIT
waTd | ag w7 § fF awwT 0 WY &
e w i fiwmw kg @
W § Ju% wfew oft wde i v
o AATE 12U WX 9 WRET R4S
¥ 0w & g€ § o W el fem
T} ) WY TS Y, W Y ¥ AW
FH N T s qgr am@m A
qa1 <7 e e, teuv & @
oY qg ST A & A A | gy S
Ay grar @ %o YTk ¢ ¥ ) @R
% i g s @ oA T
W § A Y AR Ay W W
A EOT § ) W A S I T
W® W g (Superfluous)
§ < A v &

ty e & art 7 off qg 9 w0
oy § st waman war § e agr o W
€8 wix v e g€ ¢ 1 dfeT g
819 L8D—7

Qe ¥ gw-wATY ¥ oY § I wy war
qt Y urft § | vwE feT § —

“Nothing in this section shall
affect the Interests of a bona fide
purchaser for value in any land
referred to in sub-section (1) m
respect of any sale made on or
after the 8th day of January, 1957,
and before the 1st day of January,
1958

agr a% s & oY, Qeye ¥ a Wi
L wEA, s ¥ 9 A wie
o gt @ arorew gt &, ww o
& FTA SR 9w Ag) gem | xated
foaar WY ewmw WX faw wdd ov
+# faar o wway a1 @y ow wilfen faw
# fear o @ 1 afw & Y o g
f& T seww 3 Y A8 wfed w0
TF AT X qg A ReRY F W
& ¥ 9128 g 1 @ § Wife v SR
® FFTq G @Y | qR Y A § e
AT S W SR SRwEw anm §
fam & w937 & 797 & &% g1 W )
afes famm o q@ 7 yfagee ¥
AT, IR ¥ qTaw A A w
T & 97 a9 ¥ qg FT g 0 f i
& AT AN AT 97 &F | AW A
T ¥ F w1 wHG WYy G
AT FAET I WX 9 FA7 e
oy e w7 ¢ ¢ f§ W ¥ o |
sew fon wfgd | @ T O
gt ) W & IRy S JEy faen
wifed

16 brs.

# ¢o faw 7 0% 9 i w0 Twan
7 fom & avw g7 aaewr o feard
Qe yeR T qgk witfenr fw
¥ sy 13 § o e frfame o &
¥ 13 | WA W (4Y) ® AT
feqr v @
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[Q‘{t*o‘i’]
In clause 13—

“(b) the transferor shall be left
with an uneconomic holding of
less than eight standard acres in
the Union territory of Delhi:"”

e firefy wrdig wdrer Y Ay 7 A
w17 ox fis ¥47 IO < RwE Y
& war w1 fere g 7 1 & Y e
fie ag #% w7 ( cover) gmr
o f & wrg ¢ a1 Y EeeE o
€ Y ST Ty dwm AR A ww o
w3 T ¥ (case)
W ¥ et W g fafrex
aTew & wwar § s @@ T qEoag
¥ waifie wYE o wrft 3 ar ¥ e
g w1 afaw § o fs fasger o=-
wafas e § W gro s
forg & om0 wg W i & w I
wix & weAET perafaw gifesT @
AT AR wR™
sifio # wg wnfafeeers (quali-
fication) x ¥ ‘& wEx T WA
q¢ wFTae gt st § woAt A Y
A 7 o | 9 g wfes §, i
e aEw ® S weae T R
oW & wliz woe A o 3w
st wrd wred woft i w I e
fieft gt QM 97 AT R A IR
wre e Sesm ) AT W
fer & A ag & qoT GEr R 0 AT
Ty, Y wEfe faer @ 99 ¥ w40
Farwm () Naw i w
gwr & fv g forw avg & S o
T G W T I A § I avE
e gu I rom st die s ¥
W 9P ¥ Zo dre T o FYETT
# o Wiy oAy &, W ¥ AT W@
drr & Wi

Aol % a7 faw 51 qadn
war g

¥ro gefter wrre : vy wngw, 4,
o & o 1w s & sperfeee e
et g, ot T @ & wilde ¥
w1 oft qer vy oft 3 wnft ot A
wff, I & A fewrr ox gy Qur W
g fie wrae 3 ' foerst e W
o ez agi vt AT §, 3@ o et
ey i mafram
aq ey ¥ fawdly @ & ow v fewnsd
ferstars @@ T At | I ¥ g enfew
ag ot fir fewely & o gy &t Wy
# 37 % wfiw e o e it &
AT A A ATERNT *T
% | TR IW ¥ 1Y § q 5y T
wfafadfreat warf of @ ov W
wfafedfed & W aiw o W@ Ay
mfaa w7 fad 1@ I W IW FER
¥ vt 2 fagy wRT | 9w aWw Gy
ma W 2d 9 o & v dfafne
wr afefrbey iz o 7 ¥ T
a7 | S R AT LY Ay o A d
RIT 8 I G W gy fe o
afiF wir ot o orw A af syfafe-
ffeat d w2 §, 39 7w o
far § &Y f6T wror o7 @y Y
TRt WY A A 7 IR ey Afe iR
& % @ AN s o gwrg Adr
oY et o | v Sy WY A gy W
¥ faeeft Farm oy WY feedy Ao
g qten awwr s 99 qxg At o
fr sy swe e R fogr g
% getenr oy €t fr 3% qug e F
@ e greTET g W@ 6
¥ § w N o 3y g
¥ ¥ oo oy Y | gy g
afesewrs spfta ff oY 37 o grremr
Y fd o & o o g R
qrg WA ¥ N fewrer vaw @
¥ it & mfers a ad * T WY
ve ¥ W gw Wie afee W



243 Deihd Land Reforme MACGHA 21, 1880 (SAKA) (Amendment) Bill 244

o §f 7 fir a7 ol & & @
G | O FTC WY W Ty aaTe AT
eI & W W & ik g S
¥ ¥ ard I wY AR T 7 0
firar fe o1 gy wiNt WY e 31
ot araerwar aff § wite o aiay &
o vy ffy swre & WY wrde

aff Y g & 1 Fograr oy Wi W
¥ wT A ger |

o T ALY W OERE W A
el ¥ wd & gy wOx FAer
wf ff, a7 8% ¥ wx oF ¥y W
w0 GOw &Y T8 el | I W oW
gy wry 7 cuted xw wiese § @
mr fie M AATHRE FFEE O .
dfifeae # gy 97 ¥ ofr g § wfaw
w3 ¥ gefem o< fegr s AR e ¥
arC R &€ 59 7 JSATAT F | HUC
Y WY 9uA & W 99 31 69
eyy ¥ Wrogd v AT QR W ot
Ty 3 i & foam i iz s
gt aw w1 gy o o fa o
g3 AT FT FAT AG ISAT | W qATA
g & o oY o9 ¥ g1 Q@ F F WA
Nreerfafic i w s mrgr @
qg AT w1t § e vw v a9 i
e g 39 wix O £ g aEew
w3 § W 7 g fedt ww #Y e A
TR | W ¥ fod o o W fadas
FoRaagag —

“during the periods specified 1n
sub-clause (b) of clause 5(u)

e A(n) ¥ aw W ()
¥ o fifre @, ag & —

«v.."during the period com-
mencing on the 20th day of July,
1954 and ending with the 27th
day of October, 1958.

WX N TE 0 AATE LexY A 30 TR
WU IS W g WX D am v R,

seerfrag T € s Jpar @t
T ¥ 'Y 0w ) %19 A MR
fear WX 39 ¥ g ¥ alx we

n’?ﬁ%—@&mmﬁﬁmw

Y FAT ¥ T wgA § A W A,
et wr g fas < T w e
5@ g Wik a¥r ffae & a5t &

;
1
:
1
i
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[ wro gafrar arae ]
oy <mafe § W gy o e

W wrar § fis dur quwd gu oW W
wfwre w8 )

Mr. Chairman: Now, Shn Vajpayee
[ hope he will take some five minutes

Shri Vajpayee: Not five munutes,
but a little more

Shri Panigrahi (Puni). This will
continue up to 5 pm

Mr. Chairman: I do not know how
much time 1t will take How much
time will the hon Minister take?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar)-
The whole Bill has to be finished
today, by 5 pm I shall take only
ten minutes now, not more And
clause-by-clause consideration also
has to go on

wgr A% ty T wt faduw ®
ey W w1 9 § 9% & et W
werix & dfex it ag s v
# i 5 gfw gue § st v
g T FTHTT XHY A% F O fardaw
Wi &t & wawen § e ¥w fadaw ®
1 fait ¥ ford QT o7 WWAT Q0 417
FoeTe e G fadg A7 wwdr o for
& f§ w2y Ay o @ e T
e e fes ft & aritor ek 7 fir guTY
&7 G & 37§ X6 W7 0 Wqy-
w<w far amaT | @@ afe & gy fadwe

oo & fad ok ow wd wqn W
fawz &, Rur sy W & o wewr o

TF I ¥ WX ¥@ ' 7 frae
95 wyr gt § e ey ol tene ¥
e R vty A & wRnky oy gfir
I H ¥ v we ok I wdw
woer g€ § O 9w W Srgeeam
fearmr g v maopd gy &
fie yifir #Y iy wdwr @R F O &
fad #t, 37 & ford g fadgw ov &
*9 7 foray o7 TgT & | WW W wOwTC R
X ¥ wrpT Ay S 8T W AT
farw ¥ fir onfrare FearY Y srey
& a7 ¢ @ T A% TANTH F qET
T @Y T TAT §7 q¥ I qy A
a@ faeer wfgd Y 3 fe fra®
sfafaa & o7 § 0 G $ e &
fod feft wee dr e 1w arfaese
frar &1 WX & wawar g f ww aae
F ot TNT THO & o AT verr §
] wirer frgr s afgd

wHaeHIm e e awF
oY aorr qf § 39 7 35 Gy v ofr §
form qr AT Y & W w Faduw &
R W qfa I A a-
saufree qoaw % fad fegr man § aw
A T W A wrdr wF § e
T 3% 93 & A aré § A I wigna
vy, T fardas 1 et & w0
¥ wr ey A€ v | F wwen g e
e ¥ oY a9t § fest ;v qfosw
# qore Jfw w1 I7os @y § wowm
30 qr &t @ @ ¢ A 3@ a6 A
o | enfaw far arar nfegd o

gy & ZFvoET A1 i I o =
§ 3w ¥ fedlt Y weritg 78 ¥fea gfom
e Ry R TP EvEn @
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iy gfy | o{fir 7T St ardr wor & e
o wifgd 1 99 & fart g, dw ok
g W srawgwar gl Wi fer
e wvawar & 39 qfa W v f
wr gy ?

s wgy arer § fe TR wide ¥
werry & warla fow o fe g9 aeeit
& wvi ¥, qufy o wwa it 7%
s # § difam § Wit @ foias
% 39 & agy qoby ot €, 39K wg
war & f - wgerd sfafaar @€ sodd
¥q frdew § f& v gt &t iqfa
TR w7 IPW I WY wrwtaw sfrss v
gy § oY e umaeas § @Y fee gfam
i I AT WETT & T e
arly 7 a7 afes oY wmfer
Sl g 39 7 7g AR g WA |
worw § W fr I WY ffw & st
& sfaest wr § o dfeT My @
gom g foifer s Sefer
&l § wge A A AW w7
TF i AT g TEW, 7AEY
& AT | WA T U § g
gfeomt w7 sfesst s &<an & & o
fragr & 6 @ & ag ww & ¥wW
o AEY GV W Jeqra IITU § AY AT
fAmiT @RI T
e & T8 & 1| W W fadaw
¥ wfwwaw oa & @b fwifa
aft ¥ f & &Y f wwwar g e ag weTe
& ford el arer A & 1 & Ay Frgt-
fagt fafd | 2 Faam &
I R T e ¥ g § a@
awdt § e ofa g & arit figd,
ag I8 w1 Ifa@ gui w 9% arfe
IWTET AT W, T T w1 f qHwT w;
wTagwar § |

qutfewr 3 & wow 7 W 3w
wuf &) 7 § 1 g dfawm & qwnfedd

ot sy § ot & v g e g R
% ¥ wadta o pwrfasy oY g it
kg i o W@ g N
Ferd g St gt & ) ST Y g st age
v ¢ 1 qwfad & g7 agrly wifgd o
g qnfad 7w o% guTE aware
N ez e anit 81 o
foam & anfitr «fr oy oY aowTT CR-
T ST a4 A gwrfas ¥t 7T w7 @i
o o fadgs § g9 Y Al )
7g <aweqr ¥ { forw ¥ for i qar-
faor ®x foar amg & 99 w1 ST
fearat & fasg ¥t frar o awar &0

QT TE &Y AT U §  qurn
w grew § R gwwan § fw aefr Sy
= fad fF = s e 8, o1
I ¥ gz faoeit ofgd wix ¥
& 8x% a% & Adt afer @ fadgw
IR TS N W ug o
2T A oW 7 fedt ® w8 afa 7
gt fgd | @ @ ¥ wiws Q@ @
g9 T wgm ¢ !

Shri Datar: While I was following
the argumenis and the points raised
by hon Members, I was surprised to
find that some hon Members had
suggested that the Bill had not been
sati-fying the legitimate nterests of
the cultivators or the agriculturists;
on the other hand. another hon Mem-
ber suggested that the interests of the
urban area in Delln ought also to be
taken into account so that ultimately
the prosperity, as he suggested, of the
whole nation had to be duly consi-
dered Now, m between these two
circumstances, we have to find out
what 15 the best and what ought ordi-
nanily to be the priorities for consi-
deration

So far as these villages, the rural
areas of the Delhi Administration, are
concerned, naturally we have to give
the topmost priority to the interests
of the agriculturists or the cultivators
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[Shri Datar]

Let that fact be made very clear, that
though, so far as Dellu 1s concerned,
to a certain extent some special con-
siderations have to be taken into ac-
count, the most important priority has
to be gpven to the rural population.
That 1s the purpose that was before
the Dellu Legislature in passing the
Delhi Land Reforms Act, 1854 There-
fore, as the Home Mimister pownted
out this morning, this particular legis-
lation 1s, as a matter of fact, one of
the most progressive, if not the most
progressive, piece of land reform
legislation m the whole of India, I
would request those hon. Members
who have not gone closely through
the provisions of the onginal Act of
1954 to see what revolutionry changes
have been made for the purpose of
mvesting cultivators with proprietory
or bhoomidar: rights. You will find
that the Delhi Leguslature went to
the farthest extent in giving very
important rights to different classes
of cultivators, and, therefore, to that
extent, all that has been done has to
be considered as a piece of highly pro-
gressive legislation,

May 1 also pownt out that 15 villages
had to be kept aside or excluded from
the operation of the Act of 1854, be-
cause 1n 1956 it was considered that
they ought to be excluded in the in-
terests of the development of urban
areas, because the Improvement Trust
had either issued notifications or de-
mred to have all that area for the
purpose of developing Delh: 1tself”
May 1 also point out that the area in
these 15 villages was fairly large?” In
fact, m this area there were 2068 acrcs
of waste land, 1951 proprietors and
1585 temants or occupants The
acreage held by the tenants was 2656
and by proprietors 6420 Therefore,
this was as very large extent of area
to which the Act of 1954 had not been
applied for the consideration I have
already pointed out, namely for deve-
loping Dellu through the Improvement

Trust. But when it was found that
there was no immedate prospect of
using this particular large areu, natu=t
rally Government had to conmder the
quesuon of allowing the cultivators 1o
have the fullest benefit under the Act
of 1054. That is the reason why on
highly equitable grounds and in the
interests of the agriculturist popula-
tion this exemption has been removed,
and I am happy that at least so far
as this portion of the Bill 1z concern-
ed, it has been welcomed on almost all
sides except by one hon. Member who
contended that the development of
Delhi should be taken into account and
this exemption ought not to have been
taken away because ultimately, ac-
cording to hum, the prosperity of Delh
might mean the prosperity of India.
To a small extent, thus 15 true, but thus
prosperity of Dellu cannot be set up
against the prospenity which we de-
sire the agricultural population to
have That 1s the reason why it has
been found nececssary to remove this
exemption and to have the Act of
1854 apply to all these areas

Now, during the intervening period,
certain events have happened They
have to be taken into account. So
far as these 15 villages are concerned,
they ought to get all theiwr rights on
the footing that the 1856 Act had not
been passed, that 1s, their rights have
to relate back to the date when the
Delh: Land Reforms Act was passed.
And for that purpose, it was rightly
pointed out that if there were decrees,
then those de.rees also would have to
be annulled by the legislature with a
view to give effective benefit to the
people of these 15 wvillages But o
there are any transfereces for wvalue,
without any particular notice, because
they did not bclhieve that this parti-
cular exemption would be taken away,
then according to one of the most im-
portant principles of law, if those
particular transferees are bona fide,
naturally their interests have to be
protected.
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1837 hrs.
[Mgr. DeruTY-SPRAKER ™ the Chair]

+ ¥ I fail to understand what Shin C K.
Nair means when he says that the
vendors or sellers should not be pro-
tected, if, for example, there has been
a particular sale which is unconsciona-

ble, 1t 1s open to the vendor to take™ ‘mﬂoh should be pad

action agamnst it and to have it set
aside” under the ordinary cvil law,
What happens s that whatever might
be the particular facts of the case,
ordinarily a vendor receives some
conmideration and then only parts
with possession or title Therefore, it
15 that the question of the honesty of
transaction comes 1n so far as the pro-
Jecfun 1o he gvev jo 2 homo  fde
purchaser or transferee 1s concerned

Shri C, K Nair: What about the
motive of the seller”?

Shri Datar: So far as the law 13
concerned, the motive 1s entirely im-
material I may repeat that if a parti-
cular iransaction 13 unconscionable,
we have got provisions under the Con-
tract Act under which such & sale or
agreement, whatever 1t 1s, will be
set aside That 1s for the purpose of
safeguarding thc legitimate intercsts
of a person who cannot protect his
own mteiests or who falls into the
clutches of another person, namely, a
purchaser But here we are concern-
ed with the question of bona fide pur-
chaser and the word bona fide 1s there
to show that there cannot be any
unconscionable transaction as such
That 15 why that expression has been
used Therefore, their interests have
to be protected consistently with the
other overriding interests of the per-
sons m whose interests the legislation

1« to be passed

Shri C. K. Nair: Is not this word
coined to camouflage the intention of
the legislation?

Shri Datar: I am afraid there is no
camouflage Let not the hon Mem-
ber go on with the feel'ng that all
this has been a camouflage It is en-
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tirely wrong; perhaps it is an uB-
healthy view that he is holding.

Then I would make a reference to
Shr1 P 8, Daulta He contended that
so far as the waste land mn the pos-
session of these private persons was
concerned, when 1t had to vest ;n the
gaon sabha, a larger amount of com-

he stated ten times the market value
or some such thing I am afraid, here
two circumstances should be taken
mto account This 18 not an acquusi-
tion by Government for public pur-
poses If the land 1s not a waste land,
if the land 1s duly cultivated, then 1t
cannot vest in the gaon sabha at all
Secondly, here you will also kindly
understand that wfien (fie fand 18 a
waste land of a private owner it does
not go to anybody else for any parti-
cular purpose, but it vests with the
whole body of the wvillagers called
gaon sabha That i1s one of the pecu-
harities, onc of the special features of
the Bill, that the waste lands, if there
are any in a village, ought not to re-
main as waste lands but they should
be used for proper and legitimate pur-
poses That 1s the reason why one of
the most important pownts in the Act
of 1954 was the creation of gaon sabha,
Therefore, all these waste lands go
only to the whole village as a unit,
and the umt includes the farmer, the
owner or the cultivator of the land if
at all he cultivates 1t Under these
circumstances, may 1 pomnt out, there
1s no substance in that particular con-
tention

May I also invite his attention to
the analogy of Punjab 1itself where
such lands vest m the gaon sabha
without any compensation at all? Let
not the hon Member forget this parti-
cular circumstance

The third point he made was that
interest should be paid at a higher
rate Now, when the amount of com-
pensation 1s not paid until it 1s paid
interest 1s at the rate of 2§ per cent.
This 1s the rate of interest that we
have accepted from the UP law on
the subject of abolition of zamindarl
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{Shri Datar}

system and land reforms. Therefore,

we are in good company s0 far as the
question of interest is concerned

Then, Shr1i Radba Raman s just
going to move a particular amend-
ment I am gomng to accept the prin-
ciple of the amendment and I am going
to suggest certain amendments so as
to bring it in hne with the spint of
this Bill One hon Member, I think
it was Shr1 Daulta himself, was very
nervous that I was going to accept his
amendment May I tell him that here
we have to take into account all the
interests which were advocated by
another hon Member Therefore, that
amendment will have the effect of
protecting such transfers for non-agri-
cultural purposes that have taken
place up to October, 1056 This was
the date on which the earlier Act was
passed Then certain difficulties were
created There were some lhtigation
etc and on account of that nothing
could be done ‘Therefore, this 1s a
material date We go back until that
date—not only to the time when the
Land Reforms Act of 1854 came Into
operation, but even before The oh-
ject 1s that 1f due to ignorance of what
18 going to happen in the future cer-
tain transactions have been made
certain lands have been sold in plots
all those will be saved, especially so
far as uncultivated lands are concern-
ed if they are for non-agricultural
uses  Naturally, as [ have pointed
out, bona fide transferees have alwaysz
to be protected That i1s the reason
why I am going to accept the amend-
ment of Shr1 Radha Raman with cer-
tain verbal changes

‘Then there is one more amendment
namely, smendment No 6, which I
am going to accept It says that all
rules made under this Act shall be
laid for not less than thirty days
befere both Houses of Parhament, and
it will be open to consideration or
revision if found necessary by both
the Houses of Parliament

80 far as other portions are con-
eerned, I may point out that we have

(Amendhmont) Bil 344

in the wording of the two Acts passed
by the then Delhi Legislature regard-
ing the exact composition of a gaon
sabha, whether it should consist of all
adult residents of the place or
whether 1t was to conswut of all the
vovers On wceovunt of thos wentigorky
which remained there nolhung could
be done That 1s the reason why
this particular Bill has been brought
forward with the object of remov-
ing this particular discrepancy,
and for having a uniform provision of
law so far as this is concerncd There-
fore, I would point out that the soconer
we havce an enactment on this subject
the better

Shr1 Vajpayee contended that we
might wait till the question of ceiling
itself 13 settled That will be duly
considered And, as the Home Minis-
ter pomnted out, 1t 18 our desire f{o
have an amending Bll as early as
possible—if It 1s possible within this
session or at least during the next
session That 1s our object But, it
would not be advisable in the interests
of these people—espec ally the willag-
ers of these 15 wvillages—to hold up
the whole work. the formation of the
gaon sabhas and also the bhenefits
made available to the people concern-
ed

Shri V. P Nayar (Qulon) Have
all the points been covered?

Mr Deputy-Speaker: If any be
made that can be covered later when
we discuss the Bill clause by clause

The question is*

“That the Bill further to amend
the Delh: Land Reforms Act, 1954
be taken into consideration™

The motion war adopted.
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Mr. Deputy-Speaker: Is Bhri Sar-
hadi moving his amendment?

Shrl AjJit Singh Sarhadli: No, Sir.

Mr., Deputy-Speaker: The question
' H

*“That clauses 2 to 4 sland part
of the Bill."

The wmotion was adopled.

Clauses 2 to 4 were added to the Bill
Clanse 5— (Amendment of section 7)

Shri Datar: 8ir, 1 move:
Page 3, line 22,—
for “1058" substitute “1950"

Shri Radha Raman: Sir, I move my
amendment No, 3.

I beg to move.
Page 3, Lhine 10,—

for “during the period specified 1n
sub-clause (b)" substtute “up to the
27th October, 1956,

Shri Datar: Sir, amendment No 3
requ.reg some change

Shri Radha Ramamn: If the hon
Munister reads the amended form I
may accept it

Shri Datar: [ would accept 1t in thi
form

(1) In page 3, lines 6—8,

for “during the period commencing
on the 20th day of July 1854, and end-
ing with the 27th day of October
1956," subsnitute “at any time before
the 28th day of October, 1956" and

(n) In page 3, for l.nes 9—10, sub-
stitute “(c) acquired by a bona fide
purchaser for value at any time before
the 28th day ol October, 1956, for
purposes other than those mentioned
in clause (13) of section 3.

Shri Radha Raman: I find that the
purpose of my amendment 1s served
by the amended form which the heon
Minister has read out, I accept it

Shri Ajit Bingh Sarhadi: Sir, |
Mmove:
Page 3, line 8—

for "27th day of October, 1056,
2ubstitute ‘3lst day of December,
1988,".

1 have sought for the extension of
the date to 31st December. 1956.

Shri K. 8. Ramaswamy (Gobichet
Lipalayam) 1 have an amendment
No 8

Mr, Deputy-Speaker: But that does
hot relate to clause 5

Shri C K, Nair: I move my amend-
ment No 9 1 beg to move:
Page 3,—

ot fines ¢ and [0
Mr. Deputy-Speaker: So, amend-
ments Nos 8, 9, 3 as amended and 4
are before the House now Should 1
put them to the vote of the House?
The hon Members have already
spoken

ol AAW ¥ WT  IIAH WERA,
T A AT FT I FET §, § W T
fay w7 g Wk 39 & fad o fady
oo @ e oY femrw @ 37 9 o WY,
wY dar fF qorc wA & a7 sy
wTar §, agy R T § fear
fog soiterQ 3 gy A o g =
srdwr 3 ¥ 97 g qeT [ T
i dsmgasmg R wagw
rIRT N Iame o
w2 gt A YA & uRe femw
& &3 § At wofiT f—F s iw
are o O 1w w6 o a
W § —3 & §OW 7 JHRa A
faer wT 37 fewmt ® 1@ @ o aa
X foarfd g wim & o
I W K T @ Ag I A w9
9 & ¥ &t 7g wg ¥ 6 39 5 sura
wefer fordelt | ¥ g & g & el
g feqganamar-
WA i ey dwew
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[ o orver wmec }
@ wHR wfs wiod * I Fox
it #Y dw fear § WK QF agw Oy
g war &Y and |} wg g fie
qerfta 7oAt € W Al e dw &,
e IV w
FOYT w7 wwre w2 )

st wo fwo dtwwr ;e fedy
wfrec grgw, qR fafres agw & A
wary ot ag & gu @ § v gee W
q7 | Y@ oy ¥ A A A9 AT aww
dwr witew A W@ ¥ €
fafreet e wqw 5 & ol wg
¥ ¢ 1 39 ¥ I ? @ faw w1 faegw
fpreft 7t g Wk N w7 D
wife fawr w1 wwex 941, IR
fieger &8 @ Y o i
mfewy J smir T 7 gfew & 4@,
ag gw dwe g e o< fas i )
? gmtaw dwx ¥ I qafes
gf ot ey oo g FH o A
e qur ) frw & AT AT TR
w Ao foar a1 &% | W@ GHEAC B
T FR ¥ A% W R W AT
T T @ W@ ¢ WK 9 Wi
WIS BT TR ATGE TG L )

ot wo § wrIC . AT FYAT 4G &
fis xw wieAe F @NFT ¥ J Wi
s A | e de § o g
o1 w7 A AT Iy IHAT FrEwR
firar war & 1 & g v g Fo e o
wram §? & qgt 9T ATHE qFA
AT A I Q| T FA
% wx Dmewe A 1 Ty v
ik ¥ W e g2 zwe AR ¢
we ¥ dGT T@T W T @A
vo § agr ¥ g 3 ¢ o e
frrrwe S et @

¥ § & gerawr mff, gaTer Qoo g
¢ fe A wffare ww wepr ¥ Tow
Wy v ¥ o, fedfre ookt & fd,
wifewr wad §, 37 & foars w9 W
FAL? o qud wwy ¥ frd qon-
fedi # fomye vt o Yfow v G
I ¥ Fed wra @ war frar 7 ongt e
vt w7 aregw 8, 9@ & ATy
® AT @ daF A o wrar &)
TN I & TR aT o &1 oy
IY Wt ¥% ot § o 39 v der o gaw
w3 foar 1 39 4% w1 gRae wrfe
s E? Wy T e HE §
& wreeft § 1 T T anfir § A
Iq w1 wadt mfers i e g
¥ qre areft orsfrr § o o & oY qonfR?
)t g% ¢ o g9 W afoerd W ogE
TEIT A | WEAH A QAT WX
e A gET ar oy ¥ ¥NF
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? 1 et agm & ol 3@ A A @R
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garw 7g ¢ e onfee werer Y
A & 77 19 1 W ¥ g
o fs o Aravw onffere §
I £ T I9X w7 gE 9T v A
oY 9 EW 9 Yy 1 w3 9 Wy
&% T A g8 qaax T« e g
vaY § wiferamiz 9 w1 o Wy & ?
I Y g W AT o X R ?
o where & s aw § faw @ wdw
qwifgt &1 frany &3 & fagd woly
ity ¥ Y v & foay ) W
wamft & at ag dar arly ot wfy
¥ #rva § wg five W ol wifid
Wi dar fs gt qlawv R egr
fis g & ot g faer o qwee o
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T8 g e T Y fedir e €
wwfrd o wivie oo oo o @
e g d v e A v g

Shri Datar: May I pownt out that all
the hon Members who have spoken
are under a msapprehension so far
as the acceptance of this amendment
is concerned The amendment 1s for
the purpose of removing all the diffi-
culties, legitimate and proper, and not
otherwase,

I should also Lke to add that for
the purpose of making Shr: Radha
Raman’s amendment clear, I am
adding the following to clause 5 1
have read only one part of the amend-
ment What I propose in this amend-
ment 1s a shight change mn sub-clause
(c¢) The second part of the amend-
ment 1s.

Page 3, lmnes 9 and
clause (c), substitute

“(e) acquired by a bona fide
purchaser for value at any time
before the 28th day of October,
1956, for purposes other than
those mentioned 1in clause (13)
of section 3"

In order to clarify the position,
these two amendments must be taken
together

Mr. Depoty-Speaker: The question

10, for sub-

Page 3, line 8,—
for “27th day of October, 1956”,

substitute “31st day of December,
1858"

The motion was negatiwed.
Mr. Deputy-Speaker: The question
is

Page 3,—
omit hnes 9 and 10

The motion was negatived.
Shri Datar: That means sub-clause

{¢) of clause 5(¥) (u) remains as
it is

Mr. Deputy-Speaker: Now, I shall
put amendment No 8 of Shri Radha

(Amendment) Bill 280

Raman, as amended by the hon. Minis-
ter The question 18

(1) Page 3, 1n lines 6—8,—

for “during the period commencing
on the 20th day of July, 1954, and
ending with the 27th day of October,
1958."

subststute “at any tume before the
28th day of October, 1956,

(u) In page 3, for lines 9 and 10—

substitute “(c) acqured by a boma
fied purchaser for value at any tume
before the 28th day of October, 1058,
for purposes other than those men-
tioned 1n clause (13) of section 3"

The motion was adopted.
Mr. Deputy-Speaker: The question
18,
Page 3, line 22,—
for “1958" substitute “1959"
The motion was adopted.

Mr. Deputy-Speaker: The question
15

“That clause 5, as amended,
stand part of the Bill.”

The motion was adopted.

Clauge 5, as amended, was added to
the Bill

Clause 6— (Amendment of section 11)
Amendment made*
Page 3, for lines 33 and 34, substitute—

“6 In section 11 of the principal
Act, mm sub-section (2), for the
portion other than the proviso, the
following shall be substituted,
namely —"

[Shn Datar]
Mr. Deputy-Speaker: The question
is:
“That clause 6, as amended,
stand part of the Bill"
The motion was adopted

Clause 6. as amended, was added to
the Bull

Clauses 7 to 11 were added to the Bill
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Clanse 18- (Substitution of new sec-
twon for section 13)

Mr. Deputy-Speaker: Any amend-
ments to clause 127

8hri C. K. Nair: I want the deletion
of this clause

Mr, Deputy-Speaker: When did he
give the amendment?

Bhri C. K. Nair: Just now

Mr. Deputy-Speaker: That cannot be
admitted unless 1t 1s acceptable to
the Muinistez My dafficulyy 1s that the
rules do not permut me

Shri C, K, Nair: I can speak on the
clause This clause puts a restrichion
on the sale of land by a bhumidar who
possesses less than 8 acres In a cty
like Delhi, especially in the periphery,
there 1s a great race for the purchase
of land The poor kisan cannot make
himself self-supporting with B acres,
Janless 1t 15 an economic umt If he
sells even one acie, he may earn per-
haps Rs 10,000, wh.ch he can invest
In some business and carry on his
lhivehhood So, I wonder why this
restriclion should be put on the poor
kisan who owns less than 8 acres of
land

As a matter of fact, there are many
people who possess> less than 8 acres
But this restriction 1s put on those
who possess more than 8 acres, but
still are prohibited to sell land which
may reduce their possession o less
than 8 acres So, I appeal to the hon
Minuster to rcconsider this matter
After all we are not gomg to gain
much by this nor are we going to en-
courage culuvation Of course, we
are very much mterested In agricul-
tural production, but will this small
restriction on the poor land-owner
inerease our production much® The
hon Mister may kindly reconsider
this

Shri Datar: May I point out that
what the hon. Member has suggested

(Amindment) DR ala

will do the greatest disservice to the
agriculturists? The desmire s that
they should have a minimum acresge
of land with them for agriculture vy
That 1 the reason why there
has been a prohibition in respect of
transfers below 8 acres. As you wll
find, these 8 acres are “standard acres”
in the sense that theiwr quality, yleld-
Ing capacity, etc. have been taken imnto
consuderation The Act makes
it clear that the desire 1s that it should
be an economic holding for a proper
livehihood of an ordinary famuly of
about 5 persons So, the hon Mem-
er's suggestion cannot be accepted

Shri Radhs Raman: 1 want a word
of clarification

Mr. Deputy-Speaker:
Min ster's specch”

After  the

Shri Radha Raman: Yes In the
case of less than 8 acres of land, 1s
acqu sition by the Government also
prohibited?

That 1s an entirely different ques-
tion It will be governed by the
Land Acquisition Act That s en-
tirely immaterial here

Mr Deputy-Speaker: The question

“That clause 12 stand part of
the Bill"

The motion was adopted.

Clause 12 was added to the Biil
Clauses 13 to 18 were aded to the Bull

New Clause 18A

Shri K. 8. Ramaswamy: I have got
my amendment No 6

Shri Datar: 1 am going to accept 1t
Shri K. 5. RBamaswamy: I beg to

move

Page 7~
after line 11, insert—

“18A In section 191 of the prin-
cipal Act, after sub-section (32)
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the following sub-section shall be
added, namely:—

‘(8) All rules made under this
Act shall be laid for not less than
thirty days before both Houses of
Parliament as soon as possible
after they are made and shall be
subject to such modifications as
Parliament may make during the
session in which they are so laid
or the session immediately follow-
in' o

Mr. Deputy-Speaker: The question

Page 7.—
after hine 11, mngert—

“18A In section 191 of the prin-

cipal Act, after sub-section (2)
the following sub-section shall be
added, namely —
‘(3) All rules made under this
Act shall be laid for not less than
thirty days before both Houses of
Parhament as soon as  possible
after they are made and shall be
subject to such modifications as
Parliament may make during the
session m which they are so laid
or the session immediately follow-
mmg'"

The motion was adopted

Mr. Deputy-Speaker The questio
1%

“That clause 18A stand part of
the Bull”

The motion was adopted
Clause 18A was added to the Bill
Clause 19 was added to the Buill

Clause 20— (Certain decree. and
orders to be null and voiud)

Amendment made
Page 8, lines 16 and 17 —

for “on the date of the commence-
ment of this Act” substitute ‘“1m-
mediately before the date on which
this section comes into foree™

[Shn Datar]

(Amendment) Bill 264

Mr. Deputy-Speaker: The queation
1]

“That clause 20, as amended,
stand part of the Bfll"

The motion was adopted

(lause 20, as amended, was added
to the Bill

Clanse 1~ (Short fitle and com-
mencement)

Amendment made
Page 1, line 4,—
for “1958" substiutute “1959"
[Shrt Datar]

Mr Deputy-Speaker The question

“That clause I, as
stand part of the Bill”

amended,

The motion was adopted

Clause 1, av amended, was udded o
the Bull

Enacting Formula
Amendment made
Page 1 lime 1 —

for ‘ninth Ycar"” substitute ‘Tenth
year”.

{Shm Datar|

Mr Deputy-Speaker

1%

The que-twe

“That the Enacting Formula as

amended stand part of the Bill"
The motion wa« adopted

The Enacting Formula av amended
was added to the Bill

The Title was added to the Bull
Shr: Datar. 1 move

*That the B.ll a» amended be
passed”
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Mr. Depuiy-Bpeaker: The question BUSINESS ADVISORY COMMITTEE
is:

THIRTY-FOURTE Rronr )
Shri Rane (Buldana): I beg to pre-

sent the Thurty-fourth Report of the
Business Advisory Committee.

17 hrs.

The Lok Sabha then adjourned #ll
Eleven of the Clock on Wednesday,
the 1ith February, 1959/Magha 22,
1880 (Saka)

“That the Bill as amended, be
passed”,

The motion was adopted.
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MOTIQN OF PRIVILEGE

As objection was taken to leave

being granted, the S
re . ed thote who were
in favour of leave being gran-

Shri [ hirendra Nath Mukherjee

then moved the
mouon -

“That the attention ot the
House having been drawn
by some honoarable Mem
bers on Fepruary 10, 1959,
1o a letter written 1o the
Prune Mumister v s
Sreval  Assistant Shn
M O Mathat arai male
pabilie oy Januan 1=,
19>y, twoarh pros re-
lease o v the Pnim M-
nister’s  Scurclanat  and
the P'ress Intormation
Bureau of the (G wernment
ot In Lia 1n whach the sa
MO Matha, inter ala,
remark .

‘But the ever mounting ten-
Jeney o vur PParhament
and our Press o atladk
pablic sorvamis withour
catng o veniy fgois 3
having & Jevastaungly Je-
moralmng eifec  Under
such depl rabl conditions
very few soll-r spocting
pers™ns will ware 10 entey
CRVENIM I SLIVILL T
PUNIL hi”,

following

The llouse resilves tha the

matter be referred to the
Commuttee of 'nwvileges tor
investigation repurt
whether the above mentioned
remarks of Stui M. O. Ma-
thm made pablic through
the Pnme Munuster’s  Se-
cretanat and the Press In-
formation Bureau of the Go-
vernment of India constitu-
Ic an adverse dwn on

319 LSD—38

! S Byrey Diker |

Coroms
140-T72

MOTION OF PRIVILEGE~
contd,

the  dignity of = the

stitute a cContempt Par-
bament and alse to recom-

Singh, whuch
Raj Singh wes ncga-

The motion was adopted,

PAPERS LAID ON TH
TABLE. . . . .

The following

laid on the —

(A of the Notifica-
uon No. GSR. 40 dated
the 1oth January, 1959,
under  sub-section

of Section 3» of the In-

Industnzl Disputes (Cen-
tral) Rules, 193~
(2) A copv of each of the fol-
lowing Notfications under
sub-sectson (3) of Secuion
40 of the Displaced Per-
sons (Compensation and
Rehabilitation;  \ct, 1954,
g certain ‘lurther
amendments t0 the Dis-
placed Persons (Compen-
sauon and  Rehaoihtation)
Rules, 1955
1Y GS.R. Ne, 1213 R-
Amdt, XXVIII dated
the 20th December. 1955

12) GS R, No. 103 R-
Amdt, XXIX dated the
24th Januarv, 1959

137 A copy of Noufica-
cation Nu 50, 11
dated the ard Jan,, ‘s9
under sab-section 6, of
Sectwon 3 of the Essenual
Commadities Act, 1955
qnaking wertan tarther
amendm ‘nts 1o the Cot-
ton Pextiles | Produc-
uon by H-mdlm;
Control Order, 1956

(4 A copy of Nounbwa-
cation No. G S.R. 56
dated the 17th January,
1959, under sub-secuon
3" of Secton 26 of the
Rubber A, 194,
making certan further
amendments tothe Rub-
ber Rules. 1953,
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a7n (Dams Dumet )

PAPERS

LAID ON THB BILL PASS

TABLE—awnad, D Wo—olsy

The Minister of Hoeme Afinirs
s amm (Shri G. B. Pant) moved
No. 1331 dated that the Dellni Land  Ba-
the Deoeaber, forms  (Amendment) Bill,
1958, under sub-sec- 1958 be takes into considera-
3 of Section 48 ﬁgn. The motion  was
of the Coffee 1943, adopted, After  clanse-
certain by clanes copsiderstion, the
W  Caffee Bil, = ameded, wee

Rules, 1955. passed.

CALLING ATTENTIO REPORT OF BUSINESS AD-
mﬂgﬂg OF lmngTrF VISORY COMMITTEBR
PUBLIC IMPORTANCE 14~ 82 PRESENTED . . .

Shri Ram Keishan celled the I e B e
sttention  of ths Manister
of Food and Agnculture to AGENDA FOR WEDNESDAY,
the scanng food prices in FEBRUARY 11, 1959/MAGHA
the country resulung in dis- 22, 1880 (SAKA)—
trem to wm_general, Consideration and of
The of Fool and the MMM::\-
Agncultare  (Shn A, P, endment) Bill, 1998 * and
Jun) made s statement n the Inlien  Radways (Am-
regard therero, en ment) Hill, 1958,



